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LEG ISLATIVE ASSEMBLY. 
MMUlay, 4th February, 1929. 

The Assembly met in the Assembly Chamber of the Council House a* 
Eleven of the Clock, Mr. President in the Chair. 

QUESTIONS AND ANSWERS. 

NON·KILlTARY RDLlIl SHOOTING CLUBS IN INDIA. 

850. ·Dr. B. S. MOODie: Will Government be pleased to supply in· 
Ionnation on the following points: 

(a) How many non·military rifle shooting olubs or all8ociations for 
target practice on miniature and other ranges are there in 
India? 

(b) How many on miniature ranges and how many on other 
ranges? 

(c) How many of them are Government or Government·aided clubs? 
(d) If there be Government clubs for non.military purposes, for 

whom are they meant and wha.t amount of money is spent 
yearly on each club? 

(/I) If there be Government·aided clubs, what financial aid do 
Government give to each club yearly? 

(j) Are any of these clubs or Q8J!ooiations registered, and if so, how 
man'y? 

(g) On what conditions, if any, and on what form is the Licence 
gi ven under the Indian Anns Act to these clubs? 

(h) Names of the clubs or associations and their addresses? 
The Honourable Mr. J. Orerar: The Government of India are not pri. 

marily concerned with the grant of licences t.o shooting clubs which, under 
rule 82 of the Indian Arms Rules, is in the hands of the local authorities 
acting under the orders of the Local Governments. Details of licences 
rronted under this rule are not furnished to the Government of India.. 

Dr. B. S. Moonje: Are there any specific conditions, subject to which 
licences are given? 

The Honourable Mr. J. Orerar: The conditions under which licences are 
granted are within the discretion of the Local Governments concerned. 

Mr. Jamnadaa II. lIehta: Do they delega.te this discretion to the Police 
'Commissioner only. 

( 838 ) A 
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The Honourable 1Ir. J. Orerar: A~ to specifio deltlgations, I must ask 

f(.l' notice of that quest,jon. 

Dr. B. S. Moonje: h tht'rc lilly spec,jfic rule, BubJect to which such 
licences Hrt' gi veu? Suppol:iing u. club is fomllld, is t,here any specific con-
dition \l11(1L' I' which Ii lioonce is issul:'n to thltt club? 

The Honourable Mr. J. Orerar: I cannot, on tl1t.~ spur of the moment, 
infonll the Honourable Member os to all t,he eonditions which have been 
laid down by particular Local OOVtll'llments lIndt·r whioh lioences are 
.l!rullted. 

Dr. B. S. lloonle: But 1 h!\ve I\lroLl.dy givon notice of t,his question. 

l'he Honourable JIr. J. Orerar: I I>h811 be glad to tlltlke ('nquirios and 
commllnicllt(~ the result to the Honourable 'Memher. 

EXT'ENSION OF TlrP: DrNnIGUL-POLJ.ACHJ RAILWAY LINE. 

351. *JIr. 0.8. auga Iyer: Will Government be pleased to state: 

(a) if it is contemplated to extend the Dindigul-PoJlachi line tc> 
l'richur 1 

(11) if the vresent metre-gauge linc- between Ernllkulam and 
Shoranur is to be converted into broad-gauge? 

(c) if tne answer to (b) above be in the affirmative, is a separat& 
metre-gauge line to be constructed connecting Brnakulam with 
the Trichur-Dindigul line? 

(d) if negotiations have been going on between the Cochin State ani 
llllih"8Y Board in regard to railway development and if so, 
with what result? 

(e) what are the extensioDs proposed in Cochin and its neighbour-· 
hood? 

(f) what will be the cost of the f'l1id extensioD? 

(9) if the Coehin Darbar will b~Qrpart of tQe C(),ijt a~d if 80, hoW" 
much? 

Mr. A. A. L. Panona: (a) No. 
(b) Yes. 
(0) No. , 
(d) The only negotiat.ionR hove been in regard t() the conversion of the-

Shoranur-ErnnklllAlIl line to broad-gauge. 
(e) PropoRalR Ilre under consideration by the Tmvancore Darbar for" 

rnilway fr01ll Cochin j,l) Quilon, and IInother running eRetward to the foot-
lliJis. 

(f) Hnrl (y). Goven1l1lent have no information. 

RAILWAY PWJEC'rS IN C;OC1{IN ST4TE. 

352. *Mr. O. S. Ranga Iyer: Will Government be pleased to oonsider-
the advisability of expediting the railway projects in Cochin State in view-
of the development of the Cochin harbour? 



Q~  AND ANSWIiRII. 38/S. 

. ....~ ... A.. la. ~o  The Government of India have no reason to' 
li~  tllnt the Cochin Durbar 111'(1 not cognisant of the various mn.ttel'll 
"'hkh will, ariBe f01" their eonRid(lmt.ion owing to the developmcllt of the 
~~ in Harbour. .  • 

AaucNDMENT OJ!' SBOTION 61 OF THE INDIAN INCOME·TAX ACT. 1922. 

:1.1)3. ·.r. Lalclland Ifavalral: (a) Will Government be pleased to state 
if it . hils come to their notice that any person authorized by un 8sseS8ce 
eould rCl'rcRcut him b(·fore any inrome·tux nuthorit,v under section 61 of 
the Indian lTwol1le·tux Act, 11)22, Xl of lQ22? 

(b) Aro Government l. Ar~ t,hnt, by the undefhwd meaning of the words 
.. fm,v J)t'rRon" the rf>presf>ni ation is ill pl'netiee onen unlicensed, faulty lind 
object.ionnbJe? 
(c) Is it n fuct that complaints to that effect have been made to and 

etlquiries tll'e being made by the Centro I Board of Revenue? 

«(1) Do Government propose to move for the amendment of the 8t'ction 
nt an early date? 

The I!onourable Sir. George Schwtter: (.n) YeEl. 
(h) and (e). Hepresentations to this effect hAve been made and the 

Centrol BOlIl'd of HevPflue hnRmade tmquiries on the suhjeet, , 

(tl) 1'}w ClOH'l11lllellt hAve not yet considered the HIatter, but will do so 
on rpceiying thA Board '!' I'Pcornmendations . 

.. 
ISSUE OF' NOT1C',Ef; BY INCOME·TAX OFFICERS IN SIND RE<,lUIRnW ATTEND-

ANCE OF ASSESSEES. 

ai'i4. ·lIr, Lalch&nd Na.v&lrai: (Ia) Are Government aware that the in· 
come·tRx officel's have a discretion under clause 2 of section 28 of the 
Income-tax Act to call upon asseesees to attend in person or produce evi· 
dence in support of their returns only when they believe t,he returns to be 
incorrect or incomplete? 

(b) lR it. a fact thtlt the Income-tax officers, PRpecially in Sind District!!, 
i!'lRlle noti('f'H ulldpr section 23, clause 2. invariabl'y in nil eases where the 
assessees submit their returns? 

(c) Is it 1\ fact that the Income·tax officers in Sind also add 8 direction in 
the notieeH under sediol1 2:3, ('lause 2, requiring production of the accounts 
and documents? 

(d) If tlw nml\ver to pArlS (b) and (c) be in the Affirmative, do Gov. 
ernment propo,;(' to iflsue orders thnt notices under section 28, cla.use 2, 
he issued only in such cases where there are r al ~  grounds for believing 
t,he returns to be incomplete or incorrect? 

(e) If the UIIRWClI'S be in the negative, will Government be pleased to 
8tate how many returns were submitted to the Income-tax officers in Sind 
in each charge of an Income-tax Officer in the year Hl27·28 and in how 
lllfllly cascs were notices issued undel' section 28, clauso 2? 

The Honourable Sir George Schuster: (a) The Income-·tax Act confers 
no discretion in the mattcr on an Income·tax· officer. If he is ss.timed 
that a r0turn if; correct and complete, section 28 (1) directs that he shall 
AMess t,hetotRI income of t.he assessee and sha.ll detemline the sum pay-
ahle by him on the basis of t.he return. But if he has renson to believe 
that 1\ return is inCOlT('ct or incomplete, he is required, by the terma of 

A~ 
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section 28 (2). to oall on the assessee to furnish the evidence on which he 
r.elies in support of his return. 

(b) The answer to the question as stated by the Honourable Member 
is in the negative. There are classes of cases, for instance those of salaried 
employees or persons following certain pl'Ofessioos, in which returns of 
income are frequently accepted,. but in most CBses where the profits and 
gains of businesses are under assessment, II. matter usually of 80me diffi-
culty, proof of the. return filed by the Ilssessee is required. 

(0) Income-tax officers are empowered by section 22 (4) of t,he Income-
tax Act to call for such accounts or documents as they may require. and. 
as a matter of convenience to Rll concerned, such notices are usually com-
bined with notices under section 28 (2). 

(d) The Government is not in the possession of any information to 
",how that Inoome-ta.x offioers are not exeroising the powers oonferred on 
them by law with discretion and does not propose to issue any instructions 
in the ma.tter. 
(e) The information asked for by the Honourable Member is not avail-

able in the preoise form stated by him, and 'the Government does not oon-
eider that, if. it were obtained, the result would be commensurate with the 
labour involved. A stat-ement, however, is laid on the table, relating to 
lhp. year 1927-28, which may be of use to him. 

&01_", .hl)ll)i"ll 'M k1kIl number of mum. of income fUed b,,. a ~  in Siftd du.-., 

1927-28. 

No. of 
No. of returns of 
returns of No. of iDQome 
income returns of filed by Total No. of 
filed by income peraonl 

No. of 
returns in 

Di"trict.. persons filed by other than returns column 4-
with persons thOle 

filed. 
aocepted 

income not liAble shown a8 correct. 
from to tax. in 

, 

salary oolumna 
only. 2 and :to 

1 2 3 4 II 6 

.----

Karaohi. City · . .. 1,014 1,655 1,214 3,883 270 

Karachi Dhtriot .. · . 13 84 391 488 39 

Hyder.bad .. · . 225 622 709 1,556 92 

Bukkur .• .. · . 200 399 250 858 44 

Nawabehah · . .. 83 233 273 5!!9 36 

Bhikarpur and N. 8. F. · . 52 493 679 1,224 165 

LarkhaDa · . · . 71 743 3" 1,188 88 

Thar and Parkar •• .. 56 168 306 530 47 



Q"(JBBTJONS AND ANBWBRI. 

DBJUND8 BY 'l'BE !NCOJlB·TAX OFJ'IOIlBS IN SIND OF ACCOUNTS OF 

PuRoHA.888 AND SALIlS. 

855 .• .,. Lalc1wld Baftlral: (a) Are ~mm nt aWare t a~ section 
22, clause 4, of the Income·tax Act only allows the Income·tax officers to 
require production of accounts and documents but not to direct that cer· 
tain accounts be then J>repared and produced? 

(b) Is it a fact that the income·tax officers in Sind direot, under section 
22, clause 4, firms who are liable to pay income·tax to prepar& a.nd produce 
an acoount of purchases and sales when the mercantile system of such 
firms is to maintain no such separate accounts? 

(0) Is it also a fact that income·tax officers in Sind, under sootiori 21>-
clause 4, require firms liable to pay income·tax to prepare and produce a 
pl'ofit and loss account which they do not ordinarily possess? 

(d) If the answers to parts (b) and (0) be in the affirmative, do 00,.· 
emment propose to stop such a practice? 

The Honourable Sir GlOri' SchUBter: (a) Yes. 

(b) and (0). The Government have no informntion, but enquiries are 
being made. 

(d) Does not arise. 

EXEMl'TION OF INcOlIm·TAx OHlOERS IN SIND FROItl !>A.S811W l'HE 

DEPAR'l'MJ£N'l'AL EXAM.lNATION. 

358. ·Mr. LalchaDd Havalral.: (a) Is it the policy of the Government 
Qf India to make dil'ccl; recruitment of persons to ineome.tax officers' posts, 
81ld to retain them in service. even though they fail to pilE'S the depart. 
mentHI eX61llinutioll wiUJiJi the five t~nr  l)t;!riod, by simply exempt,iug 
them from p ~ i l  the examination? 

(b) If not, are they aware that there have been such instances in Sind, 
and will the.v enquire from the Income·tax Commissioner and state the 
a(~t  together wit,h thtl reasons for such action 1 

The Honourable Sir George Schuster: (q) It is not tho general policy 
(If the Government to follow the practice described, though in excrptional 
CI1Il(,S 11 depruiuro from the general policy may be made. 

(b) One single inllt,fUloe has occurred of t,he ~ mptlon of 11 Muham· 
madan officer in Sind of nearl V fivo yenTS' Rervicp. AR ill(' InC'Ome·tax 
Department WIH! in an earlv lt~  of i'ts existence sud fully quaJified offi· 
()ers were not, n a.il b ~ in sufficient numbers, this officer ~ posted to a.n 
illdeIltndent ciUl,rge at; the end of a. yenr's service and had, therefore, only 
11 limited amount of leisure in which to study for his examin&tion. He 
failed to pass it, but as his work was otherwise sa.tisfactory. the Centrni 
Board of Hevenue sanctioned a proposal to exempt him. I may state, 
lor the Honourable Member's infornlation, that exemptions from p in~ 
the depart,mental examination are only sanctioned by the iCelltral Board 
of R.evenue niter a careful consideration of t,he facts of each particular 
.ue. 
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RE(1(INSTJTUTlON ON A MORE CONVENTENT BASTS OF THE ~ A  DJVISIONS 
IN SrNn; 

357. ·Mr. LalchlDd Xavalral: Will Govemment he pleased t,o st,ate: 

(it) When were the two posMI diVisions of Sind fonned for the Ia.t 
l~  .. 

(11) Have filly representationa been made raising objeetions against 
such division.? 

(c) Do ~o rnm l1t propose to rfloonstitute the poatal divisions in 
SlDd on R more 'Suitable And convenient basis? 

lIr. B. A.. Sams: (II) First, Octuber, 1 ~ . 

(b) Y{'Ii. 

(c) Govornment do not. considt'r it neecssnr;y to disturb the presont 
oJ'raugement. 

('ORREfoo:PONDEN('E WITH THE OOVQNMEN1' OF BIHAR ANn ORISSA II}>; (iRA;NT 

<YF LEAVE TO H. E. Sm Hr<m STEl'HENSON. ANI> HE1'lH;NA11ON OF THE 
MAHARAJ.o\ OF' A ~. 

3ij8. *Kr. Oay& Prasad Singh: Will Governmeut kindly state if thero 
has becll :lily eOrl'espondellce with the Bihar and Orissa Government regard. 
illg the gruut of leave t.o His Excollcncy Sir Hugh Stephenson and his 
ternpornr." !-;t\Cl·l.·Sllor, nnd tht' fl·signut ion of the l\fuhnrllja of Dummoll, tho 
Rf:lIior ~ ( mb r (If the Execut·iH' Council of the Bihllr und Orissa Govern· 
ment. ? 

The Bexaoura1:ile Kr. J. O1'erar: The answer is in the negative. s(\ve that 
t,ile grll.tlt of leave to His Excellency Sir Hugh Stephenson and the 
appointment of his temporary lIu('>cessor, regarding which an annollnoe-
llQ('nt is being mode to·day, has boon oommunicated to the Government of 
iBihar Rnd Orist:a . 

..... hya Pruad BiIlIh: Are Government "warc that, as senior Mem· 
be}' and Vice-President of the Executive Council, the Maharaja of Dumraoa 
would have had n claim to the Gdvf!TO{)f'8bip of the Province if he had no~ 
h.·f·n pulled upon to rf'Hign? 

'the lIoDOUI&ble iIr. J. Orerar: The matter of these appointments i. 
no\\' within t.he competence of t,he. Governor General in Council. 

Mr. Bam lfarayu BlDp: May I know the reasons why the Maharaja 
()f DUmr80Jl reHigned his office? 

'!'lIt BoDoaratJIe Mr. J. Crerar: I have no infonnntioJl Oil this subject, 
but. understand thnt it l~ dne to reasons of health . 

• 
Mr. IlcLd.huwar IlDba: b it a fact, t.hat he Wllil I\slH'd to re!lign? 

The Honourable .t. J. OretAr: An far as I know, there is no t,rutl. 
'frll:ltevcr in that suggestion. 

Kr. :R.a.m. .:l'arayaJll Slop: Art' GOVC'l'nlllel1t aWlIl'(> t Itn! pelOple Imve 
('ome to lwlif>vf' t Ioat the MullRl'Iljn ",.SR forced to resign only wit,h a View 
in give to Mr. J. D. Siftou the nd"lmtll.g(· of !wuiority? 



Qp,BSTJ01U AND ANSWBllS. -, ..,.. oa~. r. J. Orerar: No, Sir, GovernmenL have DO informa-
:tion to that effect. 

lIr. BlddhtIW&r ilDha: Has the a.ttention of Government been dra.-n 
to severnl articles in the daily papers to the effeot that the Maharaja' wall 
practically forced to resign? 

'ft. ~bl. :.i; I.Oten.r: I think I have Bnswei'edthat already. 

RlDPORT OF THl!! HILTON YOUNG COMMISSION ON EAST AFRICAN 
TBRRJTORl);S. 

359. ·Mr. Gaya PrI8&d Imp: «(1) Will Government kindly state ~t 
..;t£'}ls thc,v have tl . .~n. or propose t.o take to oppose the recommendatiQDa 
in t,he Hpport of the Hilton Young CommiRsion being giVElIl effect to, in 80 
fill' (lR they nffort nd r~( l  tho rights nnd interests of the Indian settieOJ 
in T\Puyn "imd other Bnst . Afl'iclm' lerritories? .' 

(b) Is it not n fud thnt some of the recommendations of this Committee 
ure directl" fit \'nriAllcl:' with the \Vood-Winterton agreement and tho White 
Pap(1r of 1923, whieh Willi substlquent.ly re-affirmed by Earl Clarendon, on 
behalf of Government. in 1927 in the House of Lords? 

(c) WiII Oovemmcnt kindly state what iR the ~1 anin  of "a franchise 
1Josed OIl ci i i~ntiol1 t,es!", W,i rl~ ll ll nd a in thl' Hilton Young lmi~

~i ll l  Heport 1  ' 

JIr. G. S. Bajpai: (a) lind (l,), 'I'hc nf'port of the Hilton Young Com-
miI'Jsion i!; under the comlidel'o.tion of Government at present and it ill not 
IlosRibk for m.~ to t ~ now what their uttitude towards individual reCODl-
·uwndnt,ioJ\f.; would \)(" or 10 ('omlnent upon any particular recommenda.tion. 
1 mm. however, gi\'c the Honouruble Member the assurance that Gov-
-ernment, will do whutever lies in their power to safeguard Indian interest. 
;n Easlern Africa. 

(c) The COlnmislSioll have attempted to explain the phrase quoted by 
the Honourable Member at pagcs 196-197 of the Report. 

DlwaD Ohaman Lall: Are Government prepa.roo to allot a date for dis-
~ llil ion of this Report ~ 

Ilr. G. B. BaJp&l: 'rhuh request has already been made and is under 
(lODsidm'aiioll. 

EFFEC1' OF 'rHB LIQVOR ACT OF SOUTH AFRICA ON THE F..1IIPLOYIIENT OJ' 

INDIANS IN THE TRANSVAAL. 

360. ·PlDdlt Bil'daJ . ~ KuDItu: (a) Rae the attention of Goverzi-
anent been drll.Wll to the lot tel' of the South Africa.n correspondellt of tb'e 
Se1'vant of India, published in its issue of the 10th J BllUUry. 1929, and to 
t,he correspondence between the Witwo.te1'8ratld Lioensed Victua.llers' Asso-
ciation and the Secretary for Justice, South Africa, published in the 
Indian Opinwn of the 23ra November, regarding the effeet of the Liquor 
Act. Ilnd its administration on t.he Indian community? 

fb) Are Gov!>l'llmeot QWIlJ'e that, when the Government of South 
_\fri(\ti agreed to drop claul-Ie 104 of t.he Liquor Bill, it was understood 
that the principle t.hat Indians might. be . employed on licensed premises 
had been aceepted? . 
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. (0)18 it a fact that seotion 102 6f the Liquor Aot prohibits the empl01.. 
ment of Indians 88 bannen in the Transvaal? Are Indiam ahteady em-
ployed as such dected? If so, what is their number? 

Mr. Q. B. BaJpal: (a) Yes. 
(b) The Government of India's representations were made on the 

strength of infonnation supplied by their Agent and were limited to· olaus& 
104 of the Liquor Bill, as introduced in the Union Parliament in January 
1928. The scope of these representations was, therefore, strictly speaking. 
limited to the hardships which, if enacted, the provisions of this clause 
would have imposed upon the Indian community. The general impres-
sion, however, was that the withdrawal of this clause would safeguard all 
existing Indian rights in respeot of empJoyment on licensed premises. 

Cc)This wouid appear to be the effect of section 102 (a) (2) of the Act. 
read with section 95 (a) of the Act. The Agent of the Government of 
India in South Africa. report,ed that a few Indians earn t,heir living ... 
bannen, but did not specify the number. 

EnBCT OJ' THB LIQUOR ACT OF SoUTH AnuCA ON INDIAN W A:rTERS IN TBJr 
TR.ANsv ilL. 

861. ·Podlt Btrday 1fath Jtuuru: (a) Is it a fact that the combined 
affect of section 95 Bnd section 102 of the Liquor Act is. to prohibit Indian 
waiters in the Transvaal from carrying liquor from the bar to the dining 
room? 
(b) Is it feared that this will result in throwing Indian waiters out of 

employment, at least in the slllaller hotels? Are about 80 Indian waitOl'» 
affected? 

:Mr. G. S. BaJp&i: (a) Honourable Member's view is correct,. 

(b) According to reports received from the Agent" the answer t,o the 
first part it! in the aflinl1l1tiv('. The number 80 appCHrs to include bot,h 
barmen awl w(liters. 
Pandlt Hirday liath Xunzru: ~1 ny I (l,sk whether ill(;s{J Jllen have already 

bpen tlll'own vut of C'Hlploymcnt ? .. 

Mr. G. S. Bajpai: The Go,ernment have no information on that point. 

Podit Birday Nath Kunsrl1: Are Government AWl\re tlmt in the 'com-
munication referred to in ~ti( n ~o. 3BO above, it was stated that these 
men would 1)(' out of Pill ployment from the 1st J nnuary of t·hi!:! year? 

Kr. G. S. Balpat: The report of the Agtlnt mentioned the fact that 
not.ict'. of t (~ termination of t!mployment had been given, but at the same 
time he stn.ted that bot,h he alld t.he Indo-European group in Johannesbel'g 
wero in COllllllunicat.ion with t.he Minister in order to ensure if possible 
an extension of the. teml of serville of these men until such tim«, as the 
genE'l'111 quest,ion could be seM Jed. 

ExEMl'TION OF INDIAN WAITERS FROM THE OPERATION OF THE LIQUOR 
ACT OF SOUTH AFRICA. 

862. ·Podi\ Jllrday Bath J[1lDlru: (a) Is it a fact that section lOla' 
of the Liquor Act, Quthorises magistra.tes to exempt Asiatios for twelve 
months from .• any di.crimination imposed therein or under the authorit1 
of this Act"? 
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(b) Do the tegulations framed under the Act contemplate exeDiption 
only in respect of authority to purchase liquor? 

(c) Are Government aware that, even before clause 104 of the LiquOt 
Bill was dropped, Mr. Ross contemple.ted tha.t existing rights should be 
safeguarded a.nd that, in moving t.he second reading of the Bill, he said, 
"It ma.y well be t,hat the position we ought to take up in rega.rd to 
that (question) would be to take your Indian waiters who are now func-
tioning and who have been functioning for a certain time, and not, take 
away their work from t,hem, but not allow for the future waiters to be 
engaged, while not depriving the present waiters of the work that is in 
their bnnds"? 

](r. G. 8. BaJpal: (a) Yes. 

(b) Yes. 

(c) Tho Honoul'able Member has corrert.Jy quoted the Minister's state--
ment. 

RIGHTS OF INDIANS UNDER THE LIQt"OR ACT OF SOUTH AFRICA. 

363. ·PancHt Hirday 1fath JtUDml: (a) Are Government 8ware that-
t,he Witwatersrand Licensed Victuallers' Association represented to the 
South African Government t,hat t,he regulations should be altered so as-
k) give Asiatics the relief contemplated by section 102, and that the Act 
might be amended in the near future so' as not to discriminate  against 
Asiatics? Did the South Afril'tUl Government decline to amend eithel" 
t,he regulations Or the Act? 

(b) What steps have Government taken t.o secure tho just rights of 
Indians? 

Mr. G. S. Baipai: (a) Yes. 

(b) The Agent. \)f thl' Government. of India in the Union is already 
i (~d of the 1Illitttlr H,nd the Honourable Member may rest RFlsured that 
he ancl Govcmrnent. will do whatever is pORsihle t.o safeguard the position 
of HII' IUrl-inns fdledt'\rl. 

REMO"AL OF ALL RACIAL DISCRTMINATION IN EMPLOYMENT OF SVllORDJ-

~A  STAFF ON RAILWAYS. 

~ . *Pandit Hirday Hath Xunaru: Have any replies been rcceiv03d 
lo the letter Rddreslled by the Railway Board to the Agents of ariotll~ 

rn.i\ways. asking them to remove all tra(~c  of mcinl discrimination eit.her 
iu the employment or in the subsequent treatment of the subordinat.e st·aff? 
If RO, will Government be pleased to lay them on the table? 

Mr . .A. • .A.. L. Parsons: Rome of t.he r('vlies have come in and are being 
examined. A fu)) st(\t.ement of the position will he. laid on the table 88-
l'Ioon 11.1'1 an the replieR have been rC(loivcd, and the aeiio)), if any, which it 
is found necessary to t,n.ke on them, has been detennined, 

. Pand.lt Htrday Hath ltunzru: May I know whether these Iilommunica. 
tlOns, ~o t r witH the Government's decision, will be supplied to us before 
tile rllJlway budget is considered in this House? 
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Mr. A. 4. L. PUIODI: 1 caunot give I\1lY pl'OuU.e; I must wait and 
~  how ruBny nnswtll'1! are forthcoming, and also see how long it, will take 
for Government to eome to a decision on them. 

Panel" alrday x.th ][UD.Iru: 1<iven though complete replies from aU 
railways are not received before the presentation of the ra.ilway budget, 
-Will Government kindly place on the table at 1(~ .t. 38 Dlllny of the replica 
.-as are received b~  the time the railway budget is ready for prosentll:tion? 

: lIr.:A. A. L. hlbdl: T will consider the matter. 

RECRUITMENT ON THE EA81'ERN BENOAI. RAILWAY OF A ll .A ~ 

ON MORE FAVOl'RABLE TERMS THAN INDIANS, 

36.i, ·Panclit Birday Xatll ][UIW"Q: (a) Are Government aware tha' 
one of the Hcsolutiom; passed al the (ulIllIal Conference of t.he AIl-India 
l i a ~~ n  d rll~ioll .. held. Rt Jhnria in Dc·cember last, protested 
;agomst the ImitrllctlOns Just IS!lued by the Agent of the Eastern Bengal 
DllilwlI,v for the rE'cruitment of Anglo-Indians to the subordinate railway 
sf'l"Vice on more fnvourRblp tenns and lower qualificR tiolls than those 
applicable io 01' ll~i t d upon in the cuse of Indians"? 

{h J fIn,"e (~l lllncnt made nny l'nquirics on t,he ~ct  If the 
.ftlkgation" mude ill the 1 ~ l l tion rderred to nbovc are corred, what Rction 
do they propose to toke in the matter? 

Mr. A_ A. L. P&n0D8: The Honolll'ltule M('mbt't, if! referred to the reply 
:given tu stnrrtld t)Ul'lItion No, ~ l b~  Mr, y, V. Jogiah on the 30th January, 
1929, III thut, rf'ply, 1 ('xplnin<>d tllut, the Huilwuy Board hu.d not received 
.It copy of t.he Hesollltiou 11ll!l1tiuncd by the HOllolll'Llble Member, But I 
"trod on the tuble II (·upy of the memorandum by the Agent of the E8stom 
Bengal Hail way , to which the Htlsolution prestunably referrE-d, and pointed 
-out that the memorandum did not bear the interpretations suggested, 

STATUS 01' IN'DIAN5 UNDER THIl REFORMED CoNSTITUTION IN C'BYLON, 

866, *'itt. A. Ban,Uwami It.D,ar: (a) Has the attentioD of the 
tGovemment of Indin. been drawn to the discussions and resolutions of the 
.(Jeylon Legislath'e Council in regard to the franchise, status and right.; 
,of Indians residenii aDd domiciled in Ceylon, proposed to be dealt with 
1Under the Reformed Constitution in Ceylon arising out of the Donoughmca 
Olmmiaaion Iteport, '! 

, (b) Will Government be plellsed t() state. whether the, o ~mm nt 

Agent . in Ceylon has tllken any part In ,the d,ehbera.tlons. of 
-the Govemment, the legisla.tive or representative bcxbes of IDdltUlI 
in Cevlon in (JonnectioD with the said reforms. in so far BS they 
affect' the stat.us and'rights of Indiuns, o.nd, if so, whether they have re-
'ceived Rny report from him 011 the matter and whethE:r they would lay 
·the sa.me on the table of the House? 

(I:) \Vill Government be pleased to st.ate whether they have address-
~d the GO\'emment of Ceylon 01' the Secretary of State for. the Coloni,es 
-or 'for Indill on uny of the m lt~r  arising out of the position and dl.~  
lI\biltties Bought t(1 be impost.1i on Ceylon . nd~Qn  by ~ tln  of the pro~o
.finls under discussioll in the ~ lon I.eglslnhve CounCil, and what action 
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thcy propose to Lalie whh a view to tho protection of· the status and. r~ b i 
.of Indians in Ceylon in t,hese respects? 

Kr. Q. S. Bajp&l: ((I) YE's. 
(b) 'So lsI' !l.R the (}overnnwllt, of Indin tlT(' I4Wltrt:, their Agent in Ceylon 

. bas taken no part in the delibel'ationll of the Government of Ceylon, the 
.cevlon Legislative Councilor the representative bodies of Indians in Ceyloo. 
-on "the recOlnmenda.tiollR of the Ceylon Reforms Commission. He bae, 
hoWever, been l\'atching t,he developments which have any bearing 00. 
IndinIl iut·erest·s in thp Colony. Govemment, regret :that it is not possible 
to III.'· nn t,he t.able of the HouR8 correspondence which may have pa&8ttd 
between him and t.ilClll on this subject. 

(c) '1'he Government of India are in Louth witll His Majesty's f::iecretlU'y 
o()f HtuLe for India I\nd the Honourable Member WRy rest assured that 
:;huuld tht, necessity arise, the\" will do wbah'vor lies in their pow('r ~o 

safeguul'd lndian iuterl'!;tH ill thi, Colony. 

CONATITUTlON OF' PROVINCIAL P1TB"lC SERVICES COMMISSIONS. 

HH7. ·Jlr. A. Ranguwami Iyengar: (II) Will Govemment be pleased 
to make u stutcment liS to t.be present pOliitioll in regard to existing 
.~ ld ( ( nt lllplnt~ d leghllatiou by the Indian Ilud I)l'ovincial LegislaturQij 
l'egulating the ])ublie 8('1·viC'('s ill Indio in pursuanre of the delegation made 
to thNU bv the rec-enl not.ificution und('r section no·]) of the GovenUllent of 
India Act? 

(b) Is there auy proposal Ullder the ('onsidorBtioll of the Goverwneut 
.f)f Innia to IIIlderlHkl' (~ i ltltion with I derence to t.he cODstit.\ltion of the 
Public S()l'\·iep" COInlJlissiol\ for India And its fUllctions:' 

(c) Whut Pt'ovineial Govel'lUueuls have applied for Hud obtained sanc-
tion for t,hc introduction of ItlgiRlutioll for the constitution and function. 
·of a J>rovinaial Public f::iervices Commif;sion and for other matters eonnect-
oed wit,h the Provincial and Subordinate Public Services? 
(d) What are the powers and functions of the Secretary of State and 

the Ccntral and Provincinl Governments in regard to the recruitment, pro-
motion, discipline, control, pension and other subjects that, would be de-
legated by them by the proposed legislation? 

(e) Will Government be p\c>oscd to statc whether nny proposed 
legislation for the constitution of a Provincial Public Services Commissioa 
;hfls been sanctioned whiClh in any way affects the proviso in sub·rule (2) 
.of Rule 3 of the Civil Services (Governors' Provinces) Deleglltion Rules of 
1926 Of\ to the making of first appointments otherwise than as a result of 
o(lompet,itivo examination or on the advice of a pennanent Board of Seleo-
.tion, or the fixing of standards regulRting admission to that service? 

. ft. B.ouourable Kr. 1. arerar: (a) '1'lw SecTei.tu·y of Statl' in Council 
Ihas recently, by rule framed under St.'ct ion 9GB (2) of the Oovel'nmcnt 
,·of Indin Act, authorized the locul ],egisitllure of any (1oVeI'110r's provincQ 
:to make laws for the eRtr\bliHhment, nnd for det,cnnining the funct.ioIlR, of 
;.1\ Comlllission to regulale thc public t i(~  of tho pl'Oviuce, subject to 
,certo.ill condition~  whieh liTe RLlltt'd in the Home Department not,ificA.tioll 
No. F.-26/5/28-Ests., dlltcd the ]l)lh October, 1928. No IHwh legislation 
hns hith('rlo hC(,11 A ~( d hilt the GI)H'I'lllllcnt of !'.f:Jdros haW' under con-
Ridernt,ioll t hl' illt l'odu\'tiol1 of Il Bill in the local LegislAtive Council to 
.estahlilih 1.\ Commi!lRion for the purposes st.ltt,ed. 
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(b) The reply is in the negative. 

(0) The Government of Madras only. 

(d) The powers of the Local Governments in rcspectof the r ~r itm nt. 

etc., of the services nnder their control are defined· in the Oivil Se"icel 
~ o mor  Provinces) Delegation Rules of 1926, to which the Honourable 
Member refers later. The aut,horit,yto legislate, which the Honourable 
Member refers t,o, ·does not have the effect of delega.ting additionAl powers, 
but enables a Local Government, to set up an independent body to advise 
.hem in the exercise of the }lowers uh'eady delegated. 

(e) Under the tenns of the ruJe published in the recent notifieation any 
legislation which' is repugnant, t,o the Delegat,ion Rules of 1926,' or other 
rules made by the S(>cret,ary of StAte under the specified sections of the 
Government of Indil\. Act. is void. 

ASSESSMENT IN BRITIAH bmJA OF hl'C(lME :FBOM PRoFITS F..ABNED ..t.ND 
ASSESSEll IN . NATIVE ST.,\TES. 

868. ·Mr. A. Banlll"'ami IyeDgar: (4) Are Government, aware that 
apJllieations by income-ta.x nSl!eSSMs olaiming relief under the double 
income-tax relief notification ~o. 25 in respect of t,heir flssesRincnts in 
British India of their foreign profits earned and assessed in Indian StatelJ 
8uch a.s Mysore !lnd r an~orc. ore refused on the ground t.hat the assess-
ment in British India und in the Indian States should have heen in respect 
of An identical block of income fol' nn identical year? 

(b) Are Government i r ~ thnt, on the construction of the notifica-
tion adopted by the Income-ta.x Department, the condition as to the identity 
of the assessment YeRr hns been foundt<> be impossible of compliance and 
consequently the notification hos become 8 dead letter; !lnd that the claim 
for relief has bcen refused by the Income-tax Department in the vast, 
majority of caselli? 

(0) Hove Government mwmined this mutt,er with ft ~.i  to see that 
i!he intended reliet if; renJly given t() such asscsseC8, viz., to afford relict 
from double taxation in nIl crises \rh!'re the same block of ineoIJ1Q onC6 
~a ( d in an Inuinn Stnte C0I11(:5 to Ge assessed again in British India under 
scction .1(2) of the Ant? . 

The HODourabie Sir George Scbuster: (a) One surh case relating to profits 
and gain!! brought. into Briti"h Indin fro1\1 Travnneore has comp to the 
not,ice of the Government. 

(b) In the notification eiteu in the first pa.rt of the question, tho Central 
Board of R.eYlIlIUe ha.s heen empowered to detcmline which year of assess-
ment in an.y State flhnlI lw deemed to correspond with flny British Indian 
year of assessment. So far nR t)lO o rmll~nt Ill'(l awarp, tIw arrangement 
provides slIt,isfactorily for most, cases of double flRf;cssment, but a. difficulty 
has nTisen when t.he profJt.R and gains brollght into Brit·iRh Indiflo from a 
State arose or acerued in ft period eurlier than the year in respect of which 
the profit8 and gains o.re being dealt with at tho time of 0. particular assess-
ment. 

(c) The·matter is under conAideraHon 
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LETTER BY MR. R. K. SIDHWA IN TRII lJ.A.ILY GAZETTE I¥ KAIUOHI, 
JUI:GARDING THE CHIEI' OPPrCER, KARACHl MUN1(,IP.H.ITY. 

869. ·Baj! AbdoOia B&rOOn: Will Government be pleased to state: 
(a) whether their attention has been drawn to a letter signed by 

Mr. .H.. K. t5idhwa and a.ppearIng in the Daily (iaeett6, 
Karachi, dated the 4th December, 1928, under the caption of 
•• Karachi's Chief Officer "? 

(b) If the answer to part (a) is in the affirmative, do Governmen' 
propose to appoint a Committee to inquire into the matter? 

JIr. G. S. BaJpa1: (a) Yes. 
(b) No. 

MBMOBIAUJ FROM PIEOE-WORK.ERS OF THE GOVERNMENT OF INDIA PRESS, 
CALCUTTA. 

370. ·lIr. Satyendra OhaDdra Mitra: (a) Is it a fact that all the piece-
workers of the Government of India Press, Calcutta, sent two memorials 
to Government through the proper channel on the 7th September, 1928 and 
on the 16th November, 1928? 

. . 
(b) If the reply to (a) be in the adlirmative, will the Honourable Member 

in charge be pleased to enlighten the House 88 to the contents of the said 
memorials Bnd also the steps, if any, taken by Government with regard 
to the same? 

(c) If no step has been taken by Government with regard to the said 
memorials, will the Honourable Member in charge be pleased to state the 
reasons therefor? 

'!'he Honourable Sir Bhupendra lI1'ath Klt.ra: (a) The a.nswer is in the 
affirmative. 

(b) The memorials are under consideration. Government do not pro-
pose to disclose their contents. 

(c) Does not arise. 

LEAVE RULES APPLIOABI,E TO TEMPORARY PIECE-WORKERS IN GOVERN-
MENT OF INDIA' PRESSES. 

371. -Mr. Satyendra Ohandra IIttra: (a) Is it a fnct that the piece em-
ployees of the Government of India Presses used to get 16 days' casua.l 
leave on full pay in Q ,Year and there was no restriction regarding this leave 
for penn anent or temporary hands? 

(b) Is it a fact that the leave rules applicable to permanent piece-workers 
only have been published in the issue of the Gazette of India dllted the 8th 
Septembel, 19287 

(c) If the reply to (b) be in the a;ffi,nnllt,ive, will the Honourable Member 
in charge enlighten the HOUFlC as to why the temporary piece-workers have 
been excluded? 

(d) Is it a fact tha.t there are piece-workers of 20 or 25 years' standing 
in the Government of India Presses who are yet temporary and nob perma-
nent? 
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(6) If the reply to (d) be in the Biflrlnative, will the Honourable Member' 
ir" c1ulrge be plcllBl!d to Rtllt.e the reasons why the said leave rules are 
not opplicable to t.he ease of such temporary piece-workers? 

'l'.M Konourable Sir BhUp,lndra HatQ Mitra: (,,) :Illd (b). The nnswer is 
iu the affinnllt.ive. . 

(e) The tempornry pit1ce,worker" lire I:ItiIJ allowed sixeteon duys' l~ t 

with pay ill a year. The (Tovprmn£'nt, of Indin do not soe any justification 
for according to tllelll the i;nUll' tl'l'ahneut liS to the pemuuwn!, piece-
workers ill t.he lllllttel' of It'uvt" 

(11) Yes. 

(e) So long HS tht' pi ( . or t ~ UTe bome on the telllpornry estub-
lisbrnent, the ,leave rules saneti011ed for pl'rmanent. piece·workers cannot 
apply to them. But steps nre IJCing taken, where pO!-1sible, to make per-
JHlinent those pi ( l~ or cr  who have rend£'red long periods of t<'mpornry 
Iwrvicf!. 

, ' 

PA.YMEN1' DURINO LEAVE OF PIECE-WORKEll.S OF THE GOVERlSME:I\'l' Of 

INDIA PRESSES. 

372. ·)lr. S.'Ylndra Ohandra JI1ua: (a) Is it R fact that the piece-
workers of the Goverument of India Press, Calcutta, do not get any pay-
Inent when on 1('I1VO, 1,iz., 16 dRYS' casual leave and le:we Rccording to the 
rules published in the iSl!utl oat.ed tho 8th September, 1928, of the GHzctt;e 
of Indin, nfter the publicution of the SOlid rules in the Gazette? 

(b) Is it a fact thHt the ICl;tve rules, us published in the issue outed the 
8th pt mb~r  1928, of the Gazette of Indin, for the piece-workers, lire not 
. cleRr to the authorit.ies nnd so they refuRe to grrmt any payment for t,he-
period on leave to the piece· workers ? 

(c) If the replies to (a) 8nd (b) be in the affirmative, will the Honourable 
Member in charge be plf'ased to state the reason A t,herefor? 

fte Honourable Sir BhupeDClra lC'ath Kltra: Enquiries ara being made 
Ilnd the rel!ult will be communicated to the Honourable Member in due 
course. 

PAYMENT FOR DIFFERENT KINDS OF WORK DONE BY COMPOSITORS IN 

GOVEBl'iM'ENT OF INDIA PaESIIEII. 

378. ·1Ir. Satyendra OQDdla Kiva: (a) Is it a fact that equal wages 
IU'e not pl,lid for the preparation of items with figure column Rnd alpha-
betical oolumn by the compositors nnd the preparation of tabular matter 
by t,hem? 

(b) If the reply to (a) be in the affirmative, will t.he Honourable Member 
in charge bc pleosed to Rtllte the r~o on why equnl wages are not paid for 
both kinds of work? 
(c) Will the Honourable Member in charge he pleased to lay on the 

table proofs of eight Mlumns of iteinf( of work wit·h alphabetical columns 
And figure column, and eight, column!! of tabular matter without rule, of 
the Rame t~ p  to be compared side by side nnd enlighten the HouBe? 

TU BOD,OJll'&ble .Slr Bhupendra If.th 111"&:·(4) The question is not olear 
but one alpbabetica.l column setup with onefigmc column is not tabular 
matter and is not paid for at the same rate R.8 tabular mat·ter. 
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(b) The two daRst'R of work do not· n.quire HIO samc fIInount of Rkm 
and labour. 

(e) GoverunlNlt do not propol'le to lay on the table the proofR roferred 
to by t.IlC Honourl1ble Mtlmher, 1\8 tht'y do !lot com;ider that filly public-
purpose will be served thereby. 

DECREASEIl EARNUW!'\ OF PIECE-WORKERS 1:S GOVERNMEN'l' OF INDIA 

PRESSES. 

3'14. t'Kr. Satyendra Ohandra Kitra: (a) Is it B fact that the piece-
workers in the Governmont of Indin Presses ear:n morE' if they get more· 
llOUn-to work while the salaried workertl eam the snme even if they are 
required to work for Jesser hours? 
tb) Is it a fact t·hat the piece-workerf! used to work from \) A.M. to-

F.-SO P.M.? 

(c) Is it a fnct that the earning of piece-workers per day has decreased 
as their dny hils been l'educed by.hlllf an hour? 

(d) If the replies to (a), (b) nnd (e) be in the affinnative, will the Hon?ur-
able Member in eharge b<' ph·ased to l'Itatc the reasons why the ellrnmgs-
tlf pieee-worken; have been reduced by shortening their doily period of work 
h.Y ,half on hOlIr? 

The Honoura.ble Sit Bhupendra .ath .ltra: (10) Industrial workers, both 
llalari('d alld pi {WI' , rel'ei\'(' extra rellllmel'ation if they an' required t.o work 
lWYOlld the lIorwni workillg houri'l. 

(b) and (c). In the Culcuttll Pr('tlH, to whicb the Honourable Member is 
preRUl)lnhly rdtJrring, the norllllll pt·riod of attendallee on weel< dlilys,otber-
than Hnt.urdny, lI1:'ed to he from H A.M. to 6-30 P.M., nno t,bis included two 
rHRt iutpl'vais of hulf-all-houT ench. At the l'eqlws1, of the mojorit,y of the· 
industrial hu.nds, olle l'el:!t, illtervlIl of half-un-hour has now been discon-
tinued by the IIltlllllgemellt and the normal hours of att.endance have been 
fixed from \J A.M. to 6 P.M. 'fhe Honourable Member will observe that there-
has been no reduetioll in the Adultl working hOllrs. 

(d) Does not nrise. 

~  IN 'l'BE OOVERJIojMEN1' OF INDIA I'RESS. CAJ.C{JTTA, OF A 

]i"'OREMAN ALLJDOED TO BE SUFFERING FROM LEPROSY, 

375. *Kr. Satyendra Ohandra J[ltra: (rI) II:! it a fact that. in accord-
anoe with the Government Sorvll.llt Conuuct Hules, tho Civil Service lte-
gulations, and t·he Worl,E\rl:!' CompentlHt,ion Aet. no Government employee 
is allowed to work in Government offices or factories if he bo Buffering from 
any infectiollS dist'ase, sueh as It· prosy , sUllllI pox, cholera, etc.? 

(b) Is it u fllct· that Ishuque, Machille FO\,f1m:m in the GOVtlrnllltlut of 
India Profls, Cnlcuttn, is suffering froll! IU) infections type of leprosy? 

(e) Is it a fuct tha.t the said Ishaque was sent to the Principal of tlie 
Clllcutta Medical College for medical examination? 

(d) If the reply to (0) ano (b) IH' in t;he ufficmative. will the Honour-
able Member in chnrge be pleused t·o stote the reasons ther%r? 

The Honourable Sir Bhupendra Kath Kitra.: Inquiries Ilre being Il)Qde-
and the result will be eommunicAt..o>d to the Honourable Member in dua 
coursC'. 



·348 LBGI8LATIVB A88BMBLY. [4TH FIID. 1929. 

PAY OJ' CoMPOSITORS lli THII EAST INDIAN AND EASTERN B)lNOAL 
RAILWAY PRESSIlS. 

876. *JIr. Satyendra Ohandra Kltra: Will the Honourable Member in 
eharge be pleased to state: 

(a) What is the highest grade of the compositors in tho East India.n 
Uailway Pre88? 

(b) What is the yearly increment in their pay? 

(0) Wha.t is the highest grade of thc compositors in the ElIBtem 
Bengal Railway Press? 

(d) What is the yearly increment in their pay? 

(6) If there be any difference in the highest grades and yearly incre. 
ments in pay of the oompositors in both the Railway Presses, 
will the Honourable Member in charge be pleased to state 
the reasons therefor? 

(j) Does the Honourable Member in charge propose to toke steps 
to make equal the grade and pa.y of the compositors for both 
the Railway Presses? 

.111'. A.  A. L. Parsons: I am collecting the information which the Honour. 
able Member wants, and will communicate with him when it is received. 

EXPENDITURE ON THE POWER STATION 01' THB GBUT INDIAN PIIlNlliSULA. 
RAILWAY AT KALYAN. 

377. *Kr. l'al&1 Ibrahim ltablmtu1la: (a) Has the total expenditure, 
estimated at Rs. 97,40,420, for the Power Station of the Great Indian 
Peninsula Rallway at Kalyan, as stated by Government in reply to my 
question number 195 on 21st March, Hl27 , been exoeeded, and if 80, to what 
extent, under what heads of the scheme and why? 
(b) Will the estimated cost per unit generated by the Kalyan Pow'Jr 

Station of '665 snna per unit, dropping to '594 anna. per unit, as stated 
by Go.vernment in reply to my question on 21st March, 1927, be incrcl1sed, 
and if so, to what extent? , 
111'. A.  A. L. Pa.raoDS: Necessary information is being obtained and will 

be furnished to the Honourable Member on receipt. 

PAY OF THE SUPERVISING STAFF IN 'fHE BOMBAY AND CALCU'l'TA MINTS 

AND THE CURRENCY NOTE PRESS AT NASIX.. 

378. *Jlr. I'azal Ibrahim RahimtuUa: Will Govemment be pleased to 
state the scale of pay of the supervising staff in the Bom1::ny ond Coleuttn 
Mints and the Security and Note I)rinting Press at Nasil{? 

The Honourable Bir George Schuster: The information is being colleC't· 
cd lmd will be furnished to the Honourable Member in due course. 

PROVIDENT FUND. SYSTEM IN FORCE IN THE CURRENCY NOTB PRESS, 
NASIK, AND IN THE TRII1A.SURER'S DEPARTM1lJNT IN CuRRENOY OJ'J'ICIIlS. 

379. *JIr. I'azal ibrahim RahlmtuUa: WiII Government be pleased to 
state whether a.ny provident fund system is applied to the staff in the 
Note Printing PresR? Is it exa.ctly similar to that applied to the Tree.-· 
. r~r  aide in Currency . Offices ? If not, ",-hat are the main differences? 
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The Honourable Sir George Schuster: 1 place on the table a statement 
~ cribin tb  provid(mt fund system in force (a) in the Currency Note 
Press, Nasik, and (b) in the Treasurer's Department in Currency OffilCes. 

,'itaUm.eflt de8crihing the rol id~nt Fund sY8lfm, in lora (a) in the Currency Note 
P1e,'8, N08ik, and (b) in tfle 1'reasul'er', Dfpartmenl in ~ rtnc  Offices, 

(a) Currency Note n ~. 

(1) The employee ilt .. equired to 8ubllCrii>tl to a spf'cial prGvideni fund at the rate of 
one-twelfth of his pay each month, 

(2) Govel'nmeQt adds yearly to the account Ii bonus at the rate of 75 per cent. of 
the subscriptions of the employee dUl'ing the yellr. 

(3\ Government adds yearly w the aCl'uunt interest, calculated monthly, at the rate 
SIUlctioned from time to time for the Generlil Provident Fund (tht' rate at present 
:is 4! per cent.). 

(b) 1 l pa 1rpr ~ Department In Currency Olftt·eR. 

(1) The employee is I'equired to subacrihe to the General Provident Fund: that 
iR to say, to subscribe II minimum of 6t per cent. of his pay per montll (he may 
at his option sl\hscrihp. up to lSi per ceut.) to 1111 Rc('ount to which Government adds 
yeArly intt'll'l!1It calculateu monthly, At a rat ... from time to time 8anc\.ioned (the pl ( ~ nt 
'l'at.eis 41 per cent .. ). 
(2) On the employee's retirement, provided his conduct haa been satisfBctol'Y, Gov-

-ernment. presents him with a lump Rum equlIl to ollE'·twelfth of the substantive plly 
,drawn by him Ihl'OlI'6h(",ut his service. 

Notl'.-Retirement means retirement at an ",8, Or after ser'Yice, thllt would 
qllalify fol' pension under the penllOD rules. 

(3) If the employee dies while ill service, Government paye to hi. heit'lI, provided 
his conduct WIlS satisfactory, a lump lIum equal to one-twelfth of the suhstantive pay 
odra wn b~  thp,emplnyee during his ~ ic  . .. 

Note.-Thp. std' recruited before 1919 is pensionable. 

PROVISION OF A PROVIDENT FuND FOR THE EMPLOYEES OF THE CURRENCY 

OFFICII. 

380. *Kr. J'ual Ibrahim Rahtmtulla: As the question of the Heserve 
Bank is post.poned, will Government be. pJeafoled to state whether tlH')' Ilflve 
'now come to a final decision as regards tbe provident fund 8VRtem npplied 
to 'he Currency omce staff? . 

The Honourable Sir George Schuster: The Government has not vet. come 
to It final conclusion. But It point, baR hoen reached in the diRou'ssions at 
whieh I t.hink it. mil)' be posRible to come to a final conclusion bdor0 long, 
.and I will .sce that the further considerat.ion of the matter is expedited .. 

PENSION RULES FOR GOVERNMENT SERYANTS. 

381. *Xr. l'al&l Ibrahim Rahtmtulla: Will Government be pleased to 
~t lt  whether it iR intended to make nnv chRnQ'cs ill the Pension Rules in 
force at pre Flent., and, if so, when will thE' final order!! be passed? 

The Honourable Sir George Schuster: Provincial Governments haw" 
been goranted Iluthority to make rules r latin~ conditionl!' of service, in-
elllding pensions of provincial find subordinat.e services under their control, 
nnd nre, it is believed, now engnged in drafting new ruleR relating to 
Tlensions. 

B 
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The o ~rn.m nt. of India. do not at present cont mpl~t  any hnportu.nt 
change. ju t ~ i ~in  rules a.pplicable to services under their control. 
apart from the possible adoption of u system in which It provident fund 
would take the place of pensions in whole or. in part, This proposal has 
only recently assumed definite shape, and, as I infonned the Honoura.ble 
Mr. Laleillmd Navall'ai a few days ago, in reply to his starred question 
No. lR2, the Government of India intend shortly to commIt Local Govern-
ments flnd probably Service Associations 11.180 on the SUbject;. This course 
of ud:on was Agreed upon at the Conferenre of Financial Representatives 
of l)rovincial Governments held nt. Delhi last November. 

REVISION OF PAY OF THE SUPERVISING Sl'AFJ4' IN CURRENCY OFFlOE8. 

382. *1Ir. J'azal Ibrahim Rahim.tulla: (a.) Will Government be pleoscd 
to refer to Mr. N. 1\1. Joshi's starred questions Nos. 88, 89, 90, 140, 141 
and 142, put in February last, find SAy whether t.hey will be pleased to 
answer them nO\v? 

(b) Do Government propose to consider the question of the revision 
of the pay of the suporvi"ing stuff ill Currency Otliccs, us the scule hat! not 
prllctically betJD H:viscd since 1920? . 

The Honourable Sir George Schuster: (u) Finnl replies to Mr. Joshi's 
questions Nos. 88 to 9() and 140 to 142 were sent to him on the 15th 
February and lr;t May, Hl28, respectively. Copies will be found in the 
Library of the House. 

(b) The attention of the Honourable Member is invited to the reply 
given on t.he 24th March, 19'26, to question No. 258 asked by Mr. B. Das. 
and to the reply to parts (c) and (d) of Mr. Joshi's question No. 90,' which 
I havo jUflt meut.inned. The position remllins the same. 

CoNDITIONS ATTACHED TO ROCKEFELLER TRAVELI..INGSCUOL4BSBll'S GRANTED' 

IN INDIA. 

383. *Kr. Sarabhal •• mchand Hall: Will Government be pleased t() 
state: . 

(a) When the Rockefeller Travelling Fellowship8 were first offered 
for this country by the l d~ ll r F'oundation, and how 
man.v, uUlh 'year? 

(b) What were the conditions nttached to the grant of these Fellow-
!'hbs:1 

(c) Hr)w were t.hese Ft·llowshifJfi distribut,ed among the Kevernl pro-
vinces c.f India? 

(d) How mRny officerR from the mcrlicnl flnrl Pllblic hpnlth Flervicps 
(If the !;('verfll provinces weT(, sent respectively, for furtber 
I'Itud l !-IS Ror.kefeller c l~r  eMh yead 

(e) WhRt were t.he flcndemic qualificfltions nnd service experiences 
of Mch of the cfficers selected for the Fellowship? 

JIr. G. S. Bajpat: (a) nt rnatiolll~l Health Hoard (HockefelJer Founda-
tion) }'elI0wship" wE're offered t.o tliia country for the firRt time in 1922. 
Five cllndidate!! from India were seleded in ]922 nnd four in 1026. 
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(b) The l<'eJlowships ure offered only to candidates who possess high pro-
fessional Rnd scientifil,l qualifications, besides 8 good character, and to per-
sons who, on completion of their training, ha.ve an assured prospeot of 
suitable employment, in the official hea.lth services of their country or in 
schools of hygiene. 

(c) The Fellowships were not allotted on a provinoial ba.sis, ,but all Local 
Governments s.nd Administra.tions were asked to make nominations. The 
candidates so nominated, who fulfilled. the conditions prescribe.d by tbe 
Foundation as to qUldificIltioI18 and prospects ofemploymeIlt, were arranged 
in order of pr r n(~l~ by the Scientific Advisory Board of the Indian 
Research Fund Association, and the final selection WA·S made by the 
Rockefeller Internationnl Health Board itHelf. 

(Ii) and (e). The infonnlltion is contained in the statement which I 
hflve hnd rlnced in the Library of the House. 

RESTRICTION OF ROCKEFELLER SCHOLAR:;\HJPS TO PCBLJC HEALTH SERVICES. 

384 .• J[r. Sarabhai NemchaDd Hali: Will Government be p1eased. to 
state: 

(a) If they advertised for npplicRt,ions from quo.litied medical men 
for Hockefeller Foundation Fellowships in August, 1925? 

(b) If it WHS Rubsequently decided that the Fellowships were for 
publjc heaUh services and not in connection with the 
fAculties of medicine? 

(c) The groundil for . ( ~ decision? 

lIf. G. S. Bajpa1: (a) l'he reply is in the negative. 

(b) a.nd (c). Do not a.rise. 

QlTALIJ'IOA.T10NS OF OFFIOERS ~  FOR ROCKEFEJ.LER SCROIARS'BIPS. 

885. ·Kr. ~arab a1 .emch&Dd Hail: Will Government be pleased to 
1date: 

(a) b~ t.otal number of Fellowshipa for which applications were in-
it ~d by public odvertisement in August, 1{123, and 

(b) The llumber or medical officers or practitioners selected, giving 
profossional qualifications und previous experience of each 
person selected 7 

IIr. G. S. Bajpal: ('I) and (b). No appliclltions for Rockefeller Fellow-
ships were invited by advertisement or otherwise in 1923. 

LAPSE OF CERTAIN ROOKEFELLER SCHOLAR..'lHIP9· AW Anmm ~ro hmJA lN 1925. 

886 .• 1I.r. Sarabhal Nemchand lIajl: Is it a fact that only two or three 
out of the nvc noekefeller Fellowships that were available in the year 
H125 were aWfirdefl, and that the remaining Fellowships lapsed; and if 
this be so, will GovemD?ent be pleased to sta.te why the applications of 
qualified medical men connected with the faculties of medicine were not 
considered instead of allowing the Fell.)wp.hips to lapse? 

IIr. G. S. Bajpat: No definite number of fellowships is offered to this 
country in a particular year. The Scientific Advisory Board pass on the 

B2 
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applicsti?ns of qualified c ndi~at i  classified in order of preference, to the 
FoundatlOn, who make sehwtIOns after full consideration of the qualifica. 
tions of the a.pplioants. 

, 
Mr • .Jamnadaa It. Kehta: Since UI22 how many Fellowships were offered 

and out of them now many to lndiuns? 

lIr. 0:. S. Bapl: I have already a.nswered that question, it is five plus 
four or Ulne. 

IIr • .JamDadu K. lIehta: Out of how many? 

Kr. Q. S. Bajpal: I do not understand what t,he Honourable  Member 
means by •• how many"? 

1If . .Jamnadll K. Mehta: I mean how many were offered on the whole 
and out of them how many to Indians? 

1If. Q. S. BaJpai: Five plus four or nine were offered and they were 
accepted. 

1If . .J&mD&daalt. lIIehta: All IndiBllR? 

Mr. Q. S. BaJpai: Yes. 

TOTAL NU1\IBER OF POSTS IN THE SUPERIOR TR.u!FIC SERVICE OF INDIAN 

RAILWAYS BILLED BY INDIANS IN 1928·29. 

887. *Pandit Hlrday Ifath Kuuru: (a) With reference to the reply 
given to starred question No. 906, on the' 24th September, 1928, will 
Government state the total number of posts in the Superior Tra.ffic Service 
for which IndiunR have been recruited in 1928·291 

(b) How many of these posts have been filled by promoted Local 
Traffic Service officers? What are the names of the promoted officers 
and how many of them were recruited direct to the Local Traffic 
Service? 

IIr. A.  A. L. P&I'IODB: (fl) Five have already been recruited and arrangl" 
monts have been made t,o recruit Reven others through the Public Servire 
Commission by competit.ive examination, which is to be held early this 
month. 

(b) Three of theso two were originally reoruited into the Local Traffic 
Service and one was pr?moted to tha.t Service from the subordin&te ranks. 

NUMBER OF INDIANS APPOINTED TO THE SUPERIOR TRAFFIC SERVICE 

BETWEEN ]921 AND 1924. 

388. *P&D41\ Jlilda1 Ifath Kuuru: (a) With reference to the state· 
ment made by Mr. Parsons during the Railway Budget debate on the 
25th February, 1928, with regard to the future of t,he Local Traffic Service, 
are Government yet in a position t.o announce what steps they propose to 
take to promote the directly recruited men to the Superior Service 1 

(b) Will Government be pleased to state the number and names of 
Indians appointed to the Superior Traffic Service from 1921, when recruit· 
ment to t ~ I.oca] Traffic Service began, to 1924, when it was stopped? 
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Mr. A. A. L· ParllOD8: (a) Next year it is proposed t.0 make 36 per 
cent. of the Indian recl'Ulitment to the Superior Traffic Service by promo-
tion fn,m the Local Tra.ffio Service and subordinate estahli!ihmcnt. On 
our present figures this means that four vacancies out of 11 will be 
1tlled in this way. As I explained in my remarks during the course of 
the debate on the railway budget last year, no distinctiion will be drawn 
hetween persons directly recruited to the Local Traffic Service, pel'sunI:I 
promoted to that service from subordinate establishment, and persons now 
serving in the subordinate establishment, in making selections for these 
VBCllllcies. 

(b) No Indian was appointed direct to the Superior Traffi'c Service 
from 1921 to 1924. 

Pt.ndtt Klrday Nath XUDZrll: Am I to take it, Sir, that in these three 
year;; 1921-24, no Indians were appointed direct to the Superior Traffic 
Service, and that t.he men who were recruited direct to the Local 'fraftic 
Service were regarded as fonning part of the Superior Traffic Service? 

IIr. A. A. L. Parsons: I must ask for notice, Sir. But. Hle po~iti(  

is that, they fire not regarded as part of the Superior Truffie Service, 
though in certain publiications their numbers were, I believe, included 
among those of the Superior Traffic Service. 

Pandlt Hlrday Wath XUDzru: Is it a fact, Sir, that t.he members of 
the Local Traffic Service were regarded as belonging .to ithe Superior 
revenue pstnblishment? . 

Kr. A. A. L. Parsons: I do not thinlr so, though in the report of the 
Lee Cornrni)lRion figures oecur in which, J believe, 'thev were included 
Ilmong the Superior Trufflc Service. • 

Pandit K1rday Nath ltUDZrll: Are Government aware t,hat in the rules 
made in t·be ,Year 1922 for the recruitment of men for the railway service, 
thl'.\' stnted that the superior revenue establishment would consist of the 
SUlwrior Traffic Service and the Local Traffic SerVJice? 

IIr. A. A. L. Parsons: I will look up the point, Sir. 

Pandit Hlrday Natrh, XUDZru: I want to know, Sir, jf it is a. fact that, 
from the year 1921 to 1924, as admitted by the Honourable Member, no 
Indians were appointed direct to the Superior Trame Ei'erv,ice, what reason 
is there for Government not considering the claims of the Locnl Tra.ffic 
Service men to be promoted to the Superior Trn.ffic Service to be superior 
to those of t,he men promoted from the subordinnt,e service? 

IIr. A. A. L. Parsons: I ha.ve nothing to a.dd on that point, Sir, to the 
remlll'ks which J mnde in the course of the lllst budget session. 

Pandit Hlrday Hath Xunzrll: Am I to understnnd, Sir, that, the Gov-
ernment, even though they mny bp in t.he wrong, nrf' not, prepnred to 
revise t.hl'ir opinions flnei t.heir (lpc.h,,;ons? 

M'r. A.  A. L. Parsons: Gov(>l'I1nH'ni do not pclmi/, thn t. thev orf' in the 
wrong, nnd the.v are not prepl\red to reviRP t,his particular derision. 

Mr. Gaya Prastld Singh: ( ~ rHe nevor wrong. (Laughter). 
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~  ~ild  Jrat)l ~  The Loca.l 'l'raffio SerV.ice. being 'part 
o~ the Supenor Revenue .estauhshment aDd no men having been appointed 
direct to the Superior Traffio Service, from 1921 to 19'24 what reason is 
there now for not considering the claims of the directly recruited men for 
promotion to the Superior Traffic Service to be superior to those of others? 

Mr. A. A. L. ParIODl: I have already given the reasons in the remarks 
made by me during last budget deba.te. 

Pandit Birday Bath EUDJIru: Will the Honourable Member state them 
clearly now; for 1 um sure the.y were not intelligible to t.he House at all? 

IIr. A.  A. L. P&l'8OD8: I am afraid, Sir, I cannot make them more clear. 

Pandit Bilday Hath J[unsru: Does that mean, Sir, that the Govern-
ment are Dot prepared to do justice to the Local Tra.ffic Servdoe men? 

lIr. A. A. L.P&rIOns: No, Sir. 

Pandit Buday Hath Kunzra: Then, what nttempts do they propose to 
make to do justice to the lllen directly recruited to the Locul Traffic Her-
vice during the years 1921-24 when no men were directly appointed to 
the Superior Traffic Service? 

Kr. A.  A. L· Parsons: They propose to continue the action they hllve 
already taken; that is to t;8,Y, they cOlls.idt·r the qualificlttions of men 
directly recruit.ed to the l.ocal Traffic Service when making promot.iol.s 
to tho Superior Traffic Service, to the extent of 20 per cent. of t.he 
Indian vlLCancies which are filled by promotions from that service und 
from the subordinate establishment. 

Pandit Kilday Bath J[UZW'u: Is t.he Honourn.ble Member Ilware thllt 
on the 24th September 1928 he stated that "tho opportunity has been 
taken of allocating 33! per oent. of the nppointments avuilable for Tndilln 
recruitment to t.he promotion of suitable officers from the Local Traffie 
Servire" lind not ·fmm the ~ bordin t  Rervice? 

lIr. A.. A. L. ParlOu: I should like to Bee my reply, Sir, before I can 
8av whHt the implications were. I would ask the Honourllble Member to 
p~t down n further question. 

Paadlt 1llrday ltatb J[un.ru: T will rend it, Sir. "The 01'1'01 tunity 
bRs heen taken .  .  .  . ." 

The Honourable Sir George Rainy: On a point of order, Sir. Is the 
Hononrablt' 'l(1luber entitled to rend nut remarks already made in the House 
thllt do D'lt refer ho the fJllcAtion now before the House? 

P&Ddlt Kilday :Math. J[UDD'U: It is pnrt of HlP qI1PF:,tiOIl. Sir. It. r l~r~ 

to questioniNo. 906 and It. is the answer to that. questIOn that. I am nl!Hi-
ing out now in order to refrf'sh the rRthpr poor memory of Mr.:r:tlrSonR. 
The r('ply WfiR aR follows: "'l'he ( pporll~nit  hnR ~ ta ~ thlS ~ r 
of n lo( . t n~ :m1r per cent. of the appomtment.s aVllllahle for IndIan 
recruitment to thf' promotion of Fmit,able officpn; from the-LOMI Traffic 
Service ,.? 

IIr. A. A. L. Parsons: Yes, Sir; I CRn tAke it from the Honourable 
Memher thnt I mRrle that reply. 
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Pandit Birday Hath Kunzru: Then how does the Honourable Ml'Ol-
ber sa.y that Government are not prepared to go beyond the present pro-
portion of 20 or 25 per cent. which 11pplies to the promotiolJ of not 
merel" of officers nlrendv lin t.h(· Local Traffic Service but also of men 
in t.ho subordinate r i~  

IIr. A. A. L. PlWlona: There seems t.o be some rnifmnderst.unding, Sir. 
Actually t.his year we filled as! per cent. of the Indian vacancies by 
promot.ion from the r~o(lal Traffic S<'rvice as T explained, and next year 
we shall fill 36 per cent. of tlw vacancies, instead of 20 per c.ent. hy pro-
mot jon from the Loonl 1'mff]C' Service and frol11 the subordinate estab-
lishment. 

Pandlt Btrday Nath Kunzru: Will this 3() per cent. allo\vecl for the 
nen year be available solely to the members of the Loenl 'l'rnftic Service? 

Mr. A. A. L. Parsons: Not entirely, Sir. As explained in my answer 
to th£' mllin question, it will bp available to the Local Tmffio Service men, 
whether directlv recruited to t.hnt sl'rvice or not, and t,o the subordinate 
establishment .. 

Pandlt Birday Hath Kunzra: Am T to undel'Rtnnd thnt the proportion 
for the promotion of I,OCIlI Traffic Service men next yeRr will be leRR than 
that for the present year? 

IIr. A. A. L, Parsons: I cannot say. \V(:' have not .vet made the 
selections. 

Pandlt Bilday Hath ltunsru: May I BRk whether before 1921, Indians 
used to be appointed direct to the Superior 'l'ruffie Service? 

IIr. A. A. L. ParsoDS: T must ask for notiee, Sir. 

Pandlt Birday Hath ltunzru: Is it n fact that they were not appointed 
to the Sup('rior Traffic Servico because men bpgan to he recruited into 
t.he Local 'l'raffie Service? 

IIr. A. A. L. Parsons: Agnin, T mlll'lt nsk for !lotic;. 

Pandit Bilday Bath Kunzru: Is th4il Honourable Member aware that 
he hs.., already Rtllted that no men were appointE:'d direct to the Superior 
Traffie Service during t,he .venrs 192] to 1924? 

Mr. A.  A. L· Parsons: Yet;, Sir. But what. deduction does the Hon-
ourable Member derive from that? 

Pandit Kirday :Hath Kunzru: If IndianR wt're appointed direct. to the 
Superior Traffi('. Service before 1\'121 ond Ilft,pr 1924, is it not rt'asonable to 
infer t,hat the v were not, directlv recruited becau!!e the ~ocnl Traffic Ser-
vicC' wns crenten in 1921? . 

IIr. President: Will t,he HOllourable Memher PflSR on to thE:' next ques-
tion? 

RnUCATJON OF THE CHILDREN OF RAlT,WAY EMPLOYEES. 

389, ·Pandit Kirday Hath Xunzru: Wit.h reference to the reply given 
to Rtarred question No. 264, on the 8th Sept,ember, 1928, did Govemment 
refer the qucRtion of the education of the children of railway employees to 
the Central AdviRory Council in September last? If so, what are 'the 
l'eeommendJltiOl'lR m~d  by the Advisory Ct'luncil on the subject? 
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The Bouourable Sir George Ra1Dy: The question was discussed wJth 
the Central Advisory Council for Railways lu.st September whetl they 
approved generally, und with oertain modifications in detail, a scheme 
which was laid before them by Government. 

Pandit Birday Hath J[unafu: What is t.he scheme '! 

The Honourable Sir Georg. 1t&1ny: The Bcheme which was embodied 
in the memorandulll drown up for the Railway Board. I am prepared 
to lay a copy of the memorandum IHI it, WQS revised after discussion in 
the Central Advisory Council on the table. I think it would be tor the 
convennenee of the House if further questions on this nrc postponed till 
it has been so plaoed. 

Pandit Hirday Xath ][unzfu: Is the HOllouruble Memb(lr IlWUfe thRt 
11 part of m.v question WIlS "what are the recommendations made. by 
the' Advisory Council on the subject?" I nm not putting n new ques-
tion now, Sir. 

Th. Bonourable Sir George Bamy: I did not ImderRtand the Honour-
ahlll Mt>mber's qu('stion in t.hat sense. AR T Raid, T om qu,ite willing to 
Jav 8 copy of thp memorandum which ('mlmi/iell that, Rchcme on -the 
table· 

STATUS OF RAILWAY SCHOOLS TRANSFERRED TO LOCAL GOVERNMENTS. 

890. ·Pandit Blrd&y Xath J[uozru: (a) Is it propoSed to transfer rail-
way schools to the Loclll Governments within whoso jurisdiction t-hey are 
situated? 

(b) If 80, what, will be tht: future stu ius of these schools? Will they 
be treated as Government or as aided schools? 

Kr. A. A. L. Parsons: In t.he fleheme which ~ n  accepted by t (~ Con-
bral AdvisOl',)' Council for Hnilwa,YR, it is suggested that o.rrangements 
should be made,. tIEl Roon !l8 feasible, to transfor the present railway 
schoolR to t,he tl(lueHtiolJuJ Huthoritil's of the varioQ,s provinces on terms 
to he arranged )ndividunll,v iu cHeh case, these temts to include provision 
for retention by  existing empJoyeeR of such rights of admission 8S they 
may JlOW ~( . This question will, however, be discussed again with 
the Central Advisorv Coullcil, and I urn afraid I am unable to ssy in anv 
particul[lr case whether, when trflnsferred, a. Rchool will be a o~ rnm rit 
or an nided school. This will depend upon ~ termll of transfer can be 
arranged. 

PaDdit Birday lfath Itunzru: Is this m nMer to be discussed again at 
thf' next meeting of the Central Advisory Council? 

'!'he Honourable 8ir George Ba.lny: I clln nnRwer t,he Honourable 
l\femher'fj question. It, if! my intontion that, the mat.ter should be dis-
CURsed nt. the npxt m('eting of thf' Central Advisory Council. 

COMMISSIONf'I IN THE INnTAN A ~ FOROE. 

891. ·Pandlt Birday lfath J[UDlru: (a) Is it a fact that the Shea Com-
mittee recommended that the dual commission in the India.n Territorial 
Forces Fohould be abolished, Ilnd that officors of n higher rank than plntoon 
ccmmanders should hold commissions similar to those granted to corres-
ponding officeNl of t,he Auxiliary Force? 
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(b) Was it one of the objects of the Indian Territorial Forces (Atn nd~ 
ment) Act, which was passed in March, 19'28, to carry out this recommenda-
tion? . 
(0) Is it a fact that dual commissions have not been abolished as yet? 

If so, why bas tbis distinction between the Territorial and Auxiliary Forces. 
been allowed to continue? 

IIIr. G· •. Young: (a) and (b). Yes. 

(c) No. The iotter part of the question does not arise. 

Pandit Birday Nath Kunzru: Are Government aware that in the· 
Gazette of the 8th December, certain offi('{'rs of the Indian TerritoriaL 
Porce are again shown as possesHing dunl eommiRsions? 

eo Mr. G. :M. Young: r wus nut, aware of the faet, Sir, but I am quite 
rtladv to take it from the HOllourable MplIlber· In the Gazptte of 8th, 
~ c m ber? 

Pandit Hirday Nath Kunzru: The' Gazette of the 8th December. 

Mr. G. 111· Young: Very likely. 

Pandit Birday Nath Kunzru: What, steps wilL the Honourable member-
takc to see that dual commissions llre abolished in t r ~  

Mr. G. :M. Young: DUAl commissions ~ now bc·en abolished. 

Al'POINTM!!lNT THROUGH THE PUBLIC SERVICE COMMISSION OF INDIANS 

'fO THE INDIAN !.IEDICAL SERVIOES. 

392. *PlIldit Kirday !lath KUDzru: (a) Is any amendment of the bli~ 

Service Commission (}'unctions) Rules required to entrust the. . Commission. 
with the recmitnICnt of Indialls to the Innian Medicol Service, or cnn this 
function be assigned to the Commission by arra.ngement with it? 

(b) In either CIlR., do Government propose to tnke st.eps to place· the 
selection of Indian candidates for the Indian Medical Service in the handa 
of the Commission? 

Mr. G. K. Young: (a) 'I'he Public Service Commission (Functions) 
Hules do not apply to recruitment to t.lIe Indian Medical Service, which is a 
militar'y r i l~. If t,he recruitmeut of IndiAns to the Indian Medical 
Service were l1utrut;ted to the Public Service Commission, it might be· 
neceSlolltr,Y to frame Rpccinl rules. 

(I)) Government hAve no intention Ht preRent of ult.ering the s:vstem of 
selection. 

Pandit Kilday !lath Kunzru: May I point out to the Honourable Member 
that he has not answered that part of my question in which I asked whether 
the recruitment of the Indian Medical Service could be IIssigned to the 
Commission by Arrangement? 

:Mr. G. M. Young: No, Sir. The Honourable Member's question. if he 
will reAd it. iR Dot to the effect that he has just stated. He asked whether 
the function could he assigned. 

Pandit Klrday lfath K:unzru: DoeR the Honourable MemLer say BO· 
without, rending the question? 
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IIr.G. JL l'ounc: All I said was t.hat the Honourable Member's inter-
pretation of his own q ues.t,ion does not seem to me correct. 

Pand1t IElrday Bath KUDSlU: May I ask whether there are any services, 
the recruitment of which has been assigned to the Public Service Com-
mission by arrangemellt-I menn services the recruitment of which it is 
not bound to take upon itself under the rules? . 

Xr. O. )I. Youug: I would suggest that that quest, ion be put, with notice, 
to the H()me Departm('nt, whieh is concerned. 

Pandlt Ilirday Bath Kunzr\1: Why are the Government not prepared to 
mnend thp rules so as to enable the Public Service Commission to make 
recruitment, for the Indian Medical Sen'ice? 

JIr. G. )I. Young: Because, as I have already said, Government have 
no intAntion ut present of altering the syst.em of selection. 

Pandit JlircD.y Bath Kunzru: Do Government only give their decisions 
-or will they take the trouble also of justifying them? 

)lr. G. II. Young: Sir, I am Rfraid it is not possible for me to ~ capittllnt  

within the space of a supplementary question the reasOns which Govern-
ment have for not altering t~ system of selection and introduoing a system 
of nppointment h.v competitive exa.mination, but those reasons have been 
sbt.ed 011 fleveral o l~o... ion  in tlhis House. 

Pandlt Btrday Ifat.i1 ltUJ1llU: May I know when t ~  were stated last? 

Kr. G. )I. YOUDI: The Honourable Member can find that out by looking 
at the index. . 

Pandlt Bird .. , Bath ltunzru: May I put it to the Honourable Member 
that the exad reasons for not assigning the task oj. mnking recruitment 
to the PubJic ~r ic  CommifHolion hllve never been statt'd in this House. 

)lr. G. JI. Young: No, Sir, thnt is perfectly true. The Jlxaet reason!'! for 
not altering the present. Bystem of selection hove been stated in the House 
before,· ann if there is no intention of altering the present ~ tcm of seleC'-
tion. it is obviou!']y futile to com;idcr the qucRtion of Rmending the rules 
so as to enablc the Public Service Commisfolion to make rerruitment, to lhe 
Indian M adienl Service. 

Pandit Birday lfath Kunsru: Is the Honourable Meml'er aware that 
questions l'egurding t.he present method of ReJection haw relnte>d to tho 
ndmission of m~n with InrHRn qualifi('stions, temporary' Indian Officers, 
dc. ,but, thnt lIO qUf'fltions hove been asked with regA.rd to the rE'c'ruitment, 
of the Inrtinn section of the Indian Medical S('l'\'icp by t,he> Puhlic Service 
Commission. 

)lr. G. )I. YOUIlg: That. as far as I know, is quite rotTed. 

Pandlt Klrday Xath KUJlI1'U: What doeR the Honourable l\Iember mean 
then hy sllying that the reasons have been stilted on several oceasions in 
this House? 
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1Ir. G. K. Youg: If the Honourable Member would listen to the re-
plies I make to his questions., I never said anything like that. I said the 
question of altering the present method of selection had frequently been 
explained in this House. 

Pandlt Blrday Hath ltunlru: It seems to me the Honourable Member 
has been giving irrelevant replies. Will he kindly answer my quesbion and 
say why Government is not prepared to entrust the recruitment of Indians 
t·o the Indian Medical Service to the Public Service Commission? 

Ilr. G. II. Young: Because thq.t, would be altering tAhe present system 
·of seleelion und tho reasons for not doing that have already been explained 
to the House. 

Pandlt Kirday Hath Xunuu: Would that, neecssl\rilY.Jm1nll an alteration 
of tJhe proportion of Indian recruits or an alteration of the system of Relee-
tion? 

Mr. G. ]f. Young: No, Sir, it would be an alteration of the system of 
selection. 

Pandlt Birday Bath ltUDRU: Why are Government not prepared to alter 
the Rystem of Relection in sO far ss it meuns selection not, by a Board 
appointed by them but by the Public Service Commission? Mny I ask 
whether there ip. anything in the Act to prevent t,his funct,ion being assigned 
to tlH' Public Service Commif.;!lion? .  . 

lIIr. G .•. Young: To what Act doe!! my Honourable friend refer? 

P&ndlt Hirday Bath ltunzru: Evidently, Sir, th()Act under which he 
and we are here, the Government of Indin Act. Mny I ask for a reply to 
my question? 

Mr. G .•. Young: The f\DSWer i!l in the negative. 

Pandit Blrday Hath ltunlru: Then is it a fnet that the rules fra.med 
under t.he Government of Indin Act do not empowor the Public Service 
CommisKion to recruit candidates for the Indian Medical Serviee? 

Jlr; G. M. Ynung: Sir, we have travelled so far from my original a.nswer 
to hiR questiGn that the Honoura.ble Member appeArS to have forgotten it. 
Might I read it again? 

Pandit Birday Hath ltunzru: Mny I put. it to the Honourab10 Member 
thnt hiR IlMWOI'::1 hnve f,rnvel1eel rnther fnr from my question? 

NUMBER OF TNnrANf! SELYCTJ-:D TN INnIA Fon THE INnTAN C'rvTT. SFRVJ(,E 

(l) BY NOMINATION AND (2}BY COMPl!lTI'l'JON. 

~ . *PaDdit Birday Nath Kunzru: Will Government be pleased to 
lay on the tabll'l n Rtaternent. showing the number of Indians selected 
I'tnnuRlIy in Indin for til(' Indinn Civil Service by (1), nominntion nnel (2), 
floo:petition, since the commenceTlH'nt of the ~ t m of competitive exnmi-
nntlOI1R for the r ndinn Civil Service in t,hifl C'ount,ry? 

The Honourable Xr.l. Crerar: r hav£> laid a f'tntement on the table, 
which giveR the information asked for. 
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Stelle""'" ~ tt  ehe numf)el' flJ Ind;(JnI HZ'otea ISnnuallll in Indi/J ,iftIM 1922./fn' the 
lrtd.ian Oivil Se,.."ice by (1) nominalioo t:md (2) CQmpetitiMl. 

Year. By nomination. By competition. 

1922 4 0 

1928 2 9 

1924 :.! 5 

11125 :.! 5 

1926 

°1 
" 3 

1027 7 9 

1928 0 (\ 

._---' ... -
SELECTION OF CANDJDATESPOR THE INDIAN POLIOE SERVlCE IN INDIA. 

394. *Pandit H1rdaJ Hath EulW'U: (a) Is it a fact that selection com-
oJittees are required to reoommend candidates for admission to the competi-
tive eXlUIlination held for the Indian Police Service in India? Have the 
Government of India laid down that .• they shall include in the list no 
eundidate whom, having regard to his personality, character, physique and 
general suitability, as shown by his previous career, they do not consider 
in all respects suited f()r appointment to the Indian olic~ Service in the 
sf'lectionarea .. ? 

(b) Are Government aware that this procedure has given rise to dis-
shtisfaction and t.hat the seleotion of candidates is regarded 8S beingtanta-
mount to nomination? 
(c) Do Government propose to consider the desirability of replncing the 

prl~ nt system by that of open oompetition, adopted in selecting candidu.tes 
for the Innian Civil Service? 

The Honourable IIr. 1. Orerar: ~  The position is-as stated by the 
Honourllble Member, except tJbat the procedure to which he refers is pres-
cribed by rules mooe by the Secretary of State in Council under seotion 
OOB(2). 

(b) No. 

(c) The present system is working satisfactorily and Government see 
no ground for proposing a change. 

Pandlt Birday Hath E1lDIl'U: Are Government aware that this procedure 
has been criticised in newspapers, and if that is not. suffioient, what other 
method!! would they indicate of bringing this grievance flo their notice? 

The Honourabl. Mr. 1. Orelar: I confess I have not noticed in the newl-
papers any very strong opinion expressed on the subject, but the substance 
of my reply to the ono rabl~ Member is that this systPln has heen in 
operation for a considerable period now and. has op r~t d  in the opinion of 
Government, with satisfactory results and tbat we -do not propose to-
chllnge it. 
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'Pandit Blrd&y Bath Kunlru: Does the Honourable Member see thatth!s 
method practically becomes one of nomination? 

The Honourable Jlr. 3. Orerar: I am not prepared to agree that that is 
the result. 'I'he number of recommended candidates who appear in rela· 
tion to the number of posts open for oompetJition is large enough to ensure 
a very effective degree of competition. 

Pandit Birday Hath ltuuru: Is this practically a competition between 
(\ondidates previously nominated? 

The Bonourable Mr. 3. Orerar: No, Sir. 'I'he position is that the recom· 
mendations of Locul Governrrwnts are forwarded to the Public Service Com· 
mil:lsion whit.:h is at libcrty t,o add to or modify the recommendations made, 
and the experience of the last few years has been that the number of ad· 
mitJted candidates on those recommendations is so substantial as to ensure 
a very effective degree of competition. 

Pandit Birday Hath ltunzru: Why is the Indian Police, Sir, treated 
different, from the Indian Civil Service in this matter? 

The Bonourable Mr. I. Orerar: Hecruitment to nhe various Services hal 
llQturnlly to be adapted to the particular requirements of the Service in 
question? 

Pandit Birday Hatltltunzru: Are not, Sir, the Indian Civil Servioe and 
the Indilm Police Service both regarded as belonging to the same category 
Hnd IlR being security servic!.'R? 

The Honourable Jlr. J. Orerar: In that particular I agree with the sug· 
-gestion of the Honourable Member that they are both security servioes. 

Pandtt Hirday Hath ltunzru: If that is so, and, Jf the.Y are both on the 
ume level, what reason it; there for having restricted competition in one 
caKe nnd unrestrict.ed competition in the other case? Is it a fach, Sir, that 
there uRed t,o be 11 quota committee for the selection of Cl\ndidates for the 
Indian Civil Service Examinatlion and that that method has been abandoned? 

The Honourable Jlr. J. Orerar: Provision was made for a quota. com· 
mittee t.o meet a contingency which did not arise, a.nd so far 88 I a.m aware 
DO quoIn committee ever cllm£' ll!'tuall,Y into op(~rat ion. 

Pandit Birday Hath Kuuru: Hllve the ruleR been changed in that 
rORpeet 1I0W or not? 

The Bonourable Mr. 3. Crerar: The rules coniemplat,e that if the num· 
ber of eandidates nppearinl{ is I'xC'eRsive, then quota committees may be 
.. ppointed with n view to r dllcin~ the number of cRndidntes-I think that 
the Hotunl number preRcribecl iR 200: but RS I have explained to the 
HOllourable Member no ( (~n n hRS ever arisen for the appointment of 
sHeh !'nmmitteo, 

Pandlt Kirday Hath ][UDzru: Is there any danger, Sir, that if unrestricted 
'Competition were allowed for tllp Indian PolicE' Service Examination the 
number of candidates would grow nbnormally large? 

The Bonourable Jlr. 3. Orll'ar: I think that  that is '" hvpothetical 
-question. .  . 
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• Pudlt Btrday B'ath ltwwu: What is ibtheuthat preventl(lQgern-
ment from treating the candidates for t.he Indian Police Service Examina-
tion difterenUy from the candidates for the Indian Civil Service Exumina-
tion? 

'!'be Honourable Kr. I. Orerar: 1 have already explained tha.t the recruit-
ment lo a service is noeetHmrily to be directed in accordullce witlh the re-
quirementH of the servioe. 'fhe system under which direct recruitment is 
made to the Indian Police Service in Indio. hilS, as 1 say, for many years 
been in operution und hilS operated satisfactorily. 

Pandit Hirday Nathltunzfu: What /lre the differences between the re-
quirements of the Indiun Civil Service lmd the Indian Police Service which 
would justify thcprcsen t differentiation? . 

. The Honourable .1'. I. Orerar: I am perfectly certain that the·HoDour-
able Member i!-l quite competent to infer t,hflm himself frornthe nature of 
tb(l hmdionf; which huve to be diseharged by these two services. 

Pandit Hirday Nath ltunzru: Einec the Honourable ~l mb r leaves it to 
me to decide the matter for myself, may 1 ,BUY that tbereaeema to be 
I\bsolut.ely no resson wha.tsoever why there Rhouldbe any differentiation? 

The HODourable Xr. I. Orerar: 1 11m prepared to acoept from the 
HonnUl'able Member the IUI8ursnce thl\t that i&· his opinion. . I regNtJ. tha.t 
I, am nnah-Ie to share it. 

SEBVTOES FOR WHICH RECRUJ'I'J.tJ.:NT Iii' MADB TmtoUGR Tn· PCTBLIC 

SERVICE· (I.()MiMISSION. 

895. *PaDdlt Kird&y lfatb 1tunsru: Will Government he pleased to 
Rtate'what are the Se"iCeB for which recruitment is made through the 
PllblieService Commisaion? 

fte 'BoDOllrable' lIIr. I. Crerar: The Servioes in question are enumera.t-
ed in the answer that I gnve to Mr. Llllchuud N uvalrai 'H question No. 61 on 
the 28t,h JnnUflry, and in the statement laid on the table in connection with 
t.he Sllme qucRtion. The Commission also ndvise on recruitment to the 
ministnrial estRblishment of the Government of India Seeretario.t. 

RIOHTS 01<' INDlANS IN BRI'l'ISH GmANA. 

300. *Paild!t Hirday Hath ltUJafU: (0) With reference to the reply 
given to stnrred question No. 146, on the 6th :February, 1928, regarding the 
future rights of Indians in British Guiana, will Government state whether 
t.llCY mRde Gny representation8 to His Majesty's Government with regard 
to the alterat,ion of the cODstitution of Brit,ish GuiaDa? 

(b) DOtlS the Act recently passed by Parliament l'egarding tho govern-
ment of British Guiana empower ~i  Majesty in Council to alter the 
c(lDstitution in Anv manner a~ o r  Does the conlltitution allow Ris 
Majesty in o n~il toO revoke or Ilmend laws passed by the Legislntive 
Council aDd to make stich laws as may 8ppearnece88ary for i ~ good gov-
cnlment of the colony? 
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Xr.G. S. Ba.jpal: (a) and (b). The Go-vemment of India. obtained full 
pu.rtJieulars us to' the changes proposed in t.he constitution and examined 
t.hem with great eare. 'rhey satisfied themselves that these changes did 
not involve IIny differentiution nguinst Indians and did not in any way 
infringe the provisions of the specilll declaratory Ordinance which was 
passed by tlw I';ulunilll Oovernnwnt in 1923, and which confers equality 
of status on all perROns of East Indian race resident in the Colony. The 
Indian community in British Guianfl also did not submit to the' Government 
of India 1l11,v r'J[Jret;cntatiol1 reillt.ing to the propoi\ed amendments in the 
constitution. It was, therefore. rlecided not to make any reprMentlltion t,o 
Hip, Majesty'R Oovcmment on t he subject. The information desired by 
th€' Honourllble Momber in purt (b) of his question will be found in the 
British (iuiaufl Act, 1928, a eopy of which lIns been placed in the Library 
of the House. 

Pandlt Kirda.y Bath ltunsru: Mny I know wbethel' Government admit 
tJl() ueeurlH'y of nle ro;tat.en'lent mRde hy me in part (b) of the questfon? 

Mr. G. S. Bajpal: Yes, Sir. 

Pandlt Bird .. y Bath K1IDI1'u: With r r~c to the. IlJlllWer to the 
first, 'Part of the qneRtion. may I dra t ~ atten.tion /ilf the HonourableMem-
her t'-l the reply given by him on the t~ ~r ar  1928., to a question put 
hv nw wi t h reg-,ml to the British Guia.na constitution? He then said tha.t 
il it waR found ('itlH'r thllt the principle of a change of constitution wa.s 
involve,1 or thnt Indinn int r~ t  were adversely a~  representations 
would be mnde. lR it a fact that the principle of a ohange ·of constit.ution 
is involved? 

Mr. G. S. lIaJpat: Yes, Bir, the principle of u change of constitution is 
involved. 

Pandit Kilday Bath l[unaru: And a very sf'rious' change t.oo? 

lIrr. G. S.BaJpai: That, Elr, is a matter of opinion. 

Pandit Kilday Bath l[UflIl'u: Is tbe Honourable Member aware, since· 
he hll" admitted the truth of part (1/) of the question. thllt British Guiana 
hUR prnf'tieflIly no const.itution now nnr1 that legislllt,ion CHn be renny passed 
by executive «eeree? . 

Mr. G. S. BaJpai: That agAin is a question of the interpretntion of the 
(~on tit. ltioll. I am quite prepared t.o leave the HonourAble Member to his 
opinion of tile matter. 

Pand,it i~da  Bath B:unzru: Then, Sir, llIince 1'10 serious Il. change in 
the eonsl.itlltion was involved. may I know whAt, reprel'lent.atinm; the Gov-
prnment of Tndin mane t,o HiE! MlljeRt.Y'R Government in regArd to R oolony 
whf'rf' nhou! 4·2 por cent. or the TlOPUlAf.iOtl is Inrlian? 

Mr. G. S. Ba1pai: I have nlrendv p,tated that the Government of India 
eon,idl'rpd full,v t·he changes eont.em'plnt.ed b~  the constitution find decided 
that there WflR l~a element. of different.iat,ion sufficient tojust.ify their malting 
any repre!<e1'ltniions to His' M ajeRty 's Government. The power of special 
legit;lntion. to which the Honournble Member refprR, jro;obviouRIV fln"l ad-
mittf'dlv ~m(  An m(~r nt power of l l~i lation thAt. it iR not likely to be 
f'xer('ipcn orrlinarily, and the occflsion for thp Government of Inrlia to mAke 
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. lUiy represent&tiuflll in r(,gard to the exercise of t,hab power would.arise only 
if the power is exordl,fld to enact, legislation which would justify representa-
·tiona being made, 

Pu4lt B1rday l!Tath ltumru: May I remind the Honournble Member 
.again that he undertook to make representations to the Brit,ish Government 
,not .mi,Y when there was differentiation against Indians, but oven if a prin-
.ciple of a change in the constitution was involved? 

:IIr. G. S. Balp&i: All that I undertook-I took the trouble t,his morning 
· to reLld up my answer because I knew my Honourable friend would face 
me wit,h it-on that occasion was that if the Government of India on con-
sideruLion of t,he whole position came to the concllll'lion that the principle 
of the change in the constitution justified in Indian interests a representa-
tion b im~ made to His a t ~ Government, such representation would 
'be made. The only inference which my Honourable friend can draw from 
what I hove stated to-dav is that the Government of India did not considl·r 
thtl prll1Piple of the change of sufficient importance t.o jut;tify n representll' 
:tion. 

P&ndtt Btrda), Bath ][1U1S1'u: The c'onst;itution hRving been seriously 
ehanged, whnt, justrified the Government of India in thinking that no re-
.presentations ought t.o be made when 42 per cent,. of t,he population of t.hB 
-oolony was Indian in composition? 

1Ir. G. S. Bajp&i: The answer to that is that the Government of India. 
did not consider tlhst either the principle or the details of t,he ohange made 
such difference to the stR.tus of the Indian· community as to involve 11 
differentiation compared with t.he statue of any other communit.y  in the 
eolony. 

Pandit Birda)' Bath ][unuu: Is the Honourable Member nwnre that, 
the Government gave two distinct unclert,akings--one thnt it would mllke 
a representation when differentiation was made againat Indians, and 1 h, 
· other that it would interest itself if the principle of a flhange of constitution 
WBS involved? Should not. then, the second ground be treated diffetcntly 
from tbe first? 

1Ir. G. S. Balpai: I have explained already that the Government, of 
Indin did not give the undertaking that no matter whether the principle of 
the ebange jU!ltified intervention or not, n repreRentation wrmld be mfHle. 
All thnt I Raid was that, if t,he Government of India (·onsidpred t.hat t.he 
J'l"incipl1· of thf' change jllRtified reprcscntntion b in~ mAdfJ. rAprmum1.llf,ionFi 
"will be made. . 

Pandit Birda)' Bath ltumru: Did not t.he Government, of India t,hink 
thAt thp\" would be justified in making represent,atioDR wit,h r~~o.rd to t,he 
,chnn'?fJ of the conF;titution of a colon~  where abont 42 ylPr ('ent, of the 
pcpulo.tirJn is Indian? 

:IIr. G. S. Bajpat: I think T ·tlao bett,cr f'xrlnin to mv Honourahle fripnd 
· qllil;c clearl" thnt the Government of IntiiB perhaps ito not. like thl') Hon')nr-
able Member. to quote n ohrose of Burke ... venernte what perhaps Aome 
· nre unflble t.o comprehend." 



QUESTIONS AND ANSWERS. 

Pandit Birday Bath Eunzru: Did the Honourable Member then givil 
.hisr!'plyon t.he 6th }'ebrullry, 1\)'28, only to burlw clibcliRsion'? 

. Mr. Q. S. Bajpai: The Honourable Member's cllpacit,y for punning stands 
vindirllted by what he has said just now, but so fur fll! the repreRentation of 
my intention!' or object in giving that answer is COUl'emed, the Honourable 
~mb r is not strictly accUrQte. 

Pandit Birday Bath Eunsru: Are the Honourable Member's intentions 
to bEl judged from t.he words he uses or from what he has in his own mind, 
whieh he fails t.o express? 

Kr. G. S. Balpai: I am quite prepared to let anybody ree.d my answer 
and then infer for himself as to whether the answer which I have given 
to-day marks in any way a departure either from truth or from the duty 
-of Government. 

Pandlt Birday .ath K1UlIrU: May I, "'ith your pennission, Sir, read 
-out the 11 ~ r which the Honourable Member gave then? 

PROTECTION ('F THE GOOB MANUFAC'1'lJRINQ INDllliTJty IN INDIA PROM 

COJll'BTlTlON PROll JAVA. 

397. *Kr _ MukiltAr BiJlgh: (a) Is ita fe.ct thtat some sugar experts 
-are coming to India from J a,va to learn the manufacture of goor? 

(b) If the answer be in the affirmative,will the Government be pleased 
to state the measures adopted to protect the Indian cultivator from this 
impending danger? .' 

(c) Have Government made any enquiries as to how far the Indian 
,cultivator will sufier if goor is imported from Java into India? If the 
&nswer be in the affirmative, will the Government lay on the table the 
result of such an enquiry? If the answer be in the negative, do Govern-
ment propose to make an enquiry now? 

(d) Will the Government be pleased to state the facilities providecl for 
these experts by the. Imperial and the Local Governments? Ha,ve the 
Government of India addressed any letter to the Local Government in this 
behalf? If so, will the Government be pleased to lay on the table a copy 
o()f this letter? 

(c) Have Government taken any steps to improve the manufacture 
-of goor in this country on the lines recommended by the Sugar Committee? 

Mr. G. S. BaJp&1: (a) The Agricultural Adviser was expected to visit 
lndil~ in the course of the present cold weather with a view to studying 
questions relating to the Indian sugar industry, but does not appear to 
have arrived in the country yet. 

(c) Government have not made any enquiries so far as to the effect 
of 1\ possible import, of goor into India. This question will probably receive 
the attention of the Sugar Sub-Committee of the Agricultural Research 
COllncil, which it is hoped will be Ret up in the nenr future, if the question 
is eOllsidered to be of Rufficient· import,nnce. 

(n) nnd (d). Government do not regard t.he visit of the expert as a. 
danger to the gOM industry. Nor, I nmsure, will the Honournble Member 
talte (lxception to the request which the Government of Indio. have 

c 
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addressed to Local GoverUDlents to afford the visitori such lilcilities as 
the,v might require. This is merely a return of courtesy due from India. 
for tlw facilities which the Government of the Net,herlands East Indies 
(~ t nd d to the Indian Suga,r Committee when that Oommittee visited 
J lIVU. 

(e) 'I'he reeolUlllendations made by the Indian Sugar Committee on 
the subject of the mllnufacture of [Ioor were brought to the notice of thl" 
l..ocRl Governments. '1'he problem will, it is hoped, come under review 
Itgaiu by the Agricultural ReFlearch Council or its Sugar Sub·Committee. 

RATE OF EXCHANGE AT WHTCB OvEBSlIlA'S ALLOWANCES ABB PAID TO 

EUROl'EAN MBMBERS OF THE SBRVIOES. 

3H8. *Kr. lIukhtar Singh: Will the Government be pleaecd to state 
the rate of exchange at which the overseas allowance is paid to the Euro-
pean members of tile servicee? Hastbe rate been ~ c to on. ~ in  

IInrl flix pence ttomthe time the exchange was fixed by law? 1£ not, why 
not:' 

'!'he Honourable IIr. I. Orerll': The overseas pay drawn by members of 
cert·am Ruperior services of non·Asiatic domicile was fixed in sterling, and' 
the amount WHS therefore not affected by the st,abiJi,"ation.of the rupee I\t 
18. ad. "  .  , 

DISCOVERY OF A NEW V ABIETY OI' SUGARCANE IN JAVA. 

399. *JIr. Kukhtar 81np: Has the attention of the Government been 
drawn to the discovery of a new, variety of cane in Java. which will reduce 
t.be cost of sugarprodllction by 20 per, cent.? If the answer be in the 
afflnnative, will the Govel'XllXlent be pleased to state the steps taken to 
import i i~ cane into India. and to study .if this cane can be successfully 
grown in this country? 

, Mr. G .. 8. Bajpai: Yru-. The Sugarcane Expert to the Goyernment of 
India has' already imported t,he new variety of cane and is growing it at the 
SugRrcane Breeding Station, Coimbatore, in order to study its behaviour' 
uuder Indian conditions. 

SHORT NOTICE QUES'rION AND ANSWER. 

EARl.Y SunMISRION OF THE REPORT OF THE AGE OF ('.tONSENT OOMMITTEE. 

Sir Darcy Li11da&y: T thank you, Sir, for according me pemlission to fisk 
a !'Ihoti N otiNJ QUf'stion. (a) In view of the fact that the Legislative 
Assembly has decided that t he consideration of Rai ~  Harbilas Sarda's 
Hindu Child Marriage Bill he postponed until the Report of the Age of 
Con!:1ent CommiHee becomes availa.ble to t,he Members of the Rouse, are 
Government prl)pared to impress upon the Age of Consent Committee t.he 
urgent importnnce of completing their nep0rt at a. very early date in order 
that it mnv hI' in the hands of Members well before the next Simla Ses!'ljnn 
of tlle T ... egls}nUve Assembly? 

(b) Do Oovemment intend to secure nn earlv date in the Simla ~ lion 

for the consilierBtion of the Bill? . 
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The lIonolU'able Xr. 1. ONrar: The reply to both parts of the question 
ill in the affirmative. 

Pandlt Birday Hath ltunzru: Sir, on the opening day of this session I 
nsked the Government whether they would not be in a. position to a.llot flo 

day for the discussion of the Hilton Young RepOl't on the closer union of 
the EaHt and Central African territories, and I waDt to know whether .... 

Mr. President: Order, order. That question does not arise at ~ i  stage. 

Pandlt Birday Hath ltunzlU: I want to know whether Government are 
now in a uosition to say whether they can allot a day for the discussion 
of this Report. 

UNSTABRED QUESTIONS AND ANSWERS. 

MEMORIAL TO THE VICEROY FROM THE STATION SERVICE TELXORAI'Hls'rs 

OF MADRAS. • 
169. Mr. H. K. .J08hl: Will Government be pleased to state: 
(a) Wlwther they ·have received the· memorial· addressed to the 

Vioeroy from the Direotor General, Posts and Telegraphs, 
submitted by the Stat.ion Service Telegraphists of the City 
of Ma.dras, praying the Government to increase the minimum 
8S well as the maximum pay of the Station Service, as was 
done in the Calcutta Office? 

(b) If the answer to part (a) be in theaffirm'ative, will Government 
be pleased to Rtate their decision in the matter? 

Mr. H. A. S&lDI: (a) YeR, the memorials submith'd in August 1928 
were received. 

(1)) The prayer of the memorialists was rejected. 

GRIEVANCE OF CERTAIN EMPLOYEES OF THE TELEGRAPH DEPARTMENT 

REORUITED FROM THE POST OFFICE. 

170. Kr. H. JI • .J0Ihl: With reference to the reply given to my un-
starred question No. 180 on 4th September, 1928, regarding the oounting 
of the iotal length of the. postal service in granting inorements to the postal 
recruited men, will Government be pleased to state the grounds on whioh 
they refused to reconsider the grievance of a small section while they have 
granted increments to . the members of other branches of the same service 
including the Post Office? 

The Honourable Sir Bhupendra Nath Jlitra: The Honourable Member 
is referred to the reply given in this ROHse on the 28th Februar.v 1925 to 
part (d) of Mr. M. K. Aehar,vu'l\ un starred question No. 207. 

GRANT OF INCREMENTS TO TELEGRAPHISTS DOINCl CLERICAL WORK. 

171. Mr. If. JI . .Joshi: (a) Will Government be pleased to state whether 
they have granted inorements for the tclegra.phists who do continuouR 
clerical duties for years together, according to the scale granted to the 
telegraphists? 

02 
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(b) 1£ the answer to (a) be in the affirmative, will Govemment be 
pleased to state why the past serviceil of the postal recruited telegraphists 
should not be considered in granting increments in the Telegraph Depart. 
ment. simply because they have done  a part of their duty in the posi 
offioe? 

'!'he HOQ.our&b1e Sir Bhup8Ddra Ifatil lIltra: (a) I'eriodicl!.l increments 
are granted to telegraphists in the ordinary way 8ccording t.o the Rcale 
fixed for such staff. ~ r the worku8signed to them be, 8S it lDllY, 
either of the operative or a non-operative kind. 

(b) There is no connexion between thiR and the refusal of Government 
to fix the initial pay of postal recruited telegraphists with reference to 
their previous service in the postal brAllch, as to which I have just an-
swered another question by the Honourablc Member. 

GRANT OF INCREMENTS TO EMPLOYlilES IN THE TE'LlIIGBAPH DEPABTMENT 

BASED ON PAST SERVIOE IN THE POST OFFICE. 

172. 1Ir •••• .J08hl: Will Government be pleased to state: 

(a) If it is n fact that the Director-General of PORts and Telegraphfl 
issued·a oircular under his No. 87·D. E. S. D.-41·21, etating 
that the previous services of a clerk on transfer from one 
branch to another in the Postmaster General's office, Dead 
Letter offioe, Railway Mail Service, Postal Audit, and Tele-
graph Offices, should be recognised and calculated for pur. 
pOile of time·soale promotioD? 

(b) If it. is a fact that local service men were granted increments 
when they were transferred to the general service? 

(0) If the reply to (a) and (b) be in the affirmative, will Government 
be pleased to state the reasons wily they should not grant 
inorements for the past services of the postal recruited men 
in the Telegraph Department? 

The Honourable Sir BhupeDdra Bath JIItra: (a) and (b) Yes. 

(r.) I refer the Honourable Member to the answers given to his previ-
ous questions on the same subject. The CMes cited by him are not on 
all fours with that of the pORtal recruited staff. 

GRANT OJ' PENSIONS TO MISTBIES. 

173. JIr ••• JI . .J0Ihl: (a) With reference to the reply to my unsta.rred 
question No. 181 on the 4th September, 1928, regarding the grant of pen· 
sions to mist,ries, wiH Government be pleased to state whether they have 
arrived at any decision in the matter? 
(b) If the reply is in the affirmative, will they be pleased to state what 

it is? 

(0) If the reply is in the negative, what objection is there to grant 
pensions to this cl88s of men such as are allowed to other subordina.tes of 
the sarne service. according to the Civil Service Regulations? 

(d) Are Government likely to arrive at an early decision to redress this 
acute grievance? 



VN8TARRED QUlil8TIONS AND ANSWERS. 

The Honourable Sir Bhupendra Nath II1tra: (a) No. 

(Ii) Does not I1rise. 
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(c) The mutter is under investjgation fig Pllri of the general question 
affeeting nil t.he 1l0Il.pensioIllibh-stid! in the Posh; and Telegraphs Depart. 
ment. 

(d) Hteps aro being t,akell to ul'rive Ht Hf; early a decision as possible. 

EDUCA1'lONAJ. QUALIFICATIONS OF CI,ERKS AI'POINTED TO THE TELEGRAPH 

DEPARTMENT, MADRAS CIRCLE. 

174. Kr. N. M. Joshi: With reference to the teply given to my un· 
starred question No. 184 (c) on the 4th September, 1928, regarding the 
tost exumination for A.ppointing clerks in the Madras Circle, will Govern-
ment be pleased to state t ~ reAsons for appointing men who have neither 
school finnl nor universit,y qUlllificat.ions in the Telegraph Department, 
",h()11 1!]('l1 with university qualifica.tions were available? 

The Honourable Sir Bhupendra Bath .Ura: Because these men did 
l'xceptionally well ill the departmental competitive f'xaminution and 
bent those with university qua.lifications. 

NUMBER OF CLERKI'! APPOINTED TO THE TEL.lWRAPH DEl'AR'.IMENT IN 

CERTAIN OFFICES. 

175. Mr. N. II. Joshi: Will Government be pleased to state the number 
of men that have been appointed as clerks in the Telegraph Department 
after 28th June, 1928 (a) in the Madras Office, (b) in the offices excluding 
Madras in the whole circle and (0) the number of those out of sucoessful 
candidates that have not been gIven appoint,ments as yet? 

Kr. H. A. Bama: (a) t~lc n. 

,b) Nine. 

(c) Five. 

I 

Loss SUSTAINED BY TELEGRAPH MESSENGERS BY COUNTING AS ONE DELIVERY 
SEVERAL TELEGRAMS SENT TO THE SAME ADDRESS. 

176. Mr. N. K. Joshi: With reference to the reply give.n to the 
st,urred question No. :.195 on lOtI.!. September, 1928, regarding the IOBB 
sut:iaiued by tho Telegraph messengers by limiting the number of tele-
gra1118 as admitted by the Government, will Government. be pleased to 
state th{, Post Officl' Rcgulntion by which it is said that the procedure, which 
llad grown up in a few Circles Wlif; ilTegular? 

The Honourable Sir BhupeDdralfatrh Mitra: It is regretted that the 
reply given to the Honouru.blo Member's supplementary question, usked 
in. ('ontinuation of his Rtarred queRtioll No. 295 on the lOth September, 

~  WIlS not Htrict.lv "neurale. Before the issue of the Dircct,or-Gcne· 
1'1\\'" 'l'rnffie Circulnr ~  9t.h l\tlRv 1928. there was no rille to regulate the 
pll'yment for deliver,'.' of more thnn (me message for till' same addressee 
in :t.he Sl.mlt' plaet-. The Director-General .proposes, t.oll"cconBide.lI that' 
Circular, wblidl, though'not unreasonable, may perhaps (require som& 
modification. 
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INOREASE OF PAY OF TASK WORK'MESSENOEllS. 

177. Mr. 11'. If. Joshi: (a) With reference to par~rap  XIII of the 
proceedings of t.he St,anding ]'inance C(llllmittee of 31st January, 1'928, 
page 500, regarding the inorease of pay of taskwork messengers, will Gov-
ernment he plt'lised to state whether t,hev have come to anv final con· 
(·Iusion as recommended by the Committee? . 

(II) If the repI,)' be in the affirmative, will they be pleased to state the 
d ci~ion  that. have been reached 1 

The Honourable Sir Bhupendra R'ath Mitra: (a) alld (b). No decision 
hits yet been reached. 

GRANT OF HOUSE-RENT ALLOWANCE TO LooAL SERVWF. (l A ~ 

APPOINTED AFTER 1913. 

178. Kr. If. M. JoIh1: (a) Will Gcvernment be pleased to state 
whether they are aware of the fact that t.he general. service telegraphists 
[lDd also the local service telegraphists appointed before 1918 have been 
granted house-rent allowance? 
(b) If the reply he in the affirmative, will Government be pleased to 

• state ",hy there shoulrl be Any rlistindion between local I:!ervice telegraph-
ists, appointpcl bdore nnd After UHB, in thl' mntter of o ~ r nt allowance? 
Is it a fact that the local s€'rvice telegraphists appointed after 1913 are also 
liable to transfers within the Circle like those who were appointed b or~ 
1913? . 

IIr. B. A. Sams: (n) Yes· 
(b) :Before 1st March, HllS. all non lndial~tl l rap i t . whether in 

the General or Local Service, were granted house-rent allowance in .lieu 
of free quarters, but Indian· telegraphists were not. On representation 
it WBS decided that, from the 1st March 1913, the bouse-rent llllowances 
admissible in Jieu of free quarters, would be granted, irrespective of race, 
to telegraphists in the General Service, and thllL the allowances would 
continue to Iw druwn by non-Indian telegraphists in t,he Local Service, 
who were eligible for them under the fonner rules, but would be mith-
held from telegraphists, of whatever race, appointed -to the Local Service 
after the 1st March, 1918. On the recommendat,ion of the Telegra.ph 
Committee of 1921, it was decided in 1925 that the distinction maint&ined 
in the CQl'le of LOCAl Service telegraphists should cease, and that all Local 
Service t l rap i t ~ ndian  and non-Indians,-who were in the service 
on the 1st March, HnS, and who would continue in the Local Service 
without b in~ transferred to the Genera.! Service, should be granted 
house-rent allowRnces in Heu of free qunrters. The Comm:ittee did not 
recommend the grant of house-rent allowances to the Local Service tele-
graphists recruited after the 1st March, 1918, mainly because they enter-
.ed service on the distinct understanding that they would get no free 
quarters or house-rent, AllOWAnce ill lieu. The reply to t.he second part 
js in the affirmative. 

EXTENSION OF AOE LIMIT .FOR ApPOINTMENT OF TICLEGBAPMSTS. 

179.)(r. R'. •• JoIhi: (a) Will Govemtpent be pleased to state 
if twent>v-ftve veRn: ~.  the agt" limit. !IttS been prescribed h:v the Govern-
ment o~ prospf'ctive Oovernmt"nt servants? 
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(b) If the reply be iri t ~ affirmati'te,is it afMt tbat the same rule 
116s not been applied for men who enter the Telegraph Service as t-ele-
graphists, and that t.he age limit for men who apply for Telegraph Service 
liS telegraphists has been fixed between sixteen and twenty? If so, will 
Government please state the reason for this? 
(0) Will Government be pleased t,o state whether they will reconsider 

iheir new rule? Is it a fact that no recruitment was made since ] 020? 

(d) Will Government be pleased to state whether they are prepared to 
consider the question of granting exemption of age limit, at least for the 
next recruitment, which is expected shortly? 

IIr. !I. A. Sams: ((~  Y",s: ordinarily for superior p n ion~bl  service. 

(b) The age of between 16 and 20 has been specially chosen to allow 
-of securing operatives whose hands and wrists are .st this age sufficiently. 
flexible for the purely manipulative work required of telegraphists. It 
;is almost impossible to secure good opera.tives if trained after the oge of 
-.W. 

(c) The rule is not a new one, nor is Government prepared h) rC'l·on· 
sider it. It. is not a fact that no recruitment has been made t il1c~ 1920. 

(d) No. 

JNCREASE OF YEARLY INCREMENTS OF TELEGRAPHISTS IN THE S'fA'l'lON 

SERVICE OF MADRAS. 

180. Mr. N. M. Joshi: (a) Will Government. be pleased to state 
-whether they are eonsidering the increaile in the ~ad  increments of the 
telegraphists in the stntion service in the City of Madras? Is it a fact that 
Government have increased the increments of munshis and clerks by 
Rs. 5 /lnd Re. 6 respectivoly? 

(h) If the reply be in the negative, will Government be pleased to state 
the reasons why they do not. consider the necessity of increa.sing the 
yearly incr ~nt  

Mr. !I.A.Sams:· (a) The reply to the first part is in the uegativa. 
As regards the second part,· the rates of increments for clerks ill M fldrus 
'City have' been raised to Re. 6 up to the stage of Rs. 100 and I hereafter 
1ixed at Rs. 5. In the case of· munshis the increments have been raised to 
Hs. 5 throughout.. 

(b) While revising the scalcsofpay of Station Service telegruphiElts 
·gener!l.lly in May last, it was found that t,he initial pay of the scale already 
in exist-ence in Madras City for that class of official, was more fa.vourable 
.than that which would have heen admissible according to the principle 
-adopted in fixing the scales of pay of Station Service telegraphists iu l'el.q-
tion to those sanctioned for postol clerks. 

EXTENSION OF RELIEF TIME FOR MEALS 'FOR TELEGRAPHISTS. 

181. Mr. If. II. Joahl: (0.) Will Government be pleased to stat-e 
whether they Rre aware of thp. fact that t,hirty minutes· is the tiffin time 
allowed tIO offi"ial,; in the Government effices other than Telegraph? 

• 
(b) Is it a, foct that. telegraphists are nllowed only thirty minutes fl!'l 

,.elief time for regular dinner or supper? Are Government prepnred to 
conilider the extension of s\1ch time? 



372 LEGISLATIVE ASSEMBLY. [4TH FEB. 1921L 

The JloDOuUl,. au BhupiDdra _au. Mttra: (a.) Government have 
issued no orotJ.rs on the subject, though it it; the cOlUlllon practice in Gov-
ernment. offices to allow those clt:'rkt; "'ho partirularl;y require it. , some 
relaxation for meals when this ca.n conveniently be arranged. 

(b) ']'1Ie prefll'ut relief time 1I1iowed to tdegrilphistf!, namely, half fill 
hour for 1\ t.enn of duty exceening 6 hours,. hils been fixf'd aft.er very care-
ful cOnF1idc·ration, ann Government do not ('on sider it necessary to ext,end 
this period. 

STATION MASTERS ON THE MADRAS AND SOUTHERNMAHRATTA RAILWAY 

DISCHARGED AS MEDICALLY UNFIT. 

J82. Kr.N'. II • .Toahi: (a) Will Government be pleased to state' 
. (i) if some station ma!!ters on the Madra!! and Southern Mahrattn lttlilw"y 
were discharged, beingfolmd medically unfit for one defect or another,. 
although they had ~ t in 26 or 28 :venn of service(ii) if it is a fact 
that t,hese discharged men were not retained in spite of requests in other 
tiflpBrtments? 

(b) Will Govprnm,'nt be pleased to t tt~ the reasous why 8 man thus 
found medically unfit should not be put in some other job on the sarne' 
pay where the' pnrt.i('ular defect would not matter? 

(c) Do Government propose to issue instructions to the Agents in this 
matter? 

JIr. A .•. L. ParlJODI : Enquiries are being made Itnd t l~ Honollrable 
Member will bt' informed of the result in due course. 

CLoSINO TO SUBORDINATES OF THE HWHER ApPOlNTMENT8 IN THE 

ELECTRICAL BRANCH OF THE TELEORAl'H DEPARTMENT. 

183. 1Ir. _. l'4. JOIhI: (a) Will Governmmt be pleased to state 
whether t ~  art' aware of the ffl.ct that, h,)" closing doWn the higher 
appointment" to the subordinates of the electrical' branohin the Tele-
graph Department, the prospects and promotions of the subordinates or 
this branch hnve been adwneh' affected, while tilt' subordinates of both 
trllffie (lnc1 engineering (outdoor) branches hlwe chancel> of promotion to 
the first· division? 

(b) If the reply to tal be in the affirmative, will Government be pleased 
to state the reasons why the promotion of the subordinates of t.he elec· 
trical bl'anch (indoor engineering) has been stopped? 

Mr. II. A. Sam8: (a.) Xn. The action ment;ollf'd hilS not been tnkf'l)·· 

(b) DOf'R not aris£>. 

PROMOTION OF 8tTBOlLDUi ATU Of' THE ELECTRICAL BRANCH OF THE 

TELEGRAPH OFFICE AS Jt:NlOR AND ~n  ELECTRICIANS. 

184. Kr .•. II • .T0IhJ: (a) Will Government be pleased to state· 
whether they Rrf'· aware of the fnct thnt first division appointments of 
junior and senior electricians in the l~ap  Department were held by 
the subordinate" of the electrical branch from l6tll Df'cember, 1916 to. 
20th October, 19287 . 
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(b) '1£ tho answer to (a) be in the affirmative, will the Government be 
pleflsed to state whether it is a fllOt that the above subordinates have now 
,beell deprived of their legitimate prospects Ilnd promotions to the fir8t 
division after 20th October, 1928? If so, why? 

Mr; H. A. 8&1118: (a) 'fh(· filet is not altogether liS stated b.y the Hon-
ouralJle Member. rin~ the major portion of the period referred to hy 
him tht' two PO!!ts in queRtion happeumJ to he held by offi'cer!! who had 
beel\ prolQoted from the electrbll brunch; theRe posts are filled by suit, 
able officers of the b'uperior 'felograph Engineering Service, ~ t r they 
were promoted to it from the electrical or any ot-her brunch of the engineer, 
ing idt~  or ace ~l  directly recruited to thBt Service. They are not 
int.end"d to be ill~d (·xcluRivel.v by officerR promoted from the electrical 
branch. 

(b) 'rhe IIllRwcr t,o tlw fi I'Flt )Iflrt iR in the negative. The second part 
does not arise. 

GBANTOF HELP TO THE WIDOW OF GANPATJ AYER. 

185. IIr. N. lII. Joahi: With reference to the reply given to my un-
stat'rcd question No. 174 on 4th .september, 1928, ,regarding-grant of help 
to the widow of GRnpati A.yer, will Govflrnment be pleased to state the 
deci!iion now arrived at, in that case? 

IIr. H. A. Sams: Tlw mflHer iF> still under consideration. 

CREATION OF LABOUR EXCHANGES IN INDIA. 

186. Mr. If. II. Joshi: (a) With reference to the reply given to my 
starred question No. 258 on 4th September, 1928, rega.rding Ia.bour ex-
changes, will Government be pl~a d to say if they have received replies 
from the Local Governments? 

(b) If the reply be in the affirmative, will Government be pleased to 
keep a copy of the correspondence in the Library? 

(e) Will Government be pleased to state what action they would be 
pleased to take on the matter? 

The Honourable Sir Bhupendra Ifaflh Jlttra: (a) Yes. 

(II) lind (c'). As the Honourable Member is flware, Government hope 
to disclIRs thif; matter with HlP Standini Advisory Committee attached to 
the Depurtrru··nt of Industries and Lubout'. Copies of the correspondence 
will be Sllpplil'o to the members of that. Comm.ittee. Government do not, 
ftonFlirter it ne(!cssnry to place 11 cop." in the IJihrnr,v. 

SICKNESS INSURANCE. 

187. Xr. If. II. Joshi: (a) With reference to the reply given to my 
si,nITl'd question No. 259 rElgarding F:iekncstl insurance, will Government 
be pleased to state if they have received any replies from the Local Gov-
ernments? 

(b) Will Government be pleased t~ state whether any Local o crn~ 

ments have appointed Committ,ees to go into the matter? 
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'rae Bonour&b1e Sir JShupenclra lI&th Mitra: (a) No . 

. (II) The infonnntion required by the Honourable ~mb r will not be 
:available until t,he ~ocal Governments' replies are received. 

ApPOINTMEN'l' 010' A PERMANENT INDIAN REPRESENTATlVEAT GENlIVA, 

188. Kr. N ••• JOIhi: With reference to the reply given to my starred 
.question No. 260 regarding the appointment of Indian representatives at 
Geneva, on 8th September. 1928, will Government be pleased to state the 
.alternative proposals framed by the High Oommissioner? 

JIr. L. Graham: The High Comlllli8Sioner's proposals have not been 
r ~l i d. 

PROMPT PAYMENT OF WAGES. 

189. JIr. N ••• Joah1: (a) With reference to the reply given to my 
-starred question No. 268 regarding prompt payment of wages. on 8th Sep-
tember, 1928, will Government be pleased to state if they have arrived at 
.any decision? 

(b) If the reply to (Ia) be in the affirmative, will Government be pleased 
to state what it is ? 

The Honourable Sir JShupendra :R'at.h Kltra: (a) No. 
(h) Dr Ph }jot arise. 

EDUCATION OJ' THE CHILDREN OF RAILWAY EMPLOYEKS IN INDIA. 

190. JIr .•.•. JOIhl: (.a) With reference to the reply given to my 
:starred question No. 264 regarding education of the children of Railway 
~mplo  on 8th September, 1928, will Gov€'mment be pleased to sta.te 
if they have consulted the Central Advisory Council for Railwa.ys, in that 
matter? 

(b) If the reply to (a) be in the affirmative, .:will Government be 
pleased to state if they have come to any decision? 

(c) If the reply to (b) be in the affirmative, will Government be pleased 
to st.at,e what the decision is? 
(d) If the reply to (a) be in the negative, will Government be pleased 

tn state t·he reason for delaying the matter? 

The Honourable Sir George BaiDy: (a) Yes. 

(b) and (c). The Centra.l Advisor;\' Council for Railways BPproved 
1~llpr ll  ond with certain modifications in detail, the scheme which was 

pl (~ d before them b:v Government; and the present position is that 
.enquiries are being mnde from milwa.y Ildministro.tions with regard to cer-
tnin detRils of the seheme Rnd to ascertain t·heir ,iews on it generally. 

AMKNDMENT OF WORKMEN'S COMPENSATION A(lT. 

191. Mr ••• ¥o .J0Iht: (a) With reference to the reply to my starred 
question No. 266, regarding the amendment of the Workmen's Compen-
sation Aot, on 8th September, 1928, will Government be pleased to state 
if they ha.ve addressed the ProvinMa.l Governments in the matter? 

(b) If not, why not? 
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The HODOurable Sir BhupeDdra :Nalb Kitra: (a) The answer is in the 
Hitimlat.ive. ' 

(b) Does not arlse. 

LEAVE AND PENSION RULES FOR INFERIOR SERVANTS OF THE ~  

OF INDIA. 

192. Mr. B. K. Joshl: (a) With reference to the reply to my starred 
(}tiestion No. 268, on 8th September, 1928, regarding leave and pension 
rules applicable to inferior servants, will Government be pleased to .state 
if they have made any progress in the matter? 

(b) Will Government be pleased to state if they have come to any de-
cision 11.8 regards leave? 

The HODourable Sir Georg. Schuster: (a) and (b). The Honourable 
Member is r m~d to the nnbwcr liven to unst,llrred question No. 86, 
3l!k!1d by Khan BahRdur Sarfaraz Hussain Khan at this session. 

GRIEVANCBS OF EMPLOYEES IN TBELILLOOAR WO'tKSHOPs, EAST INlJJA.N 

RAILWAY. 

193. Mr. B. K. JOIhi: (.a) With referenoe to my starred question 
No. 271, on 8th September, 1928, regarding the grievances of the men em-
ployed in the Lillooah Workshops. will Government. be pleased to state 
if the 'enquiry of the Agent into the housing conditions of the worktnen 
there has been completed? 

(b) If the reply to (a) be in the affirmative, will Government be pleased 
to state the result of the enquiry? 

.r. A. A. L. P&r80OS: (a) Rnd (b). The Honourall]c Member is 
referred to t,he reply given to unstarred question No. 67 by Kha.n Bahadur 
S91'flU'az Hussain Khan on 28th January. 1929. 

GRANT OF FAMILY TRAVELLING AI,LOWANCE TO DUFTRIER. 

194:. Kr.:N. M. Joshi: (;a) With reference to the reply to my starred 
(Iuestion No. 277, 011 8t.h September. 1928. regarding the grllnt of fllmily 
allowance to duftries during the moves of Government bet,ween Delhi and 
Simla, will Government be pleased to state whether they have an'ived at 
any decision in the matter? 

(b) 1£ the reply to (a) be in the affinnative, will Govenlment be pleased 
to state what it is? 

(c) 1£ the reply be in the negative, will they be pleased to stat.e the 
reasons for the delay? 

The Honourable Kr. J. Orva:r: (a) The answer is in the negative. 

(b) Does not ariae. 

(0) It has been necessary to secure the opinions of all the Departments 
.on the qU(Jstion whether the grant of these concessions is justified. 
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REPRESENTATION OF WORKERS AT ENQtTlIUlCS INTO ACCIDENTS IN' MINES, 

195. Mr. If. II. Joshi: ~a  With reference to the reply to part (c) of 
my starred question No. 284 regarding representation of workers at en· 
quiries into accidents in mines, on 8th September, 1928, will Government 
pe pleased to state whether they have come to any decision about stepkl 
to be taken for ensuring such representation? 

(b) If the reply to (a) be in the affirmative, will Government be pleased 
to state what the decision is? 

(c) If the reply to (.a) be in the negative, will they be pleased to sa.}' 
when they would possibly come to a decision? 

The Honourable Sir Bhupendr& Hath Mitra: (It) No. 

( b) Does not arise. 

(c) Government ure not .Yet in a po i~ on to SQ.y when a decision is 
likcl;v to be reached. 

ADMINISTRATION OF J<'lNES FUNDS ON RAILWAYS. 

196. Mr ••• M. 1oIb1: With reference to the reply to supplementary 
question t(> my stlllTtld question No. 298 regarding administration of the 
fines fund on Railways, will Government be pleased to, state if they bave 
considered the question of issuing a report on the administration of 'the 
ftnes fllnd? 

Mr. A..  A.. L. ParsoD8: 1'he Honourable :\Iembel"s suggestion has not 
bloen overlooked and will be considered ill connection with l\ proposal now 
under consideration to foml It Hailwa\' Stuff Renefit Fund in lieu of the 
Fine Fund. .. 

Al'POlNTl\lENT OF INDIANS MI W1RJi;LESS OPERATORS. 

197. Mr ••. II. ,Jolhl: With reference to the reply to supplementary 
question to my starred question No. 801, on 10th September, 1928, regarding 
Indian Wireless operators, will Government be pleased to state if any 
t p~ have been taken to select Indians from different provinces? 

The Honourable Sir Bhupendr& Hat)a Xltra: Volunteers were called for 
from all province!;, but. the final l ction~ ",!'rl' made flO RS to ~ llr  Ule" 
best men. and not on the bnsis of pro"inrinl repreRentnt,ion. 

ADMINISTRATION OF .FINES Fl;NDS ON RAILWAYS. 

198. Mr ••• M. lolhl: (a) Will Government be pleased to [tate 'whe-
ther they have discussed with Agents the question of cl9sociating em-
ployees with the Railway management in the administrat·ion of the fines 
fund? 

(b) If the reply be in the affirmative, will Government be pleased to 
state if any decision has beer. amvf'd nt,,' an'd"if so,wbat it is? . 

(c) If the reply to (a) be in the negative, will GO"Vlernment be pleased 
to state when they would consult the Agents, as promised last year 
on the 28th February? ' 
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Kr. A. A. L. Panou: The question was discussed with Agents last 
Odober. and model draft rules for a railway staff benefit fund, to which 
the bahmces of the exi!;ting fine fund and all future receipts from fines 
will he credited, are about to be fOl'Vl'arded to railway administra.tions for 
thf'ir considered opinions. :Fin81 deci!;lon will be reached WhOIl their 
(Jpinions have been received. 

RESTRICTION OF RECRUITMENT IN THE POSTAL DEPARTMENT OF BOMBAY. 

199. IIr.:N. M. J0Ih1: With reference to the reply given to my stnrred 
question No. 565 on 17th Sept,ember, 1928, regarding the restriction of 
r~cr itm nt in the Post,sl Department in Bomba.y, will Government be 
pleased to stn.te if they have modified the orders so as to allow recruitment 
in Bombay from any part of the Bombay Presidency? 

The Honourable Sir Bhupendra .ath Klva: The matter is still under 
.the considera.tion of the Director-Genera1. 

HOUSE.RENT ALLoWANCE FOR SUB-POST MASTERS. 

200. Kr .•. 11. J08h1: With reference to the reply to my starred ques· 
tion N (), 567 on 17th Septemoor, 1928, regarding houee-rent aHowanoo 
for Sub·Post Masterr;, will Government be pleased to state if they havd 
reviled the scale of house·rent allowances for Sub· Post Masters of offices 
converted into selection grade sub.offices? 
Mr. H. A. Sama: The matter is still under examination. 

NEW LEAVE RULES FOR SUBORDINATES ON RAILWAYS. 

201. lIr. N. lI. Joahi: (a) With reference to the reply to my starred 
quest,jon No. 700 on 20th September, 1928, regarding new leave rules 
for subordinates on railw8·Ys, will Government be pleased to state whe· 
th(!r they have come to any decision? 

(b) If the rllply to (a) be in the affirmative, will they be pleased to 
state when the rules will be got out and introduced? 

(c) If the reply to (a) be in the negative, do Government propose to 
hurry up the matter, which is said to have been under the consideration of 
Government &in(.l6 1928? 

Kr. A. A. L. PU80D8: As I have stated in reply to another question, 
the Railway Board ha.ve agreed tha.t subordinates on the Great Indian 
TJeninsula Railwa.y, who have been officIating in the Buperior grades for not 
less than three years continuously, should have their leave salary based 
on the a.verage pay drawn during the previous year and not on their sub-
stantive pay. They have told the Agent of t,he East Indian Railway that 
Rimilar action may be taken in respect of his staff. 
It is hoped t,his action will meet the immediate needs of the situa-

tion. 

CONSULTATION OF LABOUR ORGANISATIONS ON TBEAOENDA OF THE INTERlU-

TIONAL LABOUR CONFERENCE. 

202. lIr .•. II. Joahi: (a) Are the Government of India a.ware that the 
Government of Bomba.y have consulted only the employers' organisa.tions 
on the agenda of the forthcoming sessions of the International Labour Can· 
fC!rences1 
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. (h) Will tbey be pleased to enquire why the60vernment of Bombay 
dId nC':'t Bbowtbe same courtesy to the labour drg&nisations? 

i'Ile Honourable Sir Bhupendra Hath Kiua: (a) and (b). The Govern-
ment of India. havtl no in orm~ti~n. As they did not specifioaJly ask Local' 
~o rn.m nt  to consult aSSoClatlOns of employers and tlmployed generally 
In regard to the agenda. of the next Session of the International Labour 
Uonfel·euee. they do not propose to roue any enquiry in the matter. 

RECOGNITION OF THE RoYAL INDIAN MARINE DoCKWORKERS' UNION AT 

BOMBAY. 

203. JIr.". K. JOIhl: Will Government be pleased to state; 
(a) Whether they are aware that the Royal Indian Marine Dook. 

workers' Union at Bomba.y has been in existence from Febru-
ary. 1928. and is B registered trade uhion of eight months 
standing? , 

(b) Whether the Union applied to the Royal Indian Marine 
Director for recognition three months ago and has since been 
in regular correspondence with the Director in regard to the· 
matter? 

(c) Whether the Director has submitted the rules and constitution-
of the Union to Government with a view to getting its recog-
nition of the Union? 

(d) Whet.her it is a fact t,hat the late Director, Captain Sir E. J. 
Headlam, had exprassed to the Union officials his opinion in 
favour of the recognition of the Union? 

(e) Whether Government has communicated its decision to the 
Director, Royal Indian Marine, in regard to the recognition of 
the Union? 

(D If not, why the matter is being delayed so inordinately? 
(g) When the recognition will be aocorded? 

Mr. G. K. YOIIDg: (a), (b),' (c) and (d). So far as Government are 
aWl\re, t,he facts stated are substantially oorrect. , 

(e), (f) and (g). The Flag Officer Commanding and Director Royal 
Indian MarinE: has been informed that Government are prepared to reoog-
nise the Union, provided that its rutes are amended, in certain respects. 
The matter now rests with the Union. 

REINSTATEMENT OF ROYAL INDIAN MARINE Docx.WORKEBS DISCHARGED 

IN BOMBAY. 

204. Kr. H. II. JOIh1: Will Government be pleased to state: 

(n) Whether the Royal Indian Marine Dockworkers' Union has mnde 
representationR to the Director regarding re-instatement of old hands dis-
oharged from the Dock? / 

(b) Ihe number of old hands disoh'arged from 1st March. 1928 to 15th 
January, 1929, their daily a~  their periods of service and the rQasons 
for their discharge? 

(c) whether, after the discharge of the old hands, new ~d  We1'8> 
engaged in preference to old hands discharged? 
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(d) whether it isa fact that the servlees of four men from the Brit.ish 
India. Company's Mazgaon Dock were requisitioned on or about the 5t.h 
Ja.nU&ry, 19H1, two on Hs. 4-1-0 pel' da.y, and two others on Rs. 3-8-0 
per day? , 
(e) whether any old discharged hands offered their services for the same 

phlces and were not enguged:' 

(f) whether it is 11 fact that only fifteen of the old disoharged hands in 
the factory branch of the Dock have been l'e-engaged and a few w&re offered 
reduced wages, while many more new hands have been employed in the 
same branch on II. decent scale of wages? 

(g) whether it is Il fact t,hat old hands entitled to promotion to higher 
plnces as chargemen a·re generally ignored, and raw, inexperienced hands 
are brought from outside to fill up such places'/ If not. do Government 
propOBe to institute an enquiry into the whole question of recruitment and 
discharge of the dockworkers with a view to improve matters? 

(h) whether it is a fact that a number of workers recruited as fitters in 
the factory branch are working as clerks, and tha.t the number of such 
clerks is much greater now than in the 'War. period? 

(i) whether the names of ~  clerkSlU'e 'entered in the muster as clerb 
or fitters? 

fj) whether the Director is Q\II'are of thescpractices and methods pre-, 
vailing in the Docks? . 

JIr. G. II. YOUDg: I Pl'opose, with your permission, Sir, to reply to 
questions 204 to 207 together. The infOlmation desired' by the Honourable-' 
l\1(,lllher is being obtain€ld Qnd will be communicated to him in due course. 

CREATION OF A PERMANENT EfoiTABLJSHME'N1' OF DOOKWORltlCRSFOR THE 

INl>lAX NAVY. 

t205. Mr. N ••. JOIbi: (a) Will Government be pleased to state for' 
how long the dock has been in existence? 

(b) Are the dockworkers, even after serving for 25 or SO years, treated 
as temporary hands? 

(c) Does such temporary nature of service obtain in other departments 
of Government:? 

(d) Are Government prepared to consider the question of making the 
dockworkers 'establishment permanent, consequent on the transfonnatiolY 
of the Royal Indian Marine into the Indian Navy? 

(6) Is any scheme under contemplation 01' in preparation? 

(f) If the scheme is ready, will Government be pleased to place it on, 
t.he table? 

PAYMENT OF GRATUITIES TO ROYAL INDIAN MARINE DOCKWOBKERS. 

+206, Xr. W. II • .Joshi: Will Government be pleased to state: 

(a) whether every case of the Royal Indian Marine dockworkers" 
claim for gratuity i.s referred by the Royal Indian Marine 
Director to the Government of India. for sanction? 

t For answer to this question, ne answt'r t() quesHon No. 204. 
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(b) whether there is no definite settled scheme authorising the 
payment of gratuities by the Directory? 

(c) the number of dockworkers that rel'cived gratuities during the 
last two years r..ud the total amount paid? 

(d) the scale, if any, for payment of gratuities? 

(e) the nuwber of casE'S that werCl l'E;presented by the Royal Indian 
Marine Dockworkers' Union to the Director for payment of 
gratuity and the claims, if any, paid out of the lot repre-
sented? 

PRoVIDENT FUND FOR DoCKWORKERS. 

t207. 1Ir. IT ••• .J0Ih1: Have Government prepared any Bcheme for pro-
vident fund for the dockworkers? If not.) do Government propose to 
introduce it? 

NIIW Am RoUTE TO INDIA. 

208. KhaD B&hadur Sarfaru Buaatn DaD: (a) Has the attention of 
Government been drawn to the paragraph published in the issue of the 
Statesman of January 15, 1929, page 9, under the heading "New air route 
to India--Plans complete-London to Karachi j,n six days--Empire Ser· 
vice"? 

(b) If so, will Government please state if the heading of the paragraph, 
namely, "New air route to India--Plans complete-London to Karachi in 
six days-Empire serviM" represents the true state of affairs? 

The B.oDour&ble air BbupeDdra. ITMh JIltra: (a) Yes. 

(b) Government have no definite infonnation, but they understand that 
thl" position in regard to the proposed I,ondon-Karachi Air service is as 
.indicated in the article referred to. 

ADMISSION OF CANDIDATES FROM BIHAR AND ORISSA FOR T1u.INING ON THE 
" DUFFERIN JJ. 

209. KhaIl B&hadur sartaru BuuaiD DaD: (a) Has the II.ttention of 
Government been drawn to the report published in the issue of the 
StatsSmo,R of January 15, l~  page 10, UDder the heading "Dufterin 
-Cadets-Candidates for B-year course of training"? 

(b) If so, will they please st,ate if the report published therein is 
~orr ct  

(c) Will Government please state in what manner candidates for the 
qualifying examination for the mercantile marine ship "Dufferin" are ad-
mitted? 

(d) Can Government please MSO, state the reasons why no candidates 
from the Province of BihPol' Bnd Orissa appear in the examination, while 
candidates from other provinces, mentioned in the report, are among the 
-candidates ., 
____ . ___ ~ ______ ~ .~.~ __ r.~  .. ' _______ _ 

t For answer to this question, 8U an8Wf'r to queRtion No. 004. 
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The ono rabl~ Sir Geofge ltaiDy: (a) Government have seen the 
l'eport, 

... 
(/)) The report is generally correct, except that the uumber of ( andidat~  

l:ideeted iR 35 and not 83; ,  ' 

(e) The infonnntion iii given in the Prospectus of the Indian Mercan-
tile Marine Training Ship "Dufferin", n copy of which is available in the 
~il 1 l~r  of the Legislature. 

(d) Two candidates from the Province of Bihar and Orissu appeared 
at t.he last qualifying exa.mination. 

APPOINTMENT OF BIHAREES TO POSTAL CIRCLES IN BIHAR AND ORISSA. 

210. Khan Bahadur Sartaru BUI8&ln Khan: (a) Is it a fact that 
in the Bihar and Orissa. Post,ui Circle, out of the nine postal and two Railway 
Mail Se.rvice ,divisions,oniy Dna division is in cbarge of a. Biharee? 

(b) Hso, will Government be pleased to state why the Bibarees are 
'flO poorly represented in their own pro ~nc  

. '. ~ . 

(0) Will the Government be pleased to state if liFo similar state of 8B&irs 
is existing in any other Post,al Circle in India? 

Kr. E. A. 8&ma: (a) Yes. 
(b) Because suitable Riharee C'Bndidate&. have not been ort com~ 

for the post of Superintendent . 

. (r.) Yes, in the Sind Rnd BlliuchiEltan Circle. 

NUMBER OF POSTAL DIVISIONS IN BENGAL AND THE UNITED PRoVINOES 

IN CHARGE OF OEFIOERS FROM TIIOSEPROVINCES. 

211.Kh&n Bahadur S&l1&fuHuasaln Khan: Will the Government 
pleRse quote the number of postal divisions in the neighbouring Provinces 
of Bengal and the United Provinces, and state how many of the total 
n mb l~ of divisions Rre in eharge of the officers of their o ~ provinces, and 
bow many are in charge of officers belonging to other provinces? 

Mr. H. A. Sams: 

No. of 
No. of DiviBioDB 

Provlllce. 
Total number Divisions in charge of 
of Postal in charge of offi<'ers 
Divisions. offioeN ot their belonging 

own province. to otlier 
provincee . 

.. __ . ------
Bengo.l 25 17 • 
United Provincee lIS 6 7 

The abOVE) i~  exclude Divisions in charge of European or Anglo-
Indian Officers. 

• 
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!fBANSFEREliCE TO BENGAL OF A BIBABEE SUPEJUNTENDKNT OF POST 

OPPTCBS.I 

112. Khan. ~ d r Sarfaru BUII&lD Dan: (a) Is it a fact that 
the general pnnClple of t.he Postal Department is 1.0 keep the oftioers in .-
thei ... own provinces RS far us possible? 

(0) If so, will Government please state the oonsideration which neces-
i~at d the recent transfer of 1\ Biharee Superintendent from the Provinoe 
of Bihor Illld Orisl'Ift to the Province of nengal? 

1Ir. B. A. Sama: (a) No. GHzl'ttecl uflieers of the llosts and Telegraph, 
Dppartment are liable to be posted to Gny part of India or Bunna. 

(b) Does not arise. 

N,'MBER OF BIHAREJII OrrlCE1tS 11' THE POSTAL SERVICE IN BmAR AND 

OBISSA. 

, .213. ][han Bahadur Smuu Euuatn Khan: Will t.ho Govornment 
be plelUled to stnte the total number of Biharee officers in the Postal Ser-
viee in Ull' Province of Bihar and Orissa? 

Mr. E. A. SaJDI: It h'l preRullled that the Honour&bleMember's ques-, 
tion refers to Gazetted officerR. The numbor of such officers in the Post,al 
:Service in Bihar und OriRsu who are Biharees is three. 

~( t A n R,EPRESENTATJON OF BIRARIlES IN THE POSTAl. SERVICE IN 

BIHAR AND ORISSA. 

214. Eh&D Bahadur Suluu BUI8&in Khan: (a) II'! it, u fuet thatr 
in Bihar nOll OrisSIl, the nuiubur of Bengnleos as officerI'! ill the PostnC 
r i(~  predominates, and still more officers from Bengal have -lately been 
brought to the Province of Bihllr snd OriIlS/l,? 

(b) If so, will GOV('J'ullH.'nt pl(,a8c Rtute the rensons? 

(0) Arl1 GOYNIlInent prepared Lo consider the desirability of issuing 
orilers that the Bihal'pes al'e properly rcprpp,('nted in their own province? 

The ,Honourable Sir Bhupendra NaUl Mitra: (II) It is understood that 
th,: Honouruble Memher llJellllf.l .. galleited" offiC'erp, in the Pm\tR lind Tele-
graphs Departmcnt-. If !olO, thl' reply iii in tll(' Itfflnl1!\t·ive. 

(h) Galletted Offic'ers in 01(' POf1!f1 UT\fl Telegraph8 Deportment. ure 
}juLIe Lo serve un,vwhcre in Indin, Ilnd tllf'il' pOl'tingR nre made in RCCOrd-
one!' with t.he rl'quirmnent>; of the !oll'rvi('c onl,\'. 'I'he aholition of t.he 
'Bal'f,em Circle, Il,tilwav Muil ~ r i c  with d l (~t from the lRt. .Tanuary. 
1929. sud the iran ~  to i he nihar and Ori8!'1n Cirelo of t,he pOSt8 of 
Deputy })ostmfl!!ter-Gcnor'!l lind two Divi8ionnl Superintendents, all of 
which happen t,o be held by Bl,ngnlees, iR r('spon"ibln for bringing t<lU'ee 
more Bongalee ORieerR on to tll(> f'n.dre of the Rihnr rmd OriF>RIl. Oirf'le, 

'(c) The PORh Imd Telegraph!'! Dflpnrhncnt if; not o~Ani ( d on A prn· 
vinoial haRiA. Government do not prOPQRe too iRRIlf' orders fiS RuggeRteil. 



'l'HE COMMI'l"l':eB ON PUBLIC PETI1'IONS. 

Mr. Prel1dent: Under Stnnding Order 80 of the Legislative Assembly 
Standing Orders 1 havl? t.o appoint n Committee on I'ubUc Petitions. I 
huvc, therefore,' tJ) nnnoUlWC that the follo ..... ing Honourable Memhers will 
f{)rm the Committee: 

Mr. Dwarka. Prasad Misra. 

Sir Purl>1hohuudaR Th&k:urdlls. 

Mr. Dhircndrlt Ktlnte. Lahiri Chaudhury, 

Nuwnh Sir Sllhihzadu Abdul Qaiyull1. 

According io the provi!;ions of the Standing OrdeN, the Deputy Presi-
dent, l1a.ulyj Muhnmrnnd Yskuh, will be the Chairman of the COlmnittc6. 

PANEL OF CH.AIRMEN. 

I(r . .t'J'eald.ent: In pursuanee of the provisions of rule 3 of the Indian 
Legislative RuleR I have to a.nnounce that I have nominatild the £0110'4'-
ing Members to he on the 1;'a.nel of Chairmen: 

Pllndit 'Madan Mohon Mnlnviya. 

Sir Dll-rcy Lindsay, 

Sir PIll'"hotnmdlHI Thukurdl1s. 

Mr. ,Tnmnndus Mt'hts. 

'l'HR 'VOHK\fEN'R COl\'/l)RNRATION (.HIEND"'fBNT) RILL. 

The Bonou.r&ble Sir Bhupendra Nath Mitra (MemllOr for Industries And 
Labour): Sil·. T h(>g to Iliove that the Hill further t.o amend the Workmen'lI1 
CnmpPllflntion Ad, Hl21l, for ('('rt ilin ImrpoflCfl, be l'ofen'ed to a Select Com-
mittee, ' 

The Hill before j·llP HOlHlC dons not propose to establish any new prin-
ciple. Indeed. itf! l1d~ rl. iin  plineiple iF; to maintnin intact the main prin-
ciplet< of the existing Ae{" pendillg a (~ollipr ll n i  revision thereof, in re-
,:!nrd jo ",hidl the OowJ'l)l11ent of I1ldia me in ('ommHation with the Provin-
cial Governmel)t.;;. TIl(' present Bill iR limit.ed to the removal of certain 
defed!' whidl huvp (,(Jlne tn light in 1,)1(' worldng of the Act during the la8t 
four ,\'('m'", lind to t he t t ll~io l of the henefits of t.he Act to ccrtllin classes 
of pel'l'lOllS ill ('/If;t'S W)I('I'l' ~ (  uxhmsioIJ "'ill not contiie\, with Ilny funda. 
mental pl'illPiplt'lo: nnd IIlIS Hl)'(·ndy h<'cn decided upon by t.he Government of 
India aU('r ('lll'efllJ i l llir~  I do not. propos() to wellry t.he HouRe with the 
dt lil~ of 1111' Rill, ,,,hi('h nrC' 11 Hlrf' ('>1' l( ~  of !l teehnical charncter. It will 
he Rf>('n fl'Olll tilt· opinions rlwf'ivt'd thnt., genC'l'I\ll,v "peaking, O\1r propoRnlEl 
h:wp Ilwt winl It ('(lJ1>;idel'nhle IlnHlllllt of support,. Rome of t.hem have al"o 
evoked II. cert·ain amount of well-founded criticism. '1'h(,8(, criticisms will 
tluve t,o be ellrefullv eonsiderod in tile Seled Committee and neCe8Elarv modi. 
flcat,iollH will IlIlYO 'to be made in the Bill. The opini~n  received have I\)AO 
llrodllced eertnin new proposals, and where t,hese seek to make Q change in 
tbe existing prineiples, 01.' are jnt.ended t.o extend the benefits of t.he Act to 

( 383 ) 1>-2 
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fresh categories iq whose ('Me it ~ llot possible for thl' Oov,'rnmcnt of. Indio. 
to tnke the desired aetion without furt,her inquiry and c'onsultatiori with 
Provincial Governmentll, the proposals will have to he held over for consi-
deration in eonnection with the more compr('ilensive revision of the Ac~. 
Sir, I move. 

Kr. President: Motion moved: 
• 

"Th:l.t the Bill fUl'ther to Ilffit'nd the Workmeu's Compensatioll Act, 1923, for 
certain purposes, be refl'l'l'ed t{) a Select Committee." 

Kr, K. S. Seaha Ayyangu (Madura find Roml1au ('11111 TiIluevelly: Non-
· Muhammadan Rural): Sir, in accepting the principle of the Bill, 1 wish to 
'f\mphRsiM one or two points for the consideration of the Select Committee. 
In claw,e 2 of the Bill the words "railway servant" have been defined, No 
doubt, it explmds the definition of railway employees nd~r State ruilways, 
. but the Select Committee will have to take into consideration o.lso the need 
of proposing an elastic definition for the one we have. I would in this oon-
nection specially refer the House t~ the recent decision of the Bombay High 
Court in Robia 1". Great Indinn }leninsuln Raj)wllY. There, I'egardbeing 
· 'had to the existing definition in the Ad, the Judges were forced to hold that 
an employee, engaged in erecting steel towers for the purpose of oarryiDg 
overhend cablcf; for the electrification of the Great Indian 
Peninsula HailwRv, would not come under the definition of the Workmen's 
Compensation Act. 'rhey held that he would not be deemed to have worked 
in !\ thing which ill ordinn.riiy part of the railway oompany's trade or busi· 
ness. 'rhis decision was perhaps due to the lacuna in the existing Act. I 
would certainly emphasize the need for the Select Committee to attend to 
this matter particularly and see that they obviate the danger of a similar pro-
nouncement by the High Court hel'e8fter, restricting the scope of the Act. 

Then, in the next place, I would invite the attention of the Select Com-
mittee to the important fact that there ill in clause (b) an attempt toO define 
the railway servant irrespective of the definition in t,4o Indian Railways Act. 
To my mino, it appellrs that this might result in some. anomalies in the 
working of the Act, I would also ask the Select Committee to consider 
whether it. would not be desirable in the interests of the employees to obviate 
the dHnger by elirninuting liny reference, in the definition of "railway ser-
VIl'bt" to the existing Indilm Railwa.ys Act. I would further urge the necessity 
of putting it beyond controvel'8Y, because the definition of "ll'ailwllY servant" 
given in clause 2 really cxtends to all employees under railway contractors 
88 well. There might, be cases of dual liability arising therefrom, but that 
if! no reason why we should not extend t,he definition to all employees. in-
cluding those who are employed by the railway contrllct~r  so tha.t they may 
also come under the benefit-R of this Act. 

Then, Sir, I would urge the need of extending the definition under clause 
2 to all Indian seamen, whether they are employed in the docks or on rail· 
wnys in docks. So much for clause 2. I ,,'ould next refer to chlUse 4, in 

which it is sought to amend the existing section 5 of the Aot. 
I! NOON. Sub.clause (b) of the clausCi enunciates the method of calculation 
to be made. In the opinions reaeived I find an alternative metpod 
· Buggested, which makes it not so rigid. '}'hat is a point I would ask t,he 
· Select -COIrlIDi\tee to consider, whether it would not be expedient to put 
~ the altemative method of calculation which makes it not compulsory. 
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1'hen, one word as regards sub-clause (b) of clause 7 of the Bill, under 
which. clause (b) of the proviso to section 28 of t.he Act is s?ught to be 
deleted. Now, that is done on the ground that It hus remamed a d~ 
let,ter so far and therefore its elimination is justi'fied. But may I submlt 
to the House and through it to the Select Committee thn t there if! H need 
for retaining that proviso for some time to come. We expect, in the .nea.r 
lutl.1re u growth of trade unions and there would be a need for the reglstra.-
tion of agrtJemcnLs between the employer and the employed. There is good 
ground for thinking thut in the future there might be a. .greater number of 
tJl'ade unions coming into existence and that would cert.amly accelerate ths 
necessity for the use of a provision regarding registration contemplatecl 
under ~ction 28 of the Act. 'fherefore, I would recommend to the Seleoi; 
Committee the expediency of retaining clause (b) of the proviso to section 
28 of the Act.. With these suggestions I would support the motion of my 
Honourablo friend. 

Dlwan Ohaman Lall (West Punjab: Non-Muhammadan): While, with 
my Honourable friend who haB just spoken, I accord my support to the 
principle of the amending Bill, I was disappointed to hear from the Honour. 
able Member ill churge that. the Government were rather chary in extendiQi 
the scope of the amending Bill, in view of the opinioos that had been recei., .. 
tid. I IloJHl I was mistaken in my estimate of what the Honourable Mem· 
ber lmid, because, if the Bill is going to be referred to a Select Committee, 
it ill obviO\lfi that the opinions that have been expJ:'essed on the amending 
Bill Rhouldhe taRen int,o ('oni:!iderlltion by the Select Committee, and if· 
t.henl Ilre (ldditionul cutt·gories. to be &dded, t.hen I do not see how that addi. 
tion i!': going to n t~ct the principle of the Bill and how the Select Commit.". 
tcc Call be prevented from laking in.to consideration those additional catEi-
~oric . For instance, I will give one example. It has been recommended 
b'y Reveral people, whORe opinions are recorded in the papers before UB, that· 
!lien working ip. ('anal workR should also be given the benefit of the or ~ 

meh t ~ CompenAA.tion Aet" When t.his mat.ter comes up before the Select 
COlllmittep. r (,lInnot sce how it' is going to prevent the. Select Committee 
frolll sll.vinA" thAt" if t. ~rp ~  a: gCOl.lintJ grieynnce on the part of caMI work· 
'Pon, tlwy. should 011'10 b~ l nt b n it of the '¥orkmen's Compensati6n 
Aet. Agmll, llnfortuIlutelJ', the Government of India as a body suffem 
from prolongr,d periodFl of travail, bl~t the issue ifl very disllppointing Hnd 

ati llcto r~ . (Laughter. r 'fbe \\1oi-1;:mt'u's Compensation. Act C/lmc 
into ('xif;t£'neo in H124. J think in Great. Britain, nearly half tl eentur'y 
c ~rr  thnt Act c'lnne into ('xistenee in India, some sort of protect.ion was 

1~ 1 b  to tl (~ Hritif.;h workman. Aft(lr half n century'l> l\xperiC'ncc of 
proteetrve lcgisliltion in Gn'ut, Britnin, thc British Government in India. 
Ihi'akenpd to t,he pOl'Isihilit.v of the fact thnt:· the Indion \\'orkmnn /llso needed 
IJI'ot.(,(,f:ion when 11(> f<uft'ered :tn injury or Fmft'ered dCllth in the (,OUl'fle of em-
ployment. Having done flO, they bronght in 1\ Rill which, in Ill.' opinion, 
~ l  ( ( ~l dil1 l.  IIllRutiRfaetory, lind they hllve taken n period of five yea.rs 
'11 nrc!f'I' til hrillg ill 1111 HIlH'nding Rill which iR also un,;rltiRfndory. I am 
glad IlInt. 110t Oldy thL' public, not only the labour unions, but a.lso cerln.in 
r o(~l l.(1( nnll nt  Ilnd ,JlldgvR of the High COUrtR like 1\,11'. JUf;ticc KumnT'R-
!'W!llll.' R:!sh'i hnw' '"{'('nltllllPndf'd thlll t ( ~  I\r(' in ll~ollr of hringinq nbout 
11, rmll('1I1 ell/llIgt' in thf' Aet, Ilnd of bringing in an amending Bill of a. mora 
( ~lpr( 1n l  na.!,ure, in order to Ilssimilato Ilpparent.ly the existing la.w in 
thlR ('O\tntr.v wit.h the lnws of other C'ivilised ('ount-rieR. I do hope, as the 
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Hcmourable M:embl'r ,o;aid, and 1 am glad t,o not,e tha,t, he is also in agree· 

~ t  th,llt tbe Govenml<'nt 01: India will take the earliest opportunity of 
I.mngmg III Il more comprehensive amending Bill in regard to this matter, 

NoW\ Sir, the Bill before 111'1 refers to just /l. fewS6ctions viz. 2  3  5 
8,' ~d  28 and Hchfldule n, 'l'he definition of a railway ~ r illl~ b~~ 
eX,t.ended. lind I .hope, 1\8 my Honourllble friend Mr, Seaha AY)'I\Ugul' hall 
bijId, thnl; the rlllhmy contrMtor will nls!) be brought in and the benefits 
II IIde I' thiJ'; Act will he mRde n\'llilnble for him, Further, when the original. 
Bill \Va" brought fonvRl'd, many of us had Vf>ry great doubts whether it was 
nol: neceslIRr," to rl:'ll1ove thl· restriction on huilding trades, liud I am glad t,o 
note that the pre!lent nmendinR' Bill removes t.hat, test,riction, 

There is one important' matter to which I would like to refer, namel,)" 
there was u decisiOlI, 1 believe in the Calruttft High Court, in which it was 
lomid thut, t;ect,ion 11 (6) Wl\1I "(Iry unslltil'lfactor,v, I !,;t't' no mention of it in the 
. . ~l lldill  Bill, Section 11 (6) !lays: 

. "Whel'e an illjUI'tI(t wurkmall hall \'efullod to be atlended by a qualifilld me.dicai 
pra(~tition l  Whose Sf'rvicl's have ilt'en offered to him hy the pmpl"y!'\' free of chlAl',," 
01' 11 in~ lIccl'pted such offer a~ deli'bel'ateiy diaregarded the inlltl llctio l~ of HIICh. 
ml di~al pl'a('titinlll'l', thl'TI, if it ~ thl'reaftl"r p\'oved that the workman hall not heen 
l'egularly attelldHu hy 8 (jualitied medica'l practitiolll'l' "lid t.bat I1l1cl1 l'efl1!111l, failure 
or disregard was unreasonahle in the circumstances of the Clllie and that Ule injury 
hal i,ePh Aggravated tl ... rehy, the injury and resulting dill&hlement shall he deemed 
to bl' of thl' ~ .m  natul'(' alld 'duration ~ they might l'e8aonlAbly luwe h"1I eJlpt!Cted 
to J,e j£ tilt' workm"h bad been l'egularly att.,nded by a qWliiliHd medical pl'l1('titinnel', 
"lid compensatiol\, if nny, 5hlA1I he payahitl accordingly," 

1 do'llot know, if, having read this, Honourable Members hnve been able 
til fullow the sequence. of the sentences. It is very difficult to follow the 
sequence I,Jfthc l ntclll~  therein, and t,he Judges of the Bombay High 
Court t.hcmselves have declared that the wording is sO unsatisfactory that 
~ rt of amendment is necessary, I think the Honoura.ble Member 
will find, in the. opinions expressed, that this hn8 been 8pecificnlly referred 
to; thst.eet.ioD 11 (6) is badly worded, snd they refer to I, I •. l~. 51, 
t':ili:utta, page 1250, Am I to take it that matters of. this sort are not to be 
eonsidered b,v the Select Couunittee? Am I to take it that, ~ ilo stlggea-
tioDs, aremsde that certoin other things like ether ~ d nrnmoni/l should 
11110 be considered lUI dangerous, ,and that in Schedule III ether and 
lUllinoniltai80 fIIbould be added and that those working in water-boring 
dp r~tior1  should also be brought under this Aot, these opinions are not 
to 'he eonl'lidered' by the Select Committee, and if they make a recommend-
ation, will it not be incorporated in the amending Bill? I do hope that the 
Honourable Member wj.l.l agree with me that the incorporation of these new 
things is not arsdieaJ change of the principle of the Bill, for they are m~r ll . 

I'(ubsidillry matters which ('1m enRily bE' incorporated in the amending Bill, 
a.nd thnt thc ext-ension should be given if an extenRion of this nature is 
recommended by the l~ct Committee, If that is so, I personally have 
not the Hlightest doubt thAt the motion before the House will be acceptable 
toO till' cillb ~ of the Houso, I do want to press upon the Honourable 
Membl'r ill ehllrge that there is a ver," great necessity for a comprehensive 
amendment of tlw 'Yorkmen's Compensu.Lion Ad and thut uttempts should 
he 11111nc, lit, the oKrlicst lJo88ible moment to bring in a comprehensive 
o.lHlJUuiJlg Rill, If that, is not done, the discontont that a.lready prevaillil 
in Illullers of this kind will continue, The other day we hud an iustance 
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,down 'in the conl i~ld  whert' 1m Iwcident happened. All Enquiry Commit-
ltee Wilt; set up IlDd MUtt Coolluit,tee reported aftpr a. period of six months, 
t.ht>rebv robbing the workmun of the right to demaud compensation. 
Ol'iOvu'liefll" of this kiud ollght to be loolwd into b~  the Select Committee 
aud if flUS ndjuHtment ('nn be made it should be recommended by the 
Relpd CqmmittC'C'. These nre matters which demand Ii-comprehensive in. 
o(juil"Y. Not onl,," HIIIlllJd we elieit the opinion>; of Local Governments and of 
publi(' bndieH but u committee "hould be Ret up which would inveRtigate the 
~  unl wnrking lIud the Rdlllinisirntioll of the 'Workmen's Compensation 
Act.. Ii thllt COllHllittt,t:' filHl thllt II radical improvement in the Act is 
IH'CClolHary, t hf'n 1\ Bill should Ill' hrollgld in b~  the Honourable Member 
in order 1'IIdieully to improYt' t.h(· Ad in the interelolts of the working classes. 

Sir James Simpson (AFls(willt(·d C'hflllllwr!' of Commercl': Nominat.ed 
:\"on.Olli('illl): Un bl'illdf of the intereflts represented h.v thC'Re Benches, I 
hllv(" IIIllch pleasure in welcoming thiR Bill lind Ilccording it· general IIUppOrl. 
~ t t1WI't' Ilrl' OIl(' or t·wo fHlgge>:tionf< that 1 wOllld IiIw to throw Ollt for the 
('omdderation of the Heleet ('OlllIII iLt,ee. Fur example, opinion No. G on 
t he first puper, thnt is to Ally, the opinion of the MudraR Government 
\vlwre ".,.rtllin minor modifiellt·ions are Sllgge8t,ed. I would commend them 
l() the Ill'8t lit tt'lltion of the Sl'Ject Committee, Hnd 1\180 a Ruggestion made 
in the l .. ftcr fro1U the Huckinghnm And Curnatic Mills which seems to me 
ort ~  of at.t,el1tioll. There if; nnol'ber Imggestion made in Paper No.2, 
Opiuion No. HI by the F,lIropenn ARsociation, which will tend greatly !,o 
the ol'lIl'fit of the workmen if t,hllt suggestion is ta.ken into consideration. 
h would floem t1wt ill provinces where there is no special commissioner 
:grf'n( dt'ln,V o('curs ill I"ettling the claims of workmen. The suggestion in 
i:hat pllper is t,hat II special cOlllluisllioner lw appointed for each province •. 
nnd T l'olllmend t.ilUt to t.he Select Committee. With these remarks I ha.v-e 
pleasure in >:upporting t.hit> Resolution. . 

The HODouable Sir Bhup8ncUa Bath JIltra: Sir, ill regard to the 
"ariOllS criticisms on t,he draft Dill which havo appeared in the opinions 
l'(:ceived by us, undoubtedly they will receive the mostca.reful consldera-
tlOn on t;he Pllrt of the Select Committee. That observation applies to 
the remarks which fell from my friend Mr. Sesha Ayyangar and my 
friend Hir James Simpson. My friend Mr. Chamnn uallraised wider 
i~ . In regard to the oomprehensive revision of the Workmen'. 
(~omp n Ation Act, ns I ha.ve already informed the House, we ·have 
"ddressed Local Gow:mments and we are awaiting their views. What 
"'fill htl-ppen theren.fter it is not possible for me to say at the present 
stage. The House k aware that the. other day His Excellency the 
Viceroy rmnounced in this House the appointm"ent of a Labour Com-
mission. Whether the examination of the working of the existing 
Workmen's Compensation Act and its comprehensive royision will be. 8 
matt,er which will come within 1,he purview of tho Commission I lUll nolo 
fit present in n position to suy. But, as I have already stated, we have 
.. tllrt.ed the ball rolling. We have addressed Provincial Governments and 
We must t\t A n~ rate await their repHes before we take the next step. 
11\ frif'nn Mr. Chnmnn Lnll also referred to certain proposals put for· 
\\"trd in Home of the opinions received about extending the provisions of 
thf1 Act. t.o certain fresh categories. I dealt with that pn.rtieular matter 
in my speech when moving the motion now before the House. The 
}Iifficuity tlwre is thill. In regard to the ca.tegories for the extension to 
"wlIOJl], of the henofHfI of the \Vorkmen's Compensation Act, this Eill 
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pro,'!des, su?h provision. haR been made by Government after due 
mqUJry and In c ll~1 1to.tl ll with all the Provincial o rnm ~t . Now. 
it one or two Hut.horities have recommended the inclusion of certaill 
ether categories, I ~mbmit it will be hardly fair for us to attempt to 
,extend the benefits of the Bill to those categories without n. wider inquiry, 
'p.nd I should prefe!' that we should confin£' the present Bill to those 
cl t orit~  ill whose cllse due inquiry has been completed, and should 
postpone the inclusion of other categories to the st,uge of the compre-
hensive revision of the Bill. I shall quote a. specific cftse. I t,hink it 
is the Bombll.Y Port Trust which has said that certain other ca.tegories 
~l  dock  labourers should he brought within the purview of the Bill; but 
it has ,,1RO said that the mlltter would be discussed a.t a meeting of the 
TndianPorts AS8ociutlon to be htlld at Karachi in February, and it h8& 
t.herefore suggested that, for the ti l~ being, the pa.rtioular clause to 
which their criticism refers might be deleted from the Bill. That, Sir •. 
Government ure not prepared to agree to, We have got this Bill, and 
in it Government, after ndequllte inquiry, have provided for the exten+ 
sian of the provisions of the Act t,o certain oategories. I would slIg+ 
gest to the House that it would be preferable to confine ourselves to, 
those categories ra~ r than to attempt to extend the benefits of the 
Act to other categories, which may involve further inquiry and thererore 
f1 further postponement of the pUBsing of this Bill. 

111'. Prelddent: The question i!l: 
"That the Bill further to amend the Workmen's Compensation Act, 1923,. £01' certain. 

,;ul'pot'es, he referred to a Select Committee." 

The motion was l.dopted. 

JIr. Prllldent: Mr. Crerar. 

The Honourable Sir BluiPandra lIath 11th-a: Sir, I want to make 1\. 

motion regarding the members of the Select Committee 

Mr. PresldeDt: rt is not, in the List of BURinesl!I. 

The Honourable Sir .hupeDdra lIaU! IIttra: I WQS told by the Secre.-
tary that thi1'l woulri come immedia.tely nfter my first motion. 

1Ir, PreIldent: Stnnding OTder 8 says: 
"Save os othcrwiRc provided in tlae rules or tbese Stnnding' Orders, no bueines. 

not inclndpd in the JiRt of IJusineSl! for the dRY shall he tranaacted at Rny meeting 
without Ule IMve of the President'. " 

The Honourable Sir Bhupendra .ath .lIltra: I Qsk for leuve .nflW .. 

JI[r. Prllldent: Tltnt is not the wily to ask for leave. Sir Bhupendr/\ 
Nath Mitra .. 

The Honourable Sir Bhupendra .ath Kitra: I beg to move: 
"That the SeJect Committee \.0 which the Bill further to amend the Workmen';; 

Compensation Act, 1923, for cPl'tain purposes, has been refen'ed do con.i8t of the 
following pet'8Ons, namely: 

Sil' Dal'('Y Lindsay, Sir Vidor 888800n, Diwall Ch:unan Lan, Mr. V. V, Jogfab, 
Mr. N. C. KelkAI. Sir Purshotamdas Thakurdall. Mr. Abdul Matin 
Chaudhw'!;:,Mr. N. M. Joahi, Mr. K. Ahmed, Mr. S. Lal and the Movell 
and that, ·tne number of Members whosE' lu'eaenoe .hall be necell&ry tc 
L'Onstitotc It meeting of the Committee shall be four." 
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D1WaD Ohaman Lall: May I add the name· of Mr. Sesho. Ayyangar? 

The Honourable Bll Bhupendra lfath Kina: I have no objection. 

IIr. President: 'rhe question is that Mr. Seshn. A:vyangar's llamo be., 
Added to the list. 

The motion Was adopted. 

Mr. Pres1dent: 'The question is: 

"That the Select Committee to which the Bill further to amend the Workmen's 
CompenKation Ad, 1923, for certain purposes, haa peen referr8li do cq,n.ist of th., 
following pertlons, namely, Silo Darcy Lindsay, Sir Victor Sa811OOn, Diwan ChlLmallL .. l, 
)lr. V. V. Jopah, Mr. N. C. l a~~ Sir Purshotamdas Thakurdas, Mr. Abdul Matllli< 
Chaudllllry, Mr. N. M. Joshi, Mr. 1\.. Ahmed, Mr .. S. Lal, Mr. SeahlL Ayyangar anet' 
the Mover, and that the nWllber of members whose presence shan be neC8RSIU'Y to· 
CODltitute a meeting of the Committee shall be four." 

The motion W8S adopted. 

THE PUBLIC SAFliJTY BILL. 

The BoDour&ble Mr. J.Orerar (Home ~mb r  Sir, I move for' 
leave to introduce 0 Bill to check the diaseminAt.ion in British Indi!\', 
f,'om other countriea of certain forms ofpropaga.ndllo. 

I do not propo ~  Sir, rtt this stagf',-indeed it would not be prOJ,er 
or permissible for mp.-to anticipate the closer eXAmination of, the very. 
important quest.ion,,; which this BiU raises. I shall merely Blly that Ute 
r~ll on  which compelled GovenUllent lallt, SeiJtembcr to introduce a 
measure, the provisions of which Bre, with a few cbanges for the most 
port of 1\ drll.fting chllrlleter, embodied in this Bill have GompeUed them-. 
with, redoubled force, to approach the legislat.ure again. The mOAt 
important changes in the Bill, which I now ask leave to introduce, re: 
late to remitta.nces cl money from external sources for the promotion of 
ootivities nguinst which other provisions of the Bill are directed. ' ft is, 
1 think, unnecessa.ry for me to add Ilnything at the present stage to the" 
brief summllry in the Stot,el11ent of Objf'cts I1nd ReARon;;. 

Sir, I move. 

Mr. Preaident. The qUO'ilHon is: 

"That leave be ginn to introduce a: Bill to check thl' di!lsemiutron in BI·itisR,. 
India from othel' countries of ('ertain fOl'ms of propaganda." 

The motion wus adopted, 

The llonourable Mr. I. Orerar: Sir, I introduce the Rill. 

Sir, I move: 
"That the Bill to check the di88emination in riti~  Tndin from other (·nulltrj .. ~ 

of certain formR of propaganda be referred to a Select Conuuitt,ee consisting of Sir 
Darcy Lindaay, Sir Victor Sassoon, Nawah Sir Sllhib70llda Ahdul Qaiyum, mti nahadllr 
Tarit Bhusan Roy, Mr, K. C. Roy, Mr. }I'II.70sl Ibrahim Rahimtnlla and the Mover, 
with instractions to report 011 or lJefOl·c· thc 28UI Februal'Y 1929, and that thl' uumber 
elf members whose presence shall be necessary to constitute a meflting of the ommitt~. 
llhall be ''lur.'' , 
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In making thif! lIIot,ion, Sir, I prop(l (~  in the firFIt instAnce, to re-
... ·Il;pitulate briefly t.h'J previo\1R !.illl,or,\' of thiR meURUr(1 in RO fnr ns it has 
:aireudy been heforf> Ow House. 

Un the 10th Septfmber 1 moved that the liill, IlS it then stood tcIhould 
l'e taken iut,o ( on~ic1 rl ti( n. An amendml'nt was moved tmd ~( ( pt d 
by Government tllt\t the Bill be referred to Sell'ot Committee, 'fhis 
motion wus adopted on tllll 15th September, lind thereby the HoUso 
.i~oc pt d the ,principl'? of the Bill. The prinl'iple of the Bill wab thuJi 
Cyvemment should hI' iuvested with powers to Al'CUrt- the removal of 
rerson.; from, abroad engtlged in !OIubverFIive' designs of t,he charllcter 
~p i i d in tlw Dill, 'I11e Heport of t,he Select Comnlittpe WIlS present-
l'd on the 20th ~pt 1 b( r Very Rubstnntitll tlllll'ndlllf;)nt" were intl'o-
du!'ed by the Select Committee, the mORt imporbmt of which IIro ~ 
follows: 

In the firRt in"llllH'p there wm; n re"t.ridion of thp e1auf;p preR('ribing 
ill,· naturl' of the f·('ti"ities ngu.inRt whid. the Hill i" dirp('ied. (ln~ 
~l  Rn import IIllt <'xt,pnRion of tilt' clliegoricFI of ex(,ppt('d pprROI\"I, Bnd 
.proviRion ~ mHOf' for ('1nimR to' hf' lIn l'x('('pt.ed perRon to he henrd by 
the High Court. TII( durntion of tile Act, pro\'idll(l in t he report of the 
:Select Cormnitt,pe, WHF: to be limited for ~ yl'ITl'R, nnd finull,v It T,l'OviRlon 
WfUl ml\de for nn appeal 011 the part of IIny 'pert;on. againRt whom a pro-
hibition order had heen made, to a Bench of three Judgeg. 

A motion to C01lr.:rler tht' Rill at> reported ~ rejeoted b,vone yole 
·on September 24th. 

Now, Sir, the r(',u;on8 whi(,h moved Government, to bring forward 
this meBSurc were H·t out at length bymyl1clf Rnd other speakers on 
behalf of Government, in the COlU'!'£' of what, was perhaps t,he longest 
.·(tebate on which this House ha.s ever emba.rked. I do not propose, on 
-the present occasion. to retraverse in detail the ground which WQ!1 then 
·.oovered; but I consider it neceflsl\ry, 8S a preamble to t.he Rrgument 

~ I. have now b address to the linuse, to l'esto.t,e concisely t,he main 
}.diDts of the position which Government then took up and whic,h they 
now with still greater carne!1tneR8 and emphasis consider it. their duty 
tOore-affirm . 

. The crucial question which was then ond is still before the House, 
·the. Government IIond the country is that, Lwe Bre facoo by a seriou" 
·eiiUation which imperatively d nll lld~ exoept,jonn} measureR to be taken. 

at~ rio  situation (Irises from the propaganda of the communist 
~Q m nt 1 

DtwaD OhamaD Lall (West Punjah: Non-Muhaullnadan): Whnt ill the 
-Communist movemeut? 

'!'he Bouo1ll'ablt JIr. I. Orerar: On the invite.t,ion of the learned 
I 'i'andit, I propose very hriefly to reply to thRt, question. 

,JIr.Gayapruad)$lDIh (Muznffarpur cum Champarnn: NOIl·Muham· 
madan): It j,,, Diwnn Cbrullun Lal!. 
'I'be BODOurable Kr. I. O,rerar: I propOl;c to IIccept t.lw invitntion of 

Diwan Chamlln Lu.!1. ¥erhupf:l hI' will himself ussist us in 1\ proper 
(lI)Datruction of th. matter a.t a lllt(lr Ringe. Communi!1tn iR fn·qucnt.ly 
'ppresented as merely one 1\\l1('ng mnny theoretical Rystem!'l for t,he 
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,,,ocial ~ ld economic organisatioJl of s()('it'ty which IIIH'y bt' eXMlUined 'or 
ign9l"ed, and which ma~ or. may not excite interest or curiosity like any 
'(.ther Ilcademiclll tbeory. J.t is represented, in short, that it is mereJl 
an opinion like !lD.' other opinion. 1'1Ie propagnndlt t.o which this Bill 
•. t l~t  11; of un entirely ditlerent character. You cannot tllke it or leave 
.it; you ha.ve to dell! with it or let it; deal wit,h you. 'rhe ultimate 
ll"ltctical object, aimed at. is nothing new in the world'R history; though 
i,erhaps t.he m(lthocl!; !lnd the t'xpedientll Itnd the do{'trines are new, or 
l(.oHll'amUvel,v new. 'rhaL object i ... to briug within thtl orbit or domina-
tion vf tho (lornmlll'ist political svstem, every Stllto or countrv which 
1~ foolish enough, 01' deluded enough, or i no~ant t~no  to sliow t.bia 
propn.gunda to find 1\ fruitful ",oil in its midst, and to negh'ct the crop 
till it, hus brought. forth itJll poiROnolls Rnd fnt.(\fnl fruit. 'fn effect. t i~ 

o("lbject, the first expedient is to permt'utt' and unoermillc. with II view' 
·ultimately to o(Jstroy, the existing b( (li t~ and t.'Collon'lic order, HR well QR 
the exifol(ing formR 'of government, Tlw reform aud remedy of discon-
tents 01' grievllnc£lI. 111'0 nopnrt of thi8system. They m'e, on tlll' contl llr~  

f4nLagoni8tic toO it.. }'orthe objeet in view postulates dCRtruction, tlw 
>;ame obje,ct whidl has been atta.ined ill the pllflt. b~  I'anguiutlr,v war ... or 
0'i SRllguillUl'Y lL'evolutions. Uonullunislll has not rejected \lithe!' of those 
l ~p di 11t l  Revolut,ion is its Iwowed IUld ulterior oim, Hut it filldK the 
more inoil'ect /lnd liubterraIleun methods for the prt'Rent more conven-
ient for the preliminnr.v and 'preparatory measures. Its polioy is tl) 
~n lamt~ every ('oncsivable CllUse of discontent and to nlilDufacture fmc! 

t~at (  them . when this if< nllOOSsllrv, in order to colleet !;ufficient iullall}-
nllthle mate;ial from which it Illlly"be pORsiblt·, nt the opportune' moment, 
·t.o light R grent conflagration, It, if! not therefore difficult to undel"'-
htand why t,he most persistent snd most orglltliRcd efforts are directed 
·t·owardR industrial Unfetlt. 'l'hhl industrial unrest Illld discontent are to 
'Ill' found in every country, They h(l.ve never heen IIbscnt and 'ha.ve 
always been the raw material of the agitator or t.he revolut,ionary, &6: 
'they hllVE-been the most serious preoccupation of t.110 refonner and the, 
;.tateRman. And all in India the classe!l immeditltely atlected are gen-
f'fSUy illiterate. impulsive and easily led that is why we find ip India. 
f'ommnnist, Il.ctivities most, oonspicuous in industrial centres, porticulariy 
III Bengal Ilnd Bombay, .  , 

It is not, o ( ~l  only to illiterate workel'fl uud pea!;fLnts that these' 
'(1.ctivities flre directed In all countries where communism hIlS insinuat-
od itself it has nttempted to nddress its most seductive ·a.ppeals to the 
lneX'perience and enthusiasm of youth, Like the serpent 01 old, . it CIloQ; 
f:t>sume the fornl moat likely to be aHraC'tive to those whom it seeks to 
tempt. And this has also been so in India, more markedly so in reoeat· 
times. Sedulous attempts have teen, nnd nre being made, to bring the 
Youth Movements in various parti; of t·he country within the communist. 
,orbit. These attempts, even if at,tended by only If, pnrtial measure of 
~ c  constitute (l1e of the most formidable dangers that the move-
ment entllils, If the educated :vouth of the countn·,· or any considerable 
J.'o.rt of it, werc to he imbued with Hie tenet.s of communis'm, I can con-
c(1ivC' no more fntul ~ md thnt could ill' inflict·ed upon her future. These 
thcn Rrf' tlJ(' g'pnPI'Hl nims ann. objectF.l of t.htl communist propaganda. 

1 pl'0lm:,;c !lOW to summarise "l-ry hril'tly the most important facts reint-
ing to this l o ll ~llt which directly COUCCl11 India. U11 1919, the Com-
munist Part.y of nussia established ~n Moscow an organisation known as the 
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Third l~l n ni t lnt. r~ational. whose ahu was defined as the promotion 
of ~~ ol 1t on t ro~ o t the. world for t.he purpose of setting up' aD Inter. 
nu.tIOnal CommuDlst Repubhc. A theai. published by this body in 1920 
expressly contemplated the direction of aotivitios towards Indi'a. and the 
~~Q t. A manif:sto on these lines was pUblished in India hyM. N. Uoy 
In 1922, at the ttIQe of the Gaya Congress. Others followed andt.he ncti\oi.· 
ties ~ i l~ n .d rendered it necessary for Government ~ launch 8 pM. 
secutlon In 1924. Four persons were oonvicted . of conspiraey to deprive 
the King of the sovereignty of British India. The result ~  tho.t, for 
some ti~  communist ~oti iti  were to a lal'ge extent suspended. They' 
were aotlVely resumed ID 1925 and 1926 when a. communist emissorv 
oslling himself AIliBon or Campbell. started the formation of Workers' a~  
Peasants' parties in Indin in pursuance of the programme. He was followed 
by two others, who took up the task. and have since been zealously pur. 
lIuing it with, an increasing bmd of 8ssoc.iatea. inol din~ pel"Aons oonvicted" 
in t.h(' conspiracy CRse already referred to, to the great injur:v of the oount,r,Y 
and in pnrticular to the great injury of its industrial pop lat.io i~ I need 
not recall the series of diR8Rtrous strikes. acoompanied by ~r  variet.y 
of disorder Bnd violence. whioh occurred during last year. That.. Sir. in 
brief WI\8 the situRtion when, in Septembf>r la8t, T pressed it unon the seni·· 
OUtl attention of this House, and askf!d it to ~  its ~ lati  sanction 
to the powers which t.he Govemment then thO\lgbt urgently ne(lf!lIsllry. AIU1 
6f t.he urrrency And neeeesit:v of which they are now stin more (lompletel.," 
convinced .. 

Since that time. the . it ll~tion. as I think 110 oQeia this House will be 
prepared to deny, has scriouHI.v deter;orated.. !.111 Bomba.y the CommWlillt 
:Party hus oo.ptured. nearly .. 11 tbe labout uniGoS;) and their representat;vt1ti 
on t.he· strike committ·ees are largely ineont.rol. The Government uf 
Bombay have made the most sincere Rnd st:renuous effort·s to promote II 
settlement of the mill atrike. and 11K t.he House is 1\W'llrt', n. committee IlII· 
pointed for this purpose is now sitting. NeverHwlesl!.llightning strikes. 
'Violence. and intimidation. stitt continue, and t ~ have frequently been 
!'!elveral deplorabJecBses of bloodshed .. ~ I think I must recount one or two 
of these unhappy incidents because on n previous occasion it ~  repra-
l\ented to me that I had not laid sufficient fact,Q before ~  House. 1. will 
d~i 1~  with a few of. t.he lOalil.'ut t.'vents which hllve occ rr~d d ~n  tho 
l~t two months. \J.n Bqmbay on 1 ~ December n very serIOus ~ot took 
p'lJ1pe. in which a. small party of pohee wt\r9 attacked. and were ll\ most 
~r ill nt danger. On 19th December, the Deputy PrcB.ldcmt. of the ~om  

~ll Owners' Association, on going to his m.ill, found the officell beswged b.v 
8 large crowp of strikers, and on leaving t~  obtain police n i ta l(~ ~. he Wille 
violently attu.ckcd. nnd barely ('RCI1Pcd with his Life. On the 30th Decelll-
bert an Assistnnt "Tcaving Master of t.b(~ FE'Url Mills WIlS mul't'lerously 
B8RBulted and succumbed to hill injuries t;he same da;y. Three dl\;Vs lllt-er. 
on JnnuBry 2nd, an up·country clerk, l'mployecl by nn Agent of the. tnn~l. 
Brd Oil Company_ W811 beaten to death. On J slluary 11, II very RCt'lOIlS du .. · 
frurbnnce took place a.t Sewri. in the north of Bomhay, aUcnden b,' fat,nl. 
casualties. And there a ~ lwen furi-oher. serions d.ist.urhnnces. Tn BongH 1 
the situn.tion is hardly less serious. Since last July. for eX:8mple. ~ cr  h/l.!Io 
been eontinuou.:.'lahour t,rouble in and around Calcutta, and dUl"ulI! mOf;i; 
~t. thie period. certain mills hO"(l bc..>(ln olosed down, and I am inforrne!l t t~ 
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/ 
~.  now, no I>tat,emcnt <lli d m nd~ or grievuncel! hus bt ~n lUade.· Com-
muu.isLfl huve taken un Iletive purt ill these troubles. Intimidation hal! been 
freely resort.cd to, (HId on several occasions there has been imminent dangt!r 
,)f the most deplorable occurrence!!· On one occasion, the head clerk of a. 
will WIlS tabb d.11 ~1 tho 19th of Ja.nuary u large proCCI!SiOIl, consil!ting of 
:W,OOO 01' 25,000 peopl.e, plU'uded t tr ~t  .in Calcutta, and It muss meeting 

l~ held on the ulLudall. The processlOIllsts who were mostly laboure1's 
.!lud memberH of the \Y orkel's' and Peasants' Puny, curried u number of 
flag!' bearing imwriptions, of which the following are a few exa.mplea : 
"Long live the ~o i t Republic of India," "Down with the Landlords ... · 
.. All POWC1' to the Ulllsses," .. Workers of the world unit.e," "Long live 
Uevolutiou in lndill," etc. JMeantime. strenuous efforts have been made 
to CXh'Ild, ull over India, a network of Workers' lI.ud l'easlints' Parties on the 
Communist DlOdcl. A large numl:er of these have been formed in Bombay 
<lIld in Bengal, and they a ~ also been fonnoo in the United Provinces 
.and in the Punjab: ReN'ntly, those orga.nisR.tions have been centralised 
in nn All-India Workers' and Peasa.nt:;' Party, ~md It thesis on tho familiar 
Tines lms been druwn up and. published by it. Now, Sir, llpa~t from tbo 
itttention which the older, more extensive communist orgnnisations Bre 
tlevoting to nffllirs ill India, these movements have excited a lively and uctive 
interf'st recently ;in two foreign organisations which are Communist in aim 
and inspirll,tioll,-the l.~. cl ic l'l'ade Union Secretariat and the CLeague 
ngo.inst Imperilllisnit tJ'he ~laat .mentioned has its headquarters in Berlin 
and Ii well-known Indian revolutionary as it!! Secretary. Eftorts have ~ b. 

find arc beiIlg, made to secure contact Bnd affiliation between these bod~  

Ilnd others with Rimilllr aim,s in India. Thus, one Johnstone was appa-
.rantly specially deputed to obtain the a.ffi.liation. of the All-India Trac1e8 
Union Congrossand the League against Imperia.lism, and I am informed 
that he was directed to attend IlS delegate the Workers' alld the Peasants' 
"Party. He was arrested at the recent. Jharia session of the Trades Union 
Congress, and, as he was a foreigner. he was dealt with under the Act of 
1864,) Another emissar.Y actiIlg on behalf of the Pan-Pacific Trades Union 
also. wa.s deputed to obtllin the o.ffi'liation of the All-India Trades Union 
.congress to that body_ Being!l. Brit.ish subject, he could not be dealt with 
under this Act. We have received infonnation of the despatch of other 
('missa.ries. some of whom ore Indians. with similar intentions. And in-
deed, this despatch of ellt.issaries specially instructed to carry on the Com-
munist propaganda is RorrH'thing in the nature of 11 new progmmme, and 
the success attending their despatch in crellting industrial unrest and dis-
turbsIlces is one of the most significant and dangerous Gspect,s of the 
situation. Of the various expedients tha.t are being adoptCld t.o this end r 
propose to refer to two in padicular. The first is that of subsidies in aid 
of the Communist organizations in India. which is dealt with in the 
new provisions of the Bill now before the House. The scope of the Bill 
has been enlarged by adding powers to forfeit or control the expenditure of 
money remitted from outside British India for the promotion of t ~ activ!-
ties against which the Bill is directed. During the l~ few ~a~  lD partl-
. cular. n large number of remittnnces ha·ve come t.o .notlCe and It 1s probable 
that, a. still larger number escaped observation. Among the various sources 
from which they have come may be mentioned the Red Interna-
tional LRbour Unum, theProfintem, another communist bod.v, the Central 
Council ot Trade Unions of Moscow and the Communist Pariy of Ilondon. 
Without these powers or precautions against the alien movements, the Bill 
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w()uld be defective ill fill importnnt particular. It would be credulous to 
liuppot>etha,t thost· who 8cncl these remittances lire octuo.ted bv Illtrui5tio 
motives. 'l"hey l t~ nD openly Ilvowed ol:ject in view, find tilE;" have no 
doubt siltisflod themselves that they are getting good value for t. ~ r money. 
Tht! Rums nt pro!lt!nt coming int{) thiM count.ry hnve unqlll'Mt.ionably nn nppl'e-
ciable effect in th(! promotion 111111 prolongation of industrial ",t"ikeR, If tht: 
tno m~nt  grow,", it will hecollle worth while Rpending more OIl it, and jf 
the circ lll tllll l ~ art.· ft\\"uurabll' ill thi .. scnRe-if for t'xltmple Il n ra~ 

"trike is successfully orgnuised-these subsidiel! would very likely Ilssumed 
grouter and grenter proportinnFl, I:llld if uncheeked, might, cuntribute with 
perhaps decisive effect. to the most disllstrou1'> COlliwql1eUees. So far os 
remittanoes from the sourCe'll specified in the Bill arE' concerned. those which 
are ostensibly for legitiml\tl' or rellslmnble objects, 1 mlly point out thut 
the Bill provides forf'xpenditurf> on Mllch objf'Ct8. 

'fhe second of the nWlIsures udoptpd by these' ()rgrmitmtions, to which 
Ihllve referred jllllt no\\' , IS Press Pl'op(lgnnrla. ~o pr( pl ~mdi . t H ct.iv it,., 
can uff·.mJ 10 nt·gl.:d this greait'st, weapon bf PI'('l,flq,nmh, the lIlOSt direr•f .• 
n.lld d l ~ti  method of aRectillg !lnd nlO\'ing public opin.io;l ,.\,hi(lh il'; "ffereel 
hy {hI' Presll. Apart from those W}IO read the newspnpl'l's till'llIt!elvf)s, If 
~in l  copy of It vemllcular sheet, rl'nd out by n it rl t.(~ mlln in I\. vHle.ge 
()t· in n wOI'kshop to his illiterate compAnions, gives it 1\ very wiele <)irculution . 
. '1'he Commullillt movement in Indin. so far htls not been neglecting thiA, and 
if hilS been llI'1ing it. on IIJI extensive nnd increaR.ing SCIl.lP. \Vlwn w,,' ~lt i 

discussed thiR !:mbjeet, severnl speakers avowed-and I haw' no doubt w.ith 
complete RincC'rity-U1R.t they were entirel.v unawnre of anything in the 
nature of Communist Press propaganda in Imlin. How singularly remote 
· from the truth this is will he apparent to nny Honourable Member who t.lt (~  

t,be troul:le to scrutinise the collection of extrnct<8 ploced in the LibrRry. 
· You w;nfind there every vnriety of propagnndist articles, somc plajn Ilno 
<).irect others not Ulu;kilfully disguised. Their gent'ral t( nd n(~.  iR .)hvi')lB. 
Theil' acculIlulated eRect eannot but be powerful when they are brought, to 
att.entive hut uninRtructed mindR. Ther€' are Revel'al organs of the Press 
in India which ~  hove rellson to believe have received Rubsidics from 
(lommullist sourl'cs o.brolld. This is u dfmger which (lnnnot br. ignored, nnd 
Qnc of the objects of this Rill ~ to eonnteract it by cutting off theRe 8uh-
Bidics. 

Now, Sir, I hll."c Ret out, liS conci8ely liS p()ssible, the broad o t1in(~  

of the grave situatioll with which the count·J'Y, th(' Govemnwnt, and parti-
eularly at this rrioment 1 his HOWIe, hnve to deal. The Bill which I submit 
to the COlls,idera.tioll of the HouF!e stntos the meUl'mres which Government 
consider irnmedillt,eJy nllcwHHlry for prevention nnd protection. I hRve been 
told, and I shall no doubt be told again, thnt it proviclf'8 no real remedy 
for the evil ulldt'r which the countr;y, it.s indw.t.riefl and its industrial popu-
lation n.re suffering. I have heen told, Ilnd I shall cloubtless be told again, 
that tho only pennanent, ~lld radical remedy is t() rect.ify the grievances IlJlcl 
to remedy the discontent. IthuF! been alleged that to do this will. on my 
own ('.ontention, deprive t ~ enemy of his JLost potent instrument. of the 
material readiest to his hund. .Now, Sir. T do not deny that this is the most 
radical and -permanent remedy if it, could be attained, as it never hns been 
· fully attained. in any country at any raoordea poriod of history. And 
.. "What is very ... often implicit in t.he contf'nt.ion, lind '4omet.imeR explicit, is 
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that a.U this should be done wholly and solel.v h.\' tIlt' Chvcrnnwllt. Hut 
this K impossible, and, if it were possible, it would betray a l ~ greH.t 
element of weakness in the socia.l order. The grentcst possible united effort 
on the pnrtof Government, of the Legisla.ture, of every COllF.1t,i\ uted autho-
rity and every rank and grade of pri"ate citizcn, can only udvIlIlc(' us h." 
gradua.l stE.>PS t( l~rdl  1\ goal which can never be fully at.tained. 1 t is 110 
doubt the right and the rational rORd, but along it, progref;s mllst lw long 
and slow. The evil V(:hich corrodeR Ilnd inflameR th(· prcHt'nt. di~cont nt itt 
not slow. It works and spreads rap.idl.' lIud demandR I:Ipceo," action· That 
the object aimed ut in the Bill if; not the rndir,nl Imd pemlfluent rellwcly is.. 
no reason why we IIhl"mld neglect it, Ilnd I mainta,iu j hat ,1 he objt'ct of· toe' 
Bill is the first and most important object, towards whieh protective 
measures should bc directed. Communism iR essentially foreign to Ute 
ideas and t,raditions of India :mcl it depends for its est,nblishmeut uun 
development on the inspiration, impetus and Il.8sisianee which it c i ~ 
from I\brooo. It. is of thA first importance t.hat it, HhouM be cut off front 
tbC'se {lxtemal connectiollR, and that is the immedillte Hwl (OssclIt,iKI pllr-
vase of the Bill. If that is donE.>, Rnd effectively done, we ma~  reasonahly 
hope that on a sterile and uncongenial soil it w,i\l wit,h<>r IIwny nDd die. 

Now, 8ir, I do not, on the present occasion }lrOpOSe to deal with {·he· 
detailed provisions of the Bill. Indeed I ilbould not, I imagine. be in order 
if I att,empt,cd t,o do so. But there arc two general questions arising from 
the mllin issues whieb the Bill propounds to the House 011 which I think 
I ought to say ~oln t ill ~ because in fJhe course of previous debates mnch 
doubt ann apprebenRioD were expressed with regard to t.hem. I have argued 
that the immedi'lte lmd the primary object to which we ought, to direot 
o ln ( l ~ i8 to cut, off t,he Communist, movement in Tndia from its extemaf 
I!OUrCCR of inspirat.ion llnd support,. .. What ", I IlllVC been nsked, .. What 
nrf' the intention8 of Government. with regard to that part of the COlnmunillt 
movement in Iunia which is !lot external, whieh is-I will nob Ray indi-

noll~ t which is carried on by nllt,ives of the count.ry?·' Well, Sir, 
I 8ha\} endeavour to give an explieit answer to that quest,ion, which I regard' 
fiS a perfect.Iy legit,imntc qlwHtion. We have been (',arefully con"idering, ill 
consult;ntion wit,h LO('al Governments, whether any further legisla.tive 
meaRures Rre Docessary for t.he purpose of dealing with Indian eommunists. 
We have no prOf;('lIt intention of making IIny Fluch propoRllls while tlhere re-
mainR any clhnnee t.hnt. the movement, ean he cheekC'd h" nt,her mE'ans, 'YI' 
.. honld ptefer. in the first plnce, to observe the effect. of 'the present measure 
when it has been pnRsed, nl'l I hope it will he paRRed hy the HOURe, and 
put into operation, coupled nna combined ,dth the operfltion of t,he ordinflry 
lnw. 'rhe House is no c10llht 'Awnre thnt, SOIll(, t.im(' ago in RomllilY, f.tw 
Ja.w \\'ne; Ret in motioo aft.er due deliberat,ion against R promin£lllt communil'lt. 
The prosecution Will' unl'luecessfnl, hilt if is my hopp at, ln~  rutf' thrlt 
t)peusionR will ~ri  when I.Jocn I Governments, on ",hom t hf' direct AncI 
immedillt,e rcspom;ihility for tI\king !let,ion against the infrae,tioD of the penBI 
law lies, will find thcms('lvC's nhl(· to prORecute Ilnd t.o prosecute wHh 
I'1UCC1E'SR. contl~ . for eXI1111T.le. in 1\{lldrIlR, t.wo promincnt, communist'R hlW6 
heen pl'oRceutod in respect, of t,hoir fldivit4es during the Rout,h Indian Rllij· 
wnyst,rike and they have heen convio1ed. Another prosceution in Bengal 
a~ain~t n perRon engaged in ~imilar activities has also heen ,"uc-cessful. The 
Government of Indin n1'(l hv no means without hope tha.t, if the House IU'rnR 
it Witll t,he nllt orit~  whieh it IlRl{R lor in t,hiR 'Bill, with the aid of thnt 
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authorit'Y, with t.he 'cxelusion of communists from abroad, and of the 
sources of support which reach omnmuniRm from abroad, coupled Knd (,,om-
bined with the powers which the ordinary )ILW provides, we shall at length 
'Sucoeed in bringing this dangerous movement under control. 

Another que!ltion which WIlS indicated during the COUrRtl of llhedebate 
-during the lllst Ression is a material question and one to which Honourable 
. Membel'R, whose minds are disturhed bv it, are entitled to un nnRwer. The 
question WI1S this. If the Houl'le give ~  the Huthorit.y under this Bill 
for which you ask, if the HouRe l)aSROS this Dill, to what in the \\-ay of 
principle would they be committed against IndiBncommunist,,? No\\-, E'ir, 
I will reply to that question as precisely as I can. The essence Of the 
13il1 is that it is directea solely againRt non-Indian communist.R, and in my 
opinion the Rouse would be committed to no principle whatever in relation 
tei Indian communists if tbey pass this Bill. . 

Now, Sir, I have i~ . b ca  I do not wish to detain the House for 
~too long a period-l have given the House a concise accouDt of the general 
views which are taken by Government a8 to the gravity of the situation i~  

which the country is confronted. In this sununary outline I have men-
tioned oply some of the most salient and typical factI;. The catalogue 
could be ampli i~d bya multitude of others, significant not only in thettl-
. ,elves, but still :moJ!e >significant in their general tendency and in their 
cumulative effect. I do not intend to burden t.he)louse with a superBuity 
.01. detail because, WbMiever interpretation mBY be placed upon these facts 
and whatever difference .of opinion there may be as to t.he character of the 
1'8lDedies which ought to be aiplied, I do not think that the reality and 
~  gravity of the situation, of whioh they are the ~ mptom  will be seriously 

challenged. For more than a year India. has been distracted by 
1 1'_1L an unparalleled series of industrial disputes Qnd disturba.nces, of 

which the resulting injury to all the interest6 concerned is incalculable. 
-They ~  been characteriscd by outrages and acts of violence and methods 
of intimidation which are 8S unprecedented as they are foreign to the 
nntprnl disposition of the Indian worker. Strikes have been prolonged, as 
I have already insl,anced, long after any possibility c8Rf'ed of any conceiv-
able advantage being gained by anybody. Many have broken out without 
any apparent reason or economic basis, without any statement or formula.-
tion of demands or grievances. These things have occurred, or-they have 
occurred in their greatcst inteoRity and  with their worst consequences, in 
precisely those areBS where Communist agents have been most actively 
employed and where their preparations anti organisations have been. most 
complete RDddcIiberate. Men of avowed communist views have every-
where been fomenting by words, p (~  BDd action, nnd have been partici-
pating themselves; in these troubles. I submit that it is an irresistible 
conclusion to Bny rcn:sonable man who is willing to survey the facts ann 
.draw the plain unvarnished inferences that prescnt themselves to him-it 
is nn irreRistible conclusion that, Rfter making all reasonable deductions for 
adverse inclustrial or economic conditions, the originating cause, the constant 
8timulllil Rnd the ultimate object of nearly all t,hese troubles are to be found 
in lArge menl'1ure in the propaganda against which this Bill is directed. Sir, 
"re t ~ who Ql'e most immediately concerned and who have already Buffer-
.f;ld from them, and those also wbo wiIlinevitably be the next to suffer, and 
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above all those whose responsibilities in the matter are tho highest and 
the heaviest, are they to sit idly by and not merely permit a stale of affairs 
alrcudy intolerable to continue, but be indifferent spectators, or to.ven active 
promoters, of itG development t.o even more disl\strous conchlHions? Sir, 
of those whom I have mentioned, the first and the worst !lufierers ure the 
workers, who are little able to help themselves, n·nd are, I imagine, entitled 
to the help of those who cnn. 'l'he capitillists and the la.ndlords Rnd the 
educated cll ~ generally lire among those who have already rl~d 01' 

will be the next to !:mRer. They can help themselves Hnd they can fllso 
TlCrform the duty which is plainly incumbent on them t.o a~ i t the workers. 
Hf're prudence und commOn-Reni'e, as well as duty, point clearly in the 
ilame direction. I mflY be accused of appealing to selfish Qnu interested 
motives. In this in8t,ance 1 nm not ufrsid of the accusation. It is common 
prlldenee tha.t !l. mlln should seek to protect his legitimate int~r t  from 
fraud or force. '1'he will and the power to do 1'10 are essential to, and form 
1he basis of. any fonn of civic freedom. But it is not common prudence 
for a man to ~p ct that this shAll be done for him without, any effort. or 
M-operntion on his part. Those who have interel'ltFl of their own to safe-
guard as well I\A t.he interest.1I And welfare of others .. effectively within t,heir 
power to protect, wouIn do welJ to reflect on thiR And to direct t.heir conduct, 
on their reflecti0ns. 

But, Sir, there is n higher order of duty and responsibility than any 
of these. When the mast vital interests of the country are assailed, when 
not only t,he rule of law and estllblished institut.ions are the object of at,tack. 
hilt. tIw most elementary (~ondition  of national progreRs and prosperity, I 
·submit thnt there is an obligation incumbent upon every man of public 
spirit, linn goon will. Nevl'rthelcBR. t.he responRibility rest!'! far more h£"Bvil" 
ihan elsewhere on the government of t,he country, the Government Of the 
('ount.ry whieh is veRted in the executive And the legislature. The execu-
t.ive (tovernrnellt have discharged at least one part of their responsibility 
in bringing forward thiR mellFHlre for the sanction of thiR House. I do not 
Rily-ann I hnve never C'ontended-t,hat that is a complete diRcharge of 
their rflElPonRihilit.:v. Bnt· I ilo RR)' Rnd cont,end t.hat, in so fRr as t.he objectR 
of this Bill arc ('onr-erncd, pnrticulnr Rnd limited AS they Bre but neverthe-
less cRflPnt.inl, the rest of the responsibility devolves upon this House. It 
is for HOTlOllTahle Memhers to consider and weigh well how t.hey propof!e 
to c1Ptll "'ith nnd rliRchnrge their shnre of the respoDRibility. It may be. 
flnil from Rome of the nrguments whieh were urged in th:1l House in the 
enrlif'r c1ehllteR T /inrl it, cliffirlllt to refrain from f.he inference. that there 
if! 11 di8po8ition in some llrt~r  wha.tever meflsure we may bring before 
the House, to regard nR t,}w first consideration what attitude towards it 
may he most. cRcctively an m rrA m n~t ~nd impediment to Government. 
I Hm not concerned, Rir, tIO dilll)ute the familiar rliet-um that it. iR the duty 
of the Opposition to oppose. But the ~od  of doC'trine and polit,ieBI trAdi-
t.ion from whieh thAt dictum is orRwn RI80 Rffirmll that there Are times and 
occn!'liOnfl whpn it docR not apply. When there are reRsonnble Rnd con-
.. inring gro1JndR nlleged of R serirms mennce to ,the Recurity and proRperity 
of t.h!1 connt.ry nnd R common effort iR reQuired from all t.hose who reoog-
'nize these t i~  OR A. in~ a pnrttmOllnt clAim to their support Rnd active 
flsf!ist.£mce, there mav indeed be room for criticism of Rnd vigilAnce over 
the ar-tionR of Govemme.nt,bllt none formerA oTl'Pollition witbout reaRon, 
'without reserv!! or without, qUA1ifi(,Ation. Such opposition t.o Govpmment 
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measures may have a temporary success, but it may be pursued with: 
reckless disregard of consequences. It may be purchasetl at too high a price 
for the pernl'anent interests of the country. It may leave an ill-omaned IillU 
ill-st,arred ritl~  for any possible succeeding government which may be 
established by law and must continue to exist by law. I should be reluctant, 
Sir, to suppose that, on this occasion there are many Members of this House 
who arc Ilctuated by these views. But I must frankly say that, when I 
made an enrlier appeal to the House, 1 was acutely sensible of ft disinclina-
t.ion among many Honourable Members to face t.he plain and compulsive 
fRctS. I fUn willing to admit that my presentation of them may have been 
faulty Rnd inadequate. But I maintain that, ubove and apart from an.v 
fomH\l stat.ement of the case, the signs and tokens of the act\lal state of 
affairs Were then manifest and Hre now still more manifest. I felt also that 
in regard to the meusures then proposed, ret>trioted as t.hey were to meet 
. a particulnr aspect, of H wider problem. I henrd more of objection lind 
('riticism t.hllll of oonstruotive and positive counsel. E'ir, whatever may 
have Leen the cuse then-and my (1\\,11 view of it is unehllnged-l lUll 
confident t.hat there will be more now to ackQowledge Ilnd to give practical 
effed to their convietion that the factoR must be fReed and a remedy found. 
I wus to;d then that our estimate of the situation wus distorted. lind (~ l

geruted: I hope thut different views will now prevail. I waR told then 
that Government had ample powers. They had ar:bitrary powers, and the 
suggestion was made in some rather unexpet:lted quarters that Government 
should resort to them. 

Sir, I pointed out then, and I repeat now, that the enactments referred 
t.o do not meet effectively, in nearly every respect do not lDeet at all, the 
objects we hud and have immediately in view. They do not effectively 
meet what we regard as the first and most immediate requirement, namely 
to rid India of an intrusive element which aims at the Rubversion ot 
all eRtablished institutions. They do not adequately provide for prevention, 
8S distinct from punishment, which can only be applied when the mischief 
has alrendy been done. Designs againRt the national interest have. no 
doubt, in other countries. been' dealt with by their Governments by summa.ry 
enactments or hy Acts of State ~t o t any legislative sanction. That 
may be, as some hold. the simplest course; it may be the most effective 
~o r . However, that may be, that was not the course we then elected 
to pursue. We acted on i,he traditional British eonstitutional and legal 
practice, on which the Government of Great Blitf!oin,  of the Dominions and 
of . India is based, and I think will continue to be baRed; on the declared 
policy t,o which thiR Assembly owes,its existence. We were convinced of 
t.he necesllity of executive action: we recognised and ourselves proposed the 
propriety of limiting and rlefining the circumst.anees and the manner in 
which it should be exercised; and we came to you for legislative sanction. 
We come to you again. -

WhORe, then, il'l the immediate responsibility in this .matter? If this. 
HOll!'e rlenied UII these powers, would it absolve us from the responsibilit.v 
of tnking the aetion that +,he flituation ma..v from time to time require? It 
,"'ould not. But if this Bill were reject,ed, I submit that tha House would 
net to the great detriment of its own moral authorit,y in asking for fln 
RccOtmt of our . responsibility when of it,s own it had made the Grea.t 
Rdusal. 
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Sir, I believe and I earnestly trust that it is unnecessary for me to 
regard finy conclusion in that sense as a conclusion which is likely to be 
arrived nt by this House. If four months ago, I failed at the final stage 
t,Q convince the House of the necessity of the measures then propo~ d  I 
now rely for the support of the House to this motion, not so much on 
anything I then snid or have now to say, as on the more mnture reflec-
tion of HOnOllrllble Members, lind on the plain warning of events Ilnd facts 
which nre pAtent to every r~  whieh is willing to Ree. Sir, 1 mo l~. 

Kr. President: Motion moved: 

"That the Bill to check the dissemination in British India from other countries of 
oertain forms of Pl'opllgKnda, be referred to a Select Committee consisting of Sir Darcy 
Lindsay, Sir Victor Bussoon, N awau Sir Sahihzada Abdul Qaiyum, Rai Bahadur Tarit 
llhushan Roy, Mr. K. C. Roy, Mr. Fazal Ibrahim Rahimtullah and the Mover, with 
instl"Uctiolls to report on or before the 28th of February 1929, and that the number 
of members whoSle presence shall be necessary to constitute a meeting of the Committee 
shall be four." • 

Mr. Qaya Prasad Singh: Sir, I beg to move the following amendment: 

"That the Bill us oirculated for the purpOIMl of eliciting opinions thereon." 

It would, I think, be a fruitless w8ste of time on my part now to 
traverse t.he ground which WBS covered on the previous Qcc8sion when this 
Eill WIlS before us in the last Simla Session. I would,therefore, now con-
tent myself by merely indicating, as briefly 8S I C8.D, some of the grounds -
on which I base my am ndm ~t. Honourable Members will remember 
that the Bill, when it WRS introduced originally, evoked a stoim of opp08i-
t.<ion, not only in this House but outside it. The most objectionable features 
of the Bill were quite unacceptable to us. The Bill was then referred to 
11 Select Committee, tuld I admit t,hat, ~n the Bill emerged from the 
Select Committef', it was shorn of a few of its objectiona.ble feature$. 
Even then, Sir, the Rill was not &Ccept,ahle to us, and we know the result. 
The Honourable the Home Member has now attempted to revive the BiB 
with sommvhllt more drnstic find rigorous provisions. The Bill, as origjn-
ally introduoed lnst YCIlt', was intended to provide for the removal of 
certain persons from British India in the interests of pUblic safet,y. But 
the present Bill intends to check the dissemination in British India from 
other countrieR of eertain forms of propaganda, 8.Dd for this purpose to 
provide for the removal of certain persons from British India, and for the 
seizure and control of monev or other valua.bles in certain cases. The 
latter pnrt of this preamble, Sir, clearly goes outside the scope of the Bill 
us it was then int,roduced. Following this, we have in the prescnt Bill, 
in clnuse 4, 1\ provision which is quite new to us. That clause provides 
for t,he forfeiture of monies, securities, goods orcl'edits which have been, 
or are nbout to be transmitt'ed from any place outside British India to 
any place in British India and so on, In fact a1\ those provisions are 
IIbsolutely new to us. We have h&d no opportunity of thinking over these 
provisions of thll Bill. 

Mr. O. S. Ranga Iyer (Rohilkund and Kumson DivisionR: Non-Muham-
maoan Rurnl): Question. Tt does not require mUlIh thinking over. 

Mr. Qaya Prasad Singh: Therf:' is also, Sir, snother importa.nt point in 
which t,his Bill diffE\TS from the old one. In clause 12 of the old Bill an 
I'xccpted person WfiS intended to inrIude any British subject, ordina.rily 
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resident in British Indio.. Now, in t,his Bill, an excepted person is in-
tended to be a British subject ordinarily rel:lident in India. That clearly 
a.mplifies the scope of this Bill, and spreads its net more wide. 

In t ~ Statement of Objects and Reasons, Sir, the Honourable the. 
Home Member has stated that evidence has accumula.ted for some time 
past of the subversive intentions und activities of the Communist Interna-
tional generally, and has said: 

"There is 110180 evidence W II'how that bodies under the control or influence of the 
Communist Internal,iolla! have been remitting BUIllII' of money in Iud of the variOUI 
illdustrial disputes recently in  progress in India," 

Now, we challenged the Government on the last occaaion, and we repeat 
our challenge now. If Government are in possesllion of such evidence, let 
them lay it before this House and take us into their confidence. But Gov-
ernment have resolutely declined to place any materials before us' (An 
Honourable Mcmbet: "They have no materiul. ") Can any self-respocting 
Member of this House take the Government at their word (An HotlOur-
,able Member: "No"), Hnd WIllingly furnish an Ildditionnl Wt1llpon in their 
annoury without clear proof of urgent necessity? Another fact to which 

_  I wish to drl!w the attention of the House relates to the provisions of dause 6 
of the present Bill. The powers which this Bill gives to the High Courts 
are merely illusory powers. Clause 6 su.ys that the High Court may, on 
application made by, or on behalf of, any person in respect of whom II 

removal order has been made, set aside the order on the ground that such 
person is an excepted, person. but on no other ground. This -latter proviso 
cuts uwny the ground from under thc powers which this clause is supposed 
to conf£'r upon the High Court. The decision of the executive Govern-
ment is to remain final snd unquestioned. Clause 7 provides that IlJ}Y per-
SOD in respect of whom a removal order has been made may, within seven 
days, appeal to the Governor General in Council. This period of 7 days, 
I mfl.intnin, is totally inadequate and insufficient. ,But this is a minor 
point. Sub-clause (3) of the same clause provides that the Bench shall 
sit, at such time and plact~ and shall follow such procedure os the Governor 
General in Council may in each case direct. Sir, this is quite contrary 
to the provision!; of the Code of Criminal Procedure. The 'Bench will be 
at the beck and caB of the executive Buthorities, and in every case the 
executive authorities will be responsible for calling the Bench into existence 
and for prescribing the ndual procedure. That, Sir, is a thing to which 
we cannot be asked to give our sanction. (An Hon()lflTablc Member: 
"'What do ~  suggest? ") An Honourable Member haR BBked me as to 
what I suggest. I suggest s very simple procedure, 'and that is the pro-
cedure laid down in the Criminal Prncedu,re Conr. (An Honourable 
Member: "Hear, hear.") I.et B pennanent tribunal br. established as it is 
already established by the executive Government. I.Jet nIl cases come 
under the purview of that tribnnnl which they have themselves estab1ishl'd, 
nnd for which they have prescribed flo procedure under the Criminal Pro-
cedure Code . 

.... O. S. :R&ul& lyer: Then why do you want eirculationof the Bill 
for opinion? 
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Kr. Gaya Prasad S1Dgh: Sub·clause (5) of the same clause says: 

.. .  .  . the Bench 8hall .  .  . furnish him wiLh a general statement of the groundl 
on whiclt tho I'emoval order Wa& based, but neither he nor any pleader appeal'ing un 
his behalf shall be entitled f.o be made acquainted with any details or particulars 01 
tAle ncts or circumlltancos laid before tho Bench by thfl Governor General in Council, 
IloDd the Bench shall treat all such facti! Ilnd circumltance8 as confidential." . 

This, I maintain, is a denial of the fundamebtal principles of justice, equity 
and good conllcience. I am not awarll of any law in which a procedure 
like thl1t hnR been prescribed. I think the clear effect of this provision 
would be to prejudiee the minds of the Judges Ilgainst the IWcused in each 
ease, beclluse the Judges sha.1I he in POSSl'flt,ion of all the incriminating 
facts of the caRe, but. the principal persons in the cnse namely, the 
accused nnd hh,; plender, !lhall not be entitled to have an inkling of them. 
How (,11ll the uecuscd person defend himself? In thl'se cireumstances, 
neither the presence of the accused nor that of his pleader before t,hf,l 
Bench 8h811 be of any avail. 
With regard to the seizure and forfeiture of monies, the Bill ... ays, ill 

clause 8, that the provisions of olause 7 Rhall apply for the purposes of the 
Ilppenl in like lllanner as the.y npply for the purposes of thut section; 
and, subied to the provisiolls of that section. as regards tho confidential 
chllracter of the facts and circumstAnees lain before the Bench by the 
Governor General in COUIleil,' the appellant shaH be given au opportunity of 
attending, and, if he doe" so, shall he entitled to be furnished with a 
gcnerlll "tatement of the grounds on which the order under uppeal W8·S 
based. ThiR, I HI/tint,ain, is open to t.he same objection to which J referred 
in till' earlier pllrt of my !'Ipepch. I will here aRk whether the pre-
sent law is not sufficient. to bring within it,s purview the men ('ont,emplated 
by this Bill. The ot.her cllly we nil remember that one Mr. Johnstone was 
deport.ed from Jharia while he was attending a f!1eet.ing. I asked f\ ques-
tion in thh; House, nnd the Honourable the Home Member replied that 
he was deport.ed tInder Act III of ]864. Th" preamble of that Act pro-
vides: 

"Whereas it IS ('xpedient to maka provlsiulI to enllble the Government to prevent 
th" iflIhjects of For .ign Stat.t'8 from residing or sojourning in British India, or from 
plll!8ing through or ttavellin;t therein, without the conl!ent of the Government ..... 

The provisions of this Act, one should have thought, were wide. enough to 
bring within its clutches ull ioreip.n communist,s. The only persons who 
may not llome under the clutches t,hereof would probably be the English 
communistH. With regnrd to that, I would submit that, Regula.tion III 
of 113813 (Some 'Honourablc' Members: "1818"). I btlg yow' pardon, of 
1818, under which Dr. Besant nnd others were incarcerated, are wide enough 
to deal wiilh .  .  .  .  • . 

JIr. O. S. ltaD,a Iyer: You want the appiication of Regulation III of 
1818? 

Kr. Gaya Pl'UId Biugh: I.et me t.ry to develop myargllment in my own 
w.ay. .1· . 

JIr. '0. S. ltan,a Iyer: I put it to the Honourable ·Member whether he 
believes in t,he Rp.plicabion of l~ la tion III of 18.18? (Som c 11 ofl.0111'ulllc 
M.embo1s: "Order, order".) . 

Kr. Gay. Prasad Singh: I have not given WRy. 
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Mr. O. S. BaD,a lJer: That is very clever, (Laughter). 

Mr. Ga)'& PraIa4 Smgh: Regulation III of 1818, under which the ex-
Maharajah of Nabha and others were deported, that Regulation I want to 
pe repealed. But is the Honourable the Home Member prepared to give 
a guarantee that, if we give him the powers which he seeks under this 
Bill, he is prepared to repeal RegUlation III of 1818? (Some H on-ourable 
Member8: "Hear, hear. It) 'l'he question which my Honoumble friend has 
asked had better be addressed to the Treasury Benches and not to me, 

Xl. O. S. Banga Iyer: You suggest the applicRtion of Regulation III? 
(Cries of "Order, order. It). 

Xl. Gaya Pru&d. SiDgh: No. In the armoury pf the Government I say 
there are ample weapons for dealing with foreign communists and English 
communist,s. That is what I maintain and that is my position . 

. Mr. O. S. BaDia Iyer: You want Hegulation III to be used'? (Crie8 of 
It Order, order. ") Somt> Honourable Members: (" Go on. ") 

Kr. Ga)'& Pruad. S1Dgh: Lastly, Sir, I COlue t,o sub-clause (2) of clause 
15 which sa.ys:· . 

.. .  . . no removal order, no order of forfeiture, and no prohibition order _hall be 
caUed in question ill any Court or by or before any other authority whatlloever '" If 

That means that what little there is of the Habeas Corpus as provided 
in section 491 of the Criminal Procerlure Code. ill to be taken away. (An 
Honoutalllc Member: "For British communists only.") Qu.ite so. 
Lastly, in order to save the executive officials from the result of whatever 
arbitrary action they may take under the provisions of this Act, they have 
provided that no prosecution or other legal proceeding whatsoever shall 
1ie against any person in respect of anything in good faith done or intended 
to be done under this Act. I maintain. Sir, t.hat some of t,he facts whick 
I have indicated are enough to enable this Houst' to como to the conclu-
sion that the only proper procedure, under the circumstances, short of 1\ 
tot,al rejection, would be to allow some time for us, and to allow the country 
to have some t,ime, to form correct conclusions on the all-embracing pro-
visions of this Act. All is not lost if the Government consent,s to allow 
t,his Bill to go into t.he countrv for the purpose of eliciting opinions there-
on. J .. ast time the plea of 'urgency wa.s urged with insistenc,e by the 
HonourRble the Home Member. We know that the House refused to 
accord its Rlmction to the Bill. nnd. what hann hRs been done? The SlIn 
continues to rise in the East and set in the West. The diurnal motion of 
the earth continues its course unshaken. The work afthe administration 
~o  on smoothly, as smoot.hly as it, did before, and the Honourable Mem-
ber to-dRY Rtnnds without. any satisfactory answer 8R t,o what hAS happened 
during Uw InRt few monthR t.o justify this plea of urgency. (Inte1Tuptionll 
from i.hp European Benches.) I hear some interruptionB from my friendll 
of thp Europenn ",roup. I know, Sir. AS I .. ord Cur7.on 00('(> said. thE' work 
of exploitation and the work of administration go hand in hand in thia 
country: and my friends there nre prone to do a good tum to t,ht" (l ~ 

eutive (lov()mment, nn(t the ~c lti  Government, 110 n gr,od tum to them, 
BS will be Aoen when Mr Hoii's J:m comeR "p for l1iMIlRsion. With these 
words I commend my amendment to the House. 
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JIr. 0. B. lI.&DIa ~ r  Sir, I was very much astonished to hear the pre-
vious speaker very seriously move his amendment, as I happen to know 
Homething of the opinion which is held on his  side of t.his House. Sir, the 
Hvnourtt.ble ge.ntlemnn from Muzaffarnagar (An Honourable Member: "Mu-
ztiffllrpur"),-there is alliteration in it. (Laughter.) '£here is rhyme lout no 
logic, I admit, in the Honourable Member's speech suggesting that the Bill 
be circulated for the purpose of eliciting opinions thereon. If he was 
very serious about this proposition, then he should have concentrated on 
the .amendment which he proposed. He should have explained to the 
HOUl .. e how and why the Bill should be circulated for opinion. He him-
s(\)f seem!! t.@ be !Luundunt with his own opinions Oil this Bill, one of which 
is that t.here is a much bettrer piece of legiRlation, namely, Hegula.tion III 
of ]818. Obviously some.change has come over that side of the House. 
(Lflllghter.) The latest· evidence about it. Sir, is the absenee of a 11em-
he)' of this House who was entrusted with the responsibility of a Bill to 
1'l'pf'al Hegulation In of 1818. whieh resulted in less than a quarter hour's 
pesf<ion "in thIS House. After that extraordinary Itbsence on an import-
'allt question, comes tbe observatIon. equally ~rpri in  from a Member 
of the Congress Part,y, saying "There is Regulation III of 1818". Surely, 
Sir, Regulation III of 1818 is much more barbarous than any other piece 
of legislation on the Statute Book. Regulation In of ]818 . 

1[r. Gaya PrUad Singh: Who Raid it is not 'I 

Mr. O. S. Ranga Iyer: You snid that it is much better· legislation. The 
Honourable gentleman used that argument: "There is Regulation III of 
1818; why then have this measure ". Regulation III of 1818 was opposed 
pven by my friend Mr. Fazl IbrRhim Ra.himtulla. Regulation III of 1818 
was opposed by Sir Sivaswami Aiyer and Sir Chimanlal Setalvad. Sir 
Chimanlal Setalvad is B supporter of ·the particular measure before the 
HOllse. 

The leader of the Liberal Party, in his very interesting speech at the 
All-India Liberal FfJderation,-the Liberals being now strnuge bed fellows 
with the Congress Nehruites (Laughter)-that stalwart who adds glory 
1.0 the Nehru Report, said that this piece of legislation was necessary. I 
11m not critieising his speech but I a.m only pointing out that he who was 
vrepared to support this measure was not, as a. Member of this House, 
[l1'1'prlred to support Regulation III of 1818, and now Swarajism, that is 
giving us ideas of tyranny in and out of this House, is prepared to flirt 
with Regulation III of 1818, is prepared to point, out that Regulation III 
'of )818 is much better than thiR piece of legislation. 

The Honourable Memher from the S\\-nrajist benches who spoke, snid 
there was "0. storm of opposition" to this Bill. I mvself, I believe, had a. 
hand in creating 6hat storm. \\Then there was a s'torm of opposition to 
this Bill. why on earth, I ask him, should he have sprung on us  this 
motion for the circulation of this Bill. You I\8k for a Bill to be circulated 
for opinions when there is no opinion on the subject. I am surprised that 
the gentleman who saw "the storm of opposition" should shrink before 
that storm .. Supposing it was circulated for opinion, may I ask him whe-
ther that wlll ohango his opinion on this Ilubject? I put it to this HOlIRe 
tind the gent.1eman seated 01\ t ~ benches, to which the Honourable Mem-
her happens to. belong, if the opinions' 01 men like Sir Sivaswami Iyer, 
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Sir Tej Buhlldur Sapru und Uw beauties of the N'ehru Report are in p~ 

port of thilS proposit.ion, will the.Y change their opinion? It. is extremC'ly 
disgusting to see men who ought to understand what they stand for 
trllmpling their principles under foot.· (An intcmlption from the Swarlljist 
Benches.) Will the Honourable Member speak up? 

lit. ~. o. Mitra (Chittagong and Hajshu.hi Divisions: Non·Muham-
madun Hural): Mind your own principles first before caring for others. 

Itr. O. S. BaDia Iyer: Charity begins at home. Principles, 80 fllr as 
the particular gentleman who just interrupted me is concerned. Beem 
to begin outHide his Pnrty, but as rOI' IIIYBelf, 1 alU a jealous guurdian of 
In,'' principles. 

Then the Honouruble Member Bpoke of drustic and rigorous pro i io ~ 

If he wants them to be mitigated, why should he not vote for the rl·j, 
en(le to the Selllct Committee? Why should he tulk of drustie and rigor· 
ous provisioDa:' TliCll he tilly!> it j;; 11 nt::w Bill to us, especiully that point 
whieh refet'l'o to the forfeiture of Hoviet gold. He suys it requires much 
thinking over. I never thought, Sir, the Honourable gentleman, and the 
(il'Oup to which he belongs, do require much thinking over a provision of 
t ~~t kind. 1 don't t,hink the Members are so dense 8ilto say that such a 
thing requires much thinking over. It requires no t,hinking over: it is 
us plu.in liS plain (lim be. And theD, Sir, he says that these thingll amplify 
thL' scope of the Hill. Does he Wllut, that the SCOptl should be restricted? 
Then he tlllks almost like an innocent babe to the Home Member. . 'Take 
~ illtu your confidence; Government have declined to plsce materials 
before this House." \\'1\1; he usleep wh£'n the Honourable the Home 
M(·mber was pt~a in  ~ He has placed abundant materiiU before the 
House, Rnd it i., 1\ foolish c!lI\rge t.o bring that. the materials are not before 
till., House. Matcrinls have been before the House for lI. very Tong t.ime. 
lind if we have no brains to judge the Illaterials. we hove no bUiiness to 
be in this House. (Laughter.) 

Then. Air, he (lomplainA of the period of Heven da'ys. Seven days is 
fin inlidE'quotE' period 'I I put it to him and to the gentlemen whom he 
repreRents, if the seven dA~  were ext,(·noed to seventy dnys. will he sup· 
port this Hill? It if! amusing thnt slI('h jilogicnl stlltl'ments should m nl t~ 

from thAt sic1e of the Hous!'. 

My position is very easy. I oppose t (~ cireuluHon of t·he Bill beclluse-
the Rill does not deserve any circulation at all, and if I oppose reference 
to Heleet. Committee. it is heeause it W1IK already onee rcferrrd to Select 
Committee. Where is j·he neccssit.\' for t.he refetenl'e of this Bill to S('ll'et 
Committee? Who are the I\[embertl of the Select Committel' whom the 
Honourable the Home Member's motion inc'ludes? The Members of the 
Heleet Committee hlippen to be men like Sir Darcy Lindsay. I shall deal 
with them one by one. Sir Darcy Lindsay's addition to the Select Com. 
mitt.('() it< eertn.inly an interesting innovation. This House did not obtain 
the flssistancc of Sir Darcy Lindsa.v "at a time when hit( presence in t.his 
HOUR£, nnd the nddit,ion of ont' vote would have turned the fate of this 
Bill. (Laughter.) 8rr Darcy Lindsay .was having n gforioull time in t.he 
0tber hemisphere. To-day Sir Darcy Lindsay's opinion OD the Bill must 
be a valuable one, but no originality attaches to that· opinion. Sir o l~  



1.indsay's view8 lire not yet kJ:lOwn, but the view8 of his coDstituency are 
very \\;ell known, a.nd, Sir, I believe he accepts the principle of the ;Bm .. 
Wllat I object to, nnd why I object to the reference to Select Committee' 
is that I do not accept the principle of this Bill. Once you accept the 
principle of this Bill you accept the whole Bill. I do not think there is 
nny necessity for ~ r r n~  o~ this Bill to Select o~mitt .. .1 bave very 
carefully gone through thiS Blll IUld assure you, l~  that It 18 a. perfect 
piece of druftsmanship. So 'far as the legal or draftlDg aspect goe8, there 
is nothing vou c,an tuke exception to in t!he Bill. What you can take 
exeevtion t~ is t-he special purpose of this Bill. the exceptional principle· 
underlying the Bill. (An Honourahle Memher: "The preambltl".) My 
Honourable friend from Bombll.Y objects to the preamble. I say that from 
the preamble t,o the last word it iR perfect 80 far as draftsmanship goeR. 
Hnd T do not see why it shoul<l be spojlt by a rt'ferenee to Seleet Com-
mittee. The Honourable gentTcman who Rpoke oftCI' the Horne Member 
said thllt it emerged last time from Select. Committee rather in an improv-
I'd stllte. I thought the emergence WtIS rather against the Bill. I need 
nol repellt the arguments used by that side of the House. I thought it 
waR for tbe Honourable gent,lemen seated on those benches to deny the· 
fud thnt it had emerged in an improved condition, and from the views 
expres8ed on that side of the House, the Eill lmderwHnt certa.in drastic· 
alterntions which did not go to improve the principle underlying the Bill. 

Be that us it may, we come to the Recond Member of the Seleot ComO" 
rnittee, Sir Victor &'1ssoon. I don't know why he has not been mild~ 
HlP firRt, l\fpmhpr, bpC'HIlf;p 1H' belol1lls to the school who made a splendid 
eIlR(' for this 13m during the last Simlll session. He feels Q. definite neccs-
"ity for this Rill, nnd I do not sep why he should not II.ccept the Hill in' 
itA presC'nt draRtir form. Even from their point of view, t.here is no neceR-
Mit;\' for a reference to Select Committee. . 

Now we come to Nawl\b Sir Sahibzadn Abdul Qaiyum, the frontier 
stalwart. He will not stand for mit igation of the principle or for the 
mat.ter of that for those important clauses of the Bill where this n('cessity 
for a reference to Select Committ.ee comes in. 

Among other ~ rnb r  we have Mr. Fazal Ibrahim ~a imt illa. He is 
n)l\'uys strnight. He never hits below the belt or behind tbe back. He 
hitE you straight; on the face. I non't st:'e J.vhy he Rhould aspire to improve 
the B.m or rather to spoil it.. I do not belieVE: in so man,V cooks spoiling· 
tht, mce broth. (Laughter.) So fltr as I a.m concerned - I don't want to 
i!l!;te the brot·h, I want, to throw it away. 

1'he Honournble the Home Member made a speech to  which I must. 
pHy homage, becHm;e he brought forward abundance of materials and placed, 
them befo;e this House. From his point of view he made R good cnse 
fer the. RIll. He ?ould 88 eaRily ho\'(' quot.ed-though his modestlY for .. 
J'Rdt' hIm from domg Ro-from the IIpeeehes of the Congress President. 
H.c could have ~ ot d from the speec'hcs of the PreRidentof the All-India 
l~ ral d~r tl n. Both these gentlemen used identicol phrases. They 

~(l d ~ n t l  If; ('oming. and what is that, something? That Romcthing 
IS to . swa,llow Us up. We a.re all going to he swallowed up I If that if; 
the lt t~on  r do not see why this Rill should not be introduced. r 
however dl!lpute the fact that we can be easily swallowed by eommunism. 
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[Mr. C. S. Ra.oga. Iyer.] • 

The Honourable Diwan Chaman LaB made u statement about the 
growth and advance of communism in the labour world. His stat.ement was 
published in the Oivil and Military Gazette. All these have supplied 
abundant materials so far as this Bill is concerned, but I object to the 
Bill on the S8me identical grounds on which I objected to it last year. 
I have no sympathy for communism. 'I'he communist.s did try to flirt 
with me while I was in Europe, but I could not easily be flirted with. I 
110n't like flirtation with a crocodile. I think it WW! deQuinc:v who des-
cribed in his "Confessions of nn Opium ERtel''' t.hf! killses of 'II eroco<iile. 
(Laughter. ) He said the kisses were .. cancerous". Well, Sir, 1 believe t,he 
flirtations of 1\ communist are more certainly canecn)IJS. r had also the 
privilege, which was extended to certain gentlemen in this House Bnd 
perhaps outside. of an invitut,jon from the Soviet Government. Thev said. 
as I believe they did in other cnses, they would pay the passnge. that we 
would be their guests and so on and so forth. But as GreaL Britain 
'had eut off all diplomatic .relations wit,h Bussia. I valued my British 
'(lilizenship (Hear, hear). and t.herefore I refused to accept the invita-
·tion. I declined the invitation with thanks. I do not believe 
'in communism, and if I reallv helif;wed that there was a 
-danger of the sprAading of communism in this country. I would 
'have supported this Bill. If I believed. all the Congrells Presiden-t Raid in 
llis address,-and the same thing was sa.id bv the President of the Liberal 
Federation-tha.t there was great danger to t,hiFl country from communism. 
I should most oertainly ha.ve supported the measure. The premise!! of 
the Bill nre the confessions of the Congress and the liberal people and 
thp champions of the NE'hnl report outside this House. 
My own objection to this Bill is this. I consider that my country is a 

* ~ r  peaceful country. I consider that commWlism has no cbance here. 
I consider that Indians are un aristocratic race. not, n eommllnistie pl:lople. 
Even a labourer is an aristocrat, Sir. Our traditions are in our blood; our 
.traditions are in our society; we do not want the benevolent help of the 
Honourable the Home Member and the Government so £/lr us the blasting 
of this mo,'emellt is concerned. I challenge anybody, even the so-called 
gentlemon who b!llieve that eommunism is coming to this countr.';. und even 
those who believe that communism hilS come in definitely, I challenge 
til em t.o seek an election on the issue of communism. Thev dare not. 
Most of the supporters of the Congress people during the l~cti( n  have 
'been zamindo.rs. I know soClialistic flirtations are going on even to-day in 
t l~ premipr house of the taluqdar of Olldh. The Maharuja of Mnhmudn-
bad and the champions of thp Nehru report are not commllnistR. There 
is no quest.ion of communism in this country, and once there is no danger, 
you can depend on TncHan society. Indirm culture and Iwlinn civilisflt.ion 
nnd India'l! geniuR to resist communism. Where. I flsk. where dOl'S t.he 
necessity arise for tI. measure of this kind. I would leave it. to India to 
combat' it. as the Honourable the Home Member himself ver.v beauti-
fully put it. About the principle. or rather about t·he' ideas of commnnism. 
he said that eommunlsm was essentially foreign to t.he idea of British 
domi:piolll!. T would say. it ma} not be quite foreign to cert.nin paril! of 
tbe Briti!!h F.mpire. But. at least to 8 part of the British Empire it is 
whol1y alien. In England there iSB much more powerful comnl11niRt or 
mi (~ornm ni t Mcialistic movement than nnywhere else in the Empire. 
'PerhnpR in Aust.rn]ia communism might hAve ROmE' ('hnnce. Rut. I agree with 
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the Honourable the Home Member that communism is essentially foreign 
to the idea. of that part of the British dominions of which he happens to be 
the Home Member. It is essentially foreign, and once it is essentially 
foreign to the conditions of this country, where is the necessity for this 
measure? I do not understand where the necessity arises. It is a. noxious 
growth of the West. This communism cannot come even up to Afghanis-
tan. Certainly I shall not tread on do.ngerous ground, as my Honourable 
friend the ForeiP91 Secretory will promptly remind me. 'l'he Hindukush 
mountains are strong enough to prevent communism from entering this 
country. The communists dare not fly aeroplanes over this country and 
j,hrow leaflets. The aeroplanes will be brought down and the communists 
would be given, what perhaps my Honourable friends on· the Swarajist 
Benches would have them given, namely, Regulation III of 1818. There· 
forH there is no danger of communism. 

Then the Honourable the Home Member referred to communist propa-
gllnda. I know certain newspapers publish articles written by com-
ll1uniHts outflidt:l this country. But the very easiest thing if! for the Gov· 
ernment to censor these communications. Why introduce this legisla-
tion? There is the power of censorship which the Government possess and 
they can use it and they can stop communist literature coming into this 
country. 

Then the Honourable the Home Mtlmber talked of cutting off subsidies. 
Well, Sir, I am not very much in love with these Hussian subsidies aqp 8m 
not much enll,Il\oured of their coming into this country. If the Honour-
Rble the Home Member hud brought in a Bill only for the cutt,ing off of the 
subsidieR, 1 at any rate would not have hesitatcd to vote with him. 
Boeuuse, he thinks, communist money comes into this country, it is 
obviously evidenee of eommunist propaganda. We do not want communist 
propaganda in this eountry. We do not want alien support. At any rate we 
do not want Soviet gold t~  do communist propag/illdn in this eountry, though 
I would remind the Honourable. the Home Member that such a step had 
not bmm taken in his eountry wllCre Soviet gold appeared now and again. 
I think it would be legitimate criticism to SHY when your own countrymen 
have not taken up Illl uttitudll of the kind, why should you take it up here? 
But 1 for my purt, would wil>h thut the Bill WIlS "so amplified in itt! f;cope," 
to borrow the dubious expression of the Honourable Member Mr. Ga.ys 
PrlHHld Singh, thl\t it WllB restricted only to thitl particular thing, beca.use 
I do believe that foreign gold comes into this country. The motive is 
dllngeruus, and 1 think that part of the Bill is ,llerhaps riot unreasonable 
Qud I would even SIlY very wholesome. But, unfortunately it is only a 
very small part of the Bill, and the least objectionable, or rather the most 
u8ofuJ. But. III v diffieultv arises out. of the fad. that you cannot take that 
part up by it!;elf. r do'objeet to foreign gold coming into this country 
beellust:l we do not want t.he hAir of foreigners, not certainly Russians. 

Then, Sir, the .Honourable the Home Member referred to the serious 
l'Iitulltion a.rising from propaganda of the communist movement. I do agree 
with the Honourahle the Home Member that there is propaganda by the 
Clommunistfol, but ] refuse t,o believe that the propaganda is very serious. 
r admit ther(1 is a eertain amount of seriousness, if not in the whole 
country at least in the industrial arens. I· do not deny there is a eert,nin 
amount of Reriollsness, not in the agricultural areas, bllt in the industrial 
aroas. But why not prOflooute thf offenders, or accept the advice of the 



[4TH F8B. 1m. 
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Swarajillt Member and intern them? I do llot give the Government that 
advice. But you can certainly prosecute them. Prosecutions have been 
launched, 8Dd as tho  Honourable the Home Member very truly pointed 
out, prosecutions have been very successfully launched too. I do not know 
why that attempt should not be made against Englishmen also. If Indian 
communists can be prosecuted, why should English communists get ,. 
passage on the cheap; for, Sir, it is a question of racial discrimination in 
legislation. Why should there be tihis racial· diacrimination'? If an IndillD 
conmmn1st is worthy of being pt"osecut.ed. un English c.ommuni"t CHnnot be 
unworthy of being prosecuted. Prosecute him. The experience of peoplt; 
in prisons might teach them, and I think t;he Honourable the Home 
MemlJPr's kno\vlecige of prison law will infonn him that Europeans are 
given speeiHI treotment in jails. Life there is not'so hard OR it is for 
Indilllls. 'l'herefore let him prosecute tht'm and put them in prison. 

". 

Kr. H. G. Oocke (Bomboy: European): Send them to the Andamana. 

lIr. 0; I. Baaca Iyer: My Honourable friend from Bombay, Mr. Cocke, 
say!>, send them t<> the Andamans. I do not want t<> be so unkind. I would 
givl'! them six months' simple imprisonment if you succeed in prosecuting 
them. If you prosecute them successfully, it will suffice. If one Of tw() 
prosecutiolls Ilre launched, I do not think t.he Englishmen or the communist 
or th£' Socialist Party would care to c.omc t.o Indin to seek proRccutioUR. If, 
on till:' other bond, we give them n cheap free pnsRuge. it will be a tempt H· 
tion for more communists to come in. Sir, in t.l'ying to get rid of on evil 
hy introducing this Bill and by giving them a free passage, what urc you 
doing? You are encouraging more communists to corne into this country. 
Mlluy of the communists are not rich people. They nrc a very poor lot. 
They need tAke passage only one way Bnd once they come to this country 
Ilnd make !l few RpeecheR in II few induRtrial areus, they are given R free 
passage home. It may he third clas8, I1Il the Foreign Secretary reminded 
nR last year, and I think third clas!! passengers can do perhaps more harm 
on lihe bOllt, than first class passengers. (Laughter.) rhey would rather 
like to trllvel third class. It doeR not matter because they Ilre occustomed 
to trllvel third class. They do not mind this. But the whole point is this. 
Why do you encourage these unemployed communist,s of . your country tc> 
come to thiR country and then allow them to go back on the cheap. 

AD Honourable Kember: Why on the cheap? 

IIr. O. 8. Banga Iyer: Certainly it is going on the cheap, because t.hcy 
I\re given fl free passage home. It iFl not ver.v diffic.ult for a few labour 
organisntions to provide them with third class passages to this country. 
They elln cusily eomc here, and then go hack lit the Government expense. 
Therefore, this Rill is really an inducement for communistic propaganda 

in t'lis country. It does not attack the root of the disease-
2 P.lII. and about att~ in  the root of the disease,. .. I sha.ll hllve some· 

thing presently to tell the House-but it really worsens t.he disease. TheN 
is no use bringing in special legislation, though I admit the Honourable 
the Home Member hilS pointed out that it is not 8 permanent measure and 
that it is only meant to meet a particular situation. I don't think, Sir, 
this Rill is necefl8ary at a)), And T object to this' kind of giving separate 
trefttmimt to t.he Indian commlinist from tha.t accorded to the British 
communist. 

\ 
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'Then, the Honourable the Home Member talked of the communist 
danger which will destroy the existing socinl and economic order. The 
.8oaial order has not been destroyed by worse movements than the com-
munist movement. We know some of our temples used to be destroyed; 
we know the great invllsion of Nadir Shah. Surely nothing was more 
dangerous than tho invasion of N arlir Shah; hut what happened? The 
gentlemen who came to destroy our temples lived in the same temple of 
India. They were attraoted by it; they lived with the people; they were 
one of the. people. find they are now one of the people. (Hear, hear.) 
I henr ono rabl ~~ntl m(m I!aying from thnt place (pointing to the 
Congress Benches) "Hoar. he'ar". I SIlY in reply, then accept all their 
legitimate demands and embody them in the Nehru report and don't treat 
thorn as foreigners. Sir, they are one of us, but they ha.ve not been treated 
as one of us by the greatest betrayal of the Hindu Nationalists. 

An Honourable Kember: I challenge that. 

Kr. O. S. Banga Iyer: The Honourable gentleman challenges it. I 
think my friend Mr. Fllzl Ibrahim Hahimtullah accepted the cha.llenge and 
proved that the Conference that. Silt. at Calcutta was a Hindu All-Parties 
Conference, Ilnd that the Conference that sat. here in Delhi was a Muslim 
All-Parti{'s Conference. Be t,hat as it may, it is only pareutheticili. i do 
not want to speak further ahout it in "pite of the alluring interrupt.ion of 
my friend Mr. B. Das, who is aJwaY<1 hilarious. 

'rhe Honourable the Home Member stated that the social order stood 
in danger of being destroyed. Wave" of foreign invasions have not destroy-
ild the !:>ocisl order, and t ~ British conquest of India has not destroyed 
the social order. I do not think, therefore, that, in spite of 150 years of 
English eduC'll.tion 

Oolonel J. D. Orawford (Bengal: ~l  'penn): We did not have the 
desire to do so. 

Ilr. O. S. Ranga Iyer: My Honourable friend Colonel Cru.wford a~  

•• We did not have the desire. to do flO". I must tell my HonoUFable. and 
gallant friend that his infonnlltion is very wrong. The British did have 
the desire to do so. I do not for a moment say that it Was a wrong desire 
or that it was an ignoble desire; but they had the desire to do so, and to 
know that, my Honourable friend should read Macaulay's famous Minute. 
in which, he spoke of Indians cdurllted in English ideals. fed on European 
ideas, one day asking for European self-Government, European democracy 
and so on and so forth. Therefore. the desire was there, and the desire has 
i!ucceeded up to a point. But \\' hat I say is this: the existing social order 
is not likely to be def':troYl'd. T!ll' educuted clllsses, ns the Englishman of 
Calcutta truly ~ l  are only II micro~cop c minority. I would rather call 
them a telescopic minority, ( A t(~r.  But the existing social order has 
not been dest.royed. It llfll' not bt'f'1l ufft'cted at all; it has been left un-
touched. The bed-rock of Inrlilln {'Ultllr(' hilS not been a ~d d at all either 
by the Moslem Rllj or by the British Raj. And when successive waves 
of invllsionl'1 and centuries r)f forc>ign rule could not affect the existing social 
()rder, may I ask, how can a handful of leaflets, a handful of pamphlets of 
tile (,nmmunist. type break that social order? Leave the social order to 
take care of itself. Communism cllnnot be tolerated in India. not certainlv 
by my leader Sir Purshotamdn.s Thakurdas. (Loud Laughter and 
Applause.) At any rate, so far aB the industrial areas are concerned. if 
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communism raises its abominable limps, Sir Purshotamd8s Thakurdas will 
take care to oppose it and defy it, arid he may be trusted to do it sucoess-
:fully. Even HO, if it were to attack the villages and the agricultural areas, 
I am sure ·gentlemen like the ex-General Secretary of the Swaraj Party-
I refer to Pandit, Nilaknnthll. Das-can be expected to oppose that move-
ment and destroy that movement. Therefore, the question does not arise 
of a Bocilli order being Iltt,a.cked or for that matter, the economic order 
being overthrown. Capitalh;ts and agrieulturists can be trusted to defy the 
unsett.lement of the existing economic ano social oroer. They do not want 
any special legislation. 'rhe social order and the economic order cun be 
left to tnke core of themselves. 

Then, Sir, the Honourable the Home Member referred to communism's 
object, whioh is destnlCtive. Yes; it is destructive. But it cannot destroy 
when we are unwilling to be destroyed. Where others. have failed, you 
nre putting too much importance on communism when you say that a few 
communist pamphlets CRn achieve success. What English rule and Moslem 
rule have failed to achieve cannot be achieved by a few such pamphlets. 
Sir, it is not a great compliment to the character of the Indian people, 
to the inst·itlltions which have been through scores of centuries flourishing 
in this country, to say that ('ommunism could 'destroy them. No com-
munism can destroy "Hinduism", by which I menn uot,h Hindumm and 
Muhammadanism, which includes not only Hindus and Moslems but also 
Anglo-Indians and Europeans who live in this country. Hinduism, as it 
js popul'arly understood, may mean a religion; but Hinduism, ItS it was 
understood originally and interpreted COITectly, refers to the institutions 
in India which are thriving on this side of the Sindhu. And that is how. 
Sir, I Il.Jll inclined to say that Hindu institutions cannot be destroyed by 
communist propaganda. I am not afraid of it; leave it to us to resist it. 
We do not want your support,  your unwantf1ld support by means of legisla-
tion of this kind. 

I am afraid the Bill defeats the object we have in view, the object of 
laying Jow communism, It raises a question of principle, a prindple to 
which we cannot agree or adhere, that is. the principle of special legisla-
tion. Sir, it is an elementary principle of English jurispl'\ldence that a man 
who has not been proved to be guilty is innocent. We take our stand on 
that principle. This Bill, Sir, denies that fundamental principle of 
English jurisprudence. I do not know if the Honourable the Home Mem-
ber discovered this principle in the jurisprudence of Russia. Possibly, this 
principle is embodied in the jurisprudence of Russia. I have not read the 
jurisprudence of RUBsia. Or perhaps, this principle may be in the juris-
prudence of Austria. Here, Sir, the question of imprisonment does not 
arise. '1'0 deprive n man of hill liberty, to extern a man, to deport a man 
without giving him a trial, is a principle to which I at any rate cannot be 
a purty .. Therefore, I do think the principle of the Bill is objectionable. 
But there may be occasions, for instnncQ in wartime, when such funda-
mental principles have to be sURpended. The Defence of the Realm Act 
suspended that principle; the Defence of India Act suspended th!1t prin-
ciple; and I would have endorsed this principle of suspension if the situa-
tion was so dangerous. I submit, Sir, the situation is not 80 dangerous. 
The Honourable the Home Member in a very convinoing speech-though 

.. I have not been convinct;d by it, I cannot doubt the force of his argument, 
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though I admit that so far as I am concerned I do not think it was so· 
forcible as to convince me-spoke of indirect and subterranean measures. 
I admit there are indirect and subterranean measures. I admit that nc> 
propaganda can escape them. But why not tackle the very problem which 
thOlie subterranean problems and indirect forces are attacking. That is 
the whole point. The Honourable the Home Member is perfectly right 
in saying that the industrial areas are ablaze when oommunist agents visit 
them. But I fix the responsibility for that, not on the communist agents, 
who will always be found there from both in and out of the country i I fix 
the responsibility on the existing state of things. 

Sir, in what part. of the world, m'ay I flsk, is there the disparity in living 
between rich and poor, between capitalist and Illbour, that you find in 
lnrlhl? Sir, we have been reading with great pride and pleasure the 
bpeeches and observations of His Royal Highness the Prince of Walcs, who 
nul'1 been touring over the mining areas, going into the houses of these 
poor working men, watching them, looking into their hearths, capturing 
the citadels of their hearts, examining their boots and clothing, and their 
poverty. The sensution in England to-dny is the Prince of Wales visiting 
t,he mining areRB. Sir, we want tha.t spirit, the spirit of investigating the 
problems, the difficulties, the appa.lling, the unmentionable, the cruel lot 
.)f these poor labourers. A Bill of this kind cannot intprove their lot. I 
know there will be Bolshevik 'agents who will exploit their condition. It is 
not for you to stop those Bolshevik Ilgents so mlleh HS to ameliorate their-
condition to remedy the evil, to improve the lot of these labourers. Why 
not stop thcile communist agents from coming Ollt to this country? Do not 
give them passports. Stop them somewhere near Aden and send them 
back. Why let them oome in? Why should we be a. party to passing 
measures of thia kind, inviting the odium of the world on this House, 
Ihe Parliament of India? My Honourable friend  from Bombay, Mr. Cocke. 
E'1llys "What about the poor masses 7" If the m'IlSSCfl were on fire, a Bill 
of this kind could not quench that fire. I admit the masses are intensely 
~ oor  and empty stomachs, as a great Irish statesmlln put it--I refer to 
Edmund r ~mpt  stomachs are a prolific cause of revolutions. By 
IlRilsing a m'easure of this kind you cannot deal with a serious situution:. 
I do not say the situation is so serious, but taking the Honourable the 
HOllie Member at his word, if .the situa.tion is dangerous, if we are sitting 
(n the top of a volcaDo, this is not the mellsure to take. Sir, the proper 
thing will be for the Honoura.ble the Home Member to introduce remedies . 
.! know a Lnbour Commission has ·been Imnounced, but a Commission doeR 
llot necessarily m{l8D an achievement. Achieve, improve the condition of 
the poor, both agricultural and industrial. Let there not be that appalling 
jisparity in living between rich Bnd poor, and then, Sir, there wiiJ be no 
necessit.y of guarding these people against communism. Any am'ollnt of 
caution will not guard them; any amount of pro8ecutions, though n60es-
!;al''\' in the interests of law nnd order, will not improve t,heir lot. Prosecu. 
tioilS feed on pros6cuiiocs. .T \1st 118 Sir nash Behllri Ghose once sltid 
"repression makes the me8t it feeds on," even so proseeution makes the 
food it feeds ·on. Sir, the Honourahle the Hom'e Member t(~l d of orgAnis-
ed efforts towards industrial unresL I tell the Honourable the Home 
Member, you cnnnot set the prairie 'on fire in the absence of inflammable 
materiaL The industrial unrest is there. Tackle those who are reBpon-
"ible for the industria.l unrest, both Ia.bour and capital. If this unrest is 
found anywhere the arm of :vour low is lon~ enough to put t,he ~a r  of 
unrest in prison. And you ha.ve alreaily s!\ld successful prosecutIOns have 
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~ n launched. If on the other hund l",bClul"s condition is not so good 0.8 
.t, ought to be, tackle the capitalists. Ask them to improve the condition. 
Then they will tel.l you why the conditions ate what t,hey are and help you 
·t,) bring forward nteasures.toimprove the circumstances even of the 
~l pitalillt . Sir, it is constructive legislation that we want and construe-
't.h'e legiRlation to improve ~  oonBition ·oflabour is exactly what we want. 
I have not, the interests of thtl CRpitlllistsat heArt. They tlre strong enough, • 
powerful enough to take cllTe of themsekres, and I believe manv of them feel 
Jor the labourer more thon any Academic critic CAn ever ~l. But, Sir. 
t he condition has to be improved and it cannot be improved by a Bill of 
'this kind.· The Honourable the Home Member referred to tht-industrial 
'centres of Bengal a.nd Bombay. Sir, tbe indust1'ial centres of Bengal and 
Bombay  are certainly very much affected with unrest. but the cause of that 
unrest, as I have already said, the chief CRUse, is poverty, poor wages, 
impossible living. Can you imagine, Sir. t,hAt anyone with a large family, 
lIuch ss these poor labourers unfortunately happen to have, procreation an.l 
poverty travel together--can you, Sir, ·imagine thAt these poor people with 
"large fami1ies can live on such low wages'? ·That is the unfortunate, thnL 
'is the tragic fact of the situation, . and Anattcm'pt must be made to increase 
their wages. You mny be successful in deporting Mr. Sprott. You ma:\, be 
successful in deporting 'Mr. Bradley; 'but you cannot prevent some (Jther 
Sprntts and Bradleys coming into the country. That is the whole position; 
and so long as the situation is what it is, any amount of deportation cr.nnot 
"prevent the evil. In fact, knowing a8 I do the spirit in Engl8lld. knowing 
. 8t! I do the spirit which is awmating the socialist. movement, I know some 
socialists would like to com'e to India. to get martyrdom on the cheap. 
"They would like to go back to their country and say "Look here, we have 
been deported". The stamp of mart yrdom' is ensily acquired. The Bill 
'therefore will not serve its purpose. 

Then, Sir, the !HonourAble the Home Merriber referred t.() youth move-
'ments being drawn within the O'rblt 6f communism'. I quite sympathise 
with that observation. I strfmgly feel, Sir. thRtyoung men in schools 
and colleges should not be seduced by politicians. 1 do not think, Sir, 
there is any use in theRe young men being made cats paws of by wicked 
politicians. 1 say it is the climAX of wickedness to a.pproach these young 
men, to ruin their lives, to draw them into politics and fling them' awny 
np so many have been flung away, Therefore, Sir, I object to this Youth 
movement, It is an exploitation of the· innocenotyoung men for the prop-
"ping up of dishonest leadership. Let the young men go nnd consult their 
porents first. I,et the leaders not exploit theRe young men. I know that, 
when these young men are exploited and drawn into politics, the elephant 
foot of dishonest leadership will crush fhem'; And ba.ving betrayed their 
parents nt home, they will· be betrayed by tlie leaders who exploit them 
for 'the uggrandisement of their leadership. Where Bre t.hese young men, 
·1 ARk, whom thelle wretched leaders put 'into prison during the non· 
tOO-operation movement? I know mooy of them who Bre stnrvinJ! t.o-day. 
"Where Brc they? It is all very well to start youth movements and exploit 
these young men. 1 bitterly feel it. This exploitation of young men, thia 
tiishonesty of leadership is responsible for the condition in which we live, 
Young men should not. be exploited. ·Do not Bpoil their studies. JU8t lUI 
the present leRders themselves did not spoil their studies, but got into 
politics after they had completed their eduCli.tional course. ·even so let these 
"young 'men reomplete theititudies: IIIlQcome out. 
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But, Sir, sympathising strongly as 1 do with the Honoumble the Hom'c 
1 l mb ~  . ob r ati~n  against ~ploi.tin  these young men and bringing 
t,hem wlt,hm the orblt ofcommuDlsm, I Blly. get ilt those men who do it. 
If they make rash speeches, prosecute them' and make it prohibitive to 
i'pproach these young men. Make special legislation for that, purpose and 
I will support the Honourable the Home Member. Let the Principals of 
Schools nnd Colleges take drastic action, because young men should not be 
exploited by unscrupulous leadership. But, Sir, this Bill' will not put a 
slop to it. '1'he passing of this Bill will not attnck it, and therefore I do 
not conflider that that is a sufficient argument for the passing of .this Bill. 
1'he youth movements will go on. Students will continue to be drawn out 
'lft,heir studies: your Bill does not denl with the situation. Therefore, Sir, 
J feel, and I deeply feel, that if you want to protect the students. t.his is 
not the kind of Bill that you should bring forward. It is quite a different 
Rill you want. Therefore there is no justification for this Bill On that 
ground. If the Home Member's observations about the youth movement 
were the premises, I say this is not the superstructure. But the premiseil 
are different. You want to get at Mr. Spratt; you want to get nt MI;. 
Bradley or menoi that kind, not necessarily these people but alien gt'ntle-
lllen who belong to .the tribe of communism. But by getting at them, I 
·put it to the Honoura.ble the HPm'e Member, how cun he prevent youth 
movements being started, and young men being drawn within the orbit of 
aggressive polit.ics, socialism or anything of that kind? How can you. 
prevent tbat? If that is the object that the Honourable the Home Member 
hAS in view, it is 0. very good object in my opinion, and I talk with a good 
des] of experienoe on that subject, ,a very salutary und very attractive 
objHct, but this is not the Bill for its iulflJm'ent; and that is why I sa)' 
t11l1,t t,his Bill is utterly useless RO fur AS that quest.ion is concerned. There-
forf.'. Bir. though I f\'lel on that question, my feeling cannot be very help/ul 
t.o the Hom'!) Member SO fal' liS this pArticulnr pieeeof legiRlation is con-
,cerned. 

Then, i~. the HOnOUl'flble the Home Member referred to the facts of 
the situatiori. J have prel!lertteci the facts of t.hesitustion from my own 
point o{ view. He referred again to Mr. M. N. Roy. I have not had t ~ 
honour or opportunity of knowing this gentleman. 'J hear from people wh') 
know him t.h(1t he iR R very  very enthusiastic man, but I do think 'Mr. M. 
N. nn~  would feel considerably flattered if he were to hear that he wa,;; 
(,,,,ice lnclltioned on the floor of t,his Rouse by the Honourable the Honte 
Member. ( lt1~ tor.  I do not think, Sir, Mr. M; N. Roy deserves sO 
1I1u.ch nHclltion evon from the Home Member. He' may be It very danger· 
oue man, T ilo not know, but, he cannot set this country on fire by R few 
!lrticlOR. T (10 believe even in Innia YOll enD find fairly' good writers who 
could produce as· hot stuff as Mr. M. N. :Roy. 

. Mr. M.S. AIley (Berar Representative): Not excluding the speaker 
111ln;;elf. .  ' 

Mr. C. S. Ranga lyer: I do not howejer see why Mr. M. N. Roy should 
hove got on the Honourable the Rom'e Member's nerves. Perhaps when 
(~ rfHldR his ,leaflets he thinks they are very had and naturally therefore 
those activities of Mr. M. N. ROYilhould be  stopped. But Mr. M. N. Roy 
wiHcontillue to write in spite of 'this Bill. How can you stop his writing? 
You are not touching Mr. M. N. Rov nnd otbercommunists-if Mr. M. N. 
Ho! is a commlmist.· lie might perbaps be n Bolshevik or Q member of the 
Thml IntornatioUltl, or a frank lndian ation .li~t revolutionary, whatever 
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hI: 1lI1ly be, you cannot prevt'nt him Hnd others of his ilk sending Iiternturc· 
to thil' country. How eon ~ ll prevent that by passing this Bill? 

Th('n t,he H()Dourahle the Home Member referred to the Third Communist 
Internationnl whieh WIIS perhaps brought into existence in 1919. Well .. 
the Third Communist International cannot be affected by legislation or 
::hi8 kind. No HU8sillns hnve ('Ollie to India: they Ilre only using English. 
men !lnr{ perhnps Tndinns. 1 do not think, at least I do not know, if any 
Indians in thiil country IIrt' in touch with the 'fhird Communist Inter-
national. The Honournble the Home Member must know better. NlJ' 
prominent man to my knowledge, nt any rate, is in touch with it. Hilt 
how a1'e you going to affe(lt the acthities of the Third Communist Tntel" 
n"tional by deporting half a dozen Englishmen who might com'e out to· 
this t~ntr  ' ; 

Then,Sir, . the fundamental difficulty about giving my support to this-, 
lllotion "rises from the fRct· that it is :timed Itt, British citizenship. Sir, 
the old English Imperio.lish! huve s"id thl\t t l~ ancient lloDlRns considered' 
CitHUI Romallus Btlm IIR their grent imperiul eit.i2enship motto, lind British' 
imperiRlists prided th€m!;elves on (l;VttH Britamlil'lIl1 811m, following the 
Iln('ient nODUlUS. Sir, this Rill IlttRCks the foundAtions of thltt principle. 
I can understond ltD Alien Act, but I CAnnot understand nn Act for fellow·· 
citi ~  of the Hriti-sh Empire. There ~ i11 be not.hing to prevent com-
munist. members of t·be House of Commons, Rnd even socinlist members,. 
hecause the demurcation b t ~n communism Mld sociulism is very slight .. 
Of o r ~ you have moderate socialists and you have left wing !IOCia.liats, 
and yon ha.ve moderate cotntnlini1lts Rnd you have left wing communists:-
and the left wing socialists Gnd right ,. .. ing communists RrC, almost ta11'ed' 
with the same brush and sotne' of these left wingsocia1ists, whom I neecT 
not name, occupy fairly important. places in the House of Commons nnd' 
in the Labour Part,y. They do ilympathisc with radiclil socilllistic mov(" 
menta, and 'when you introduce a :Bill of this kind and when these labour 
gentlemen in their anxiety to promote the condition of Indian labour visit 
these labouring arellS, what happens? They deliver speeches or they in· 
vestigate the state of things and give interviews: "ond it is wit,hin your' 
power, it is within your oornpetence ond your purview by this Bill to Illy 
hRnds on them, and to deport them. This, Sir, does not look like estAb. 
lishing nn cllp1'il.de·corl>s bet,ween Indin's ParliAment Rnd Englllnd's 
PlU'lia.ment. Though n. Member of Parliament does not claim ln~  more 
privilege thall an ordinary citizen outside the House of Commons, stilI 
there is om t in~ uncanny' in 1\ Bill of this kind attacking even tJic' 
Membel'R of the House of Commons, Rnd whether they are Members or' 
not, very good labour people coming out to this country to invcstigRte' 
the lnbour conditions Rnd to recommend to the Mother of PnrliRments 
that these conditions should he improved. In my opinion, therefore. Rir. 
it is not quite just from the point of view of British citizenship. By All 
means introduce It Bill to deport Russil'ms. You will be perfectly justi. 
fied iri doing so for f.he r~  imp~  reRson that ~ o r own country-nnd 
T think in this mattel' ""hut obtains in Englnnd obtAins 1111 over the Rritis1! 
Empire-has cut off diploIrntic re1R-tions with Russia. T1 nn EngliHhmnn, 
be he even the Chancellor of the Exchequer, Mr. Winston Churchill. 
wants t<> ~(l to Russia, he will be refused pAssports by the pnssport, offic(> , 
because diplomatic relations have been cut off, Therefore, Sir, it is quite' 
.,,·ithin the ricrpts of th.is House, Rnd quite tn keeping with the I'lpirit whicJr 
animate'S to.dAY the British GovC'.'rnmf'nt, the Pnrty in powl'r, it is 1]1Iit(" 
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in keeping with that ~pirit  Sir,. to puss an Alien Act aff:cting HU8liliuns. 
But there ure no Russians 10 this country at present, and If there are any. 
get at. them by all meUDS. When you t~~ to ~ at labou.r people, the 
socialists in England, Members of the British Parliament, Sir, I enn only 
say that it is not only not in keeping with the spirit of British citizenship, but 
it violateR the privilege, or rat.her the correct uttitude, which this Houst' 
should adopt. t'ir, it goes against the spirit of the Reforms. No Member 
of this House, no Indian outside this House, can be a party to passing '" 
Bill of thlR kind, nt 0. time like this, at a time when the Indian Parlia-
mentary Act, the Reforms. Act, tho Government of India Act, is in the 
crucible. No one, Sir, will agree to alienate the sympathies of anyone 
in the British House of Commons. If a Bill of this kind were passed by 
Members of this House, if the Opposition includes even a single Indiim 
at, a time like this-I am a.ppealing here even to men like my frienel 
Mr. K. C. Roy who, I am surprised to see, are supporting the principles. 
of this Bill"":'l would ask everv Member now on the Select Committee, 
J would 'ask my friend Mr. Roy, if he has the courage of his convictions. 
to resign from the Select Committee. I would ask every Indil\.D to throw 
out this Bill. And if J ask that, Sir, it is not merely on the merits of 
the question, but on diploma.ticgrounds. 
I find, Sir, that this Bill is calcula.ted -even to a.lienate our friends in 

the British Parliament and in England they will SlAY, what is the use of 
sympathising with these politicians, moderates and extremists, and all 
olfl.S8es of politicians, what is the good of sympathising with these people? 
That is what they will say, especially when we pass measures of this kind. 
when we do not value tho little privilege of reforms that has been 
accorded to UR. 'I'he passing of this Bill, Sirt will advertise us in the 
eyes of t'he world HS utterly incompetent, it will advertise us as. 
utterly unfit for responsible Government. If a Bill of this kind 
bad been introduced in the British House of Commons by 
Mr. Joynson-Hicks,· who occupies there exactly the same position 88 the 
Honourable the Home Member occupies here, if he were to introduce a. 
Bill of this oharaoter and make 8S convincing, all cogent and 8S reasoned 
It speech,-and he could find a. good deal of material in England about 
eommunist nctivities. in fact much more than the Honourable the Home 
Member bas in the brief time at. his disposal been able to place before this 
Rouset-if he were to introduce a Bill there of this kind. and that at a. 
time when they had to fnce a General Election, the Conservatives, who. 
have It majority, !\ very big ma.jority, in the House of Commons, would 
make the return of Labour to power very easy, for, Sir, a measure of this 
kind would not be tolerated by an Englishman. Englishmen, I admit. 
are ntia l~  conserva.tivtl people. Even the socialists of England 8l'e-
conservative, but (lven a C'onRervntive raco like the Englishmen will not 
stand a measure of this kfnd. 'rhey will not allow the laying of the 
n,xe at the root of impcriRl citizenship. That is the point which I would 
n~  the Honourable the ~om  Member to bear in  mind. If, Rupposing. 
S1r, ~  .Honourable the Home Member himself were responsible in the-
c.onstltutlOnal n ~ to an electorat.e, and the general elections were pos-
Sibly fRRt appmachmg' and we had to go to Our constituencies to faeE:' new 
(lomhinations, J do not think he would have cared to introduce 0. Bill of 
this kind. 

But, Sir, this proposition is Illso arguable the other WEty, 8S my frienfi 
Mr .. Ja.vakAr, the LeAd.flr of the Independent Party, in one of thosf" 
fllsmnatmg Rpee(lhes of hu,-it is nlwnys (\ treat to henr Mr; ll n ar a~t. 

~. 2 
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)'eur hint.ed-I Q ~ not looked up his speeoh, I lun tUlking from 
memory, I believe he snid t,hat if the present system. of Government bad 
c lm ~tl  .if, for instance, it WtUI r pon ibl~ to the people of India, thtl 
introduction of It Bill like this would be another matter. 1 think l huve 
put. the views of the ono r~bl  the Leuder of the Independent Party 
-quite correctly. That, Sir, is the crux of the whole question. There nrc: 
some gentlemen on this side of the House who will most certRinly support 
the Honourable the Home Member. There nre others who will certainly 
Dot support the Honouruble the Home Member; but in thi" IHtter clltegory 
tlwre are two sets of men. One gr.Ollp would have supporteclbim had 
nny one of them been privileged to be the Leader of the House in 1\ Gov,erll-
ment which was responsible to the people, as the British Government iii 
t:esJ><lnsible to the people of Great13ritain. Anyone of them would ·have 
supported ~ metlBure of this kind if . they had felt ,Ulat circumstances 
necessitp,tEjd its passing for the protection of order, economic .and Bocial, 
1qr the protQCtion .of sqeiety. Therefore, Sir, you should not think thai 
the l'eluctanoo from one section of the Hou8e to support this Bill. Arite8 
wholly from what 1 may call the merits of this Bill but from the merit, 
or rat,her .the lack of it, of n. HOllse in which t,his Bill hjj.s been introduced. 

'Sir, thnt is 0 very fundamental question. A Government risks its 
own fate on Itn issue of this kind in every self-Governing country. A 
Government which has a conviction of its own will' most certllinly risk 0. 
General Election on an issue of this kind. But, Sir, the British Govern-
ment axe not willing to do it at any rat.e, and the. Indian Government 
might perhaps have not been willing to do so either,' if the Indian Gov-
ernment had been as responsible to the Indian people .R8 the Britisp o l ll.~ 

ment is responsible to t ~ British people. It is e!,sentiully a question of 
oonstitutionalresponsibility.. And, Sir,the lack of thnt responsibility is 
certBinlyBn advantage in certain respects, but there is a great disadv/lJl-
tllge,so far ~  the Opposition is concerned, because they have got t.o be 
~ pi t ibl  and 1 do not think, Sir, if you go to the oountry and ask 
lor support for II Bill of thi" kind, you will get it if thore is l1110ther party 
which says tha.t support should not be given. You may be very right, 
you may be vel'Y reasonable, you may have ubundnnt material, IlDd a 
go?<i ntttnber of orators OD your aide, nnd t,hey lllay be very wrong, they 
may be quite unreasonnble, but thoy too will have plenty of speakers, !lIld 
a good deal of confusion would arise over this qlwstion. Even in Englrmd 
where the electorates have fin intelligence and n responsibility which DO 
Englishman nt nny rate in this country will deny, nn election issue is 
'(llouded by orators. If the Honourable the Home Member were to go to 
the country on an issue of this kind and if roy HonollrlllJle friend, the 
~ ad r of the Independent ParLy (Laughter) were nlso to go to the 
country, Bnd 'both of them were to use their lungs as well as their brains, 
their lungs more than their brains, (Laughter), they would appeal to the 
electorate which is gullible in all count,ries of the world, including England, 
whereZinovieff's letter, since repudiated, plRyed havoc. When aaitua-
tion like that ariseR, 1 for my part, to whatever party 1 might belong, 
would welcome a Dill of this kind because it, would supply 1\ p)atfortn· 
for the forthcoming election. At present, I am afraid, now that .the  elec-
tions are drawing pear, the Honourable the Home Member is not likelv 
to get thelluppoit\olr;lven thosew'ho might haW) heen inclined t,o give 
up the idea of immediate responsibility in the Central Government. 
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H0 fur liS 1 urn concerned, my position is easy.. I opposed this Bill 
hl:l;;t )l'lIr ~d 1 oppose this Bill this year. I opposed it last year on 
ro nd~ whICh 1 have not repeuted, but to \\'4ich I IIdhere. If the 
HunollTllblt: the Home:'\1ember hud mentioned the Youth Leagues last 
year,. I would have sald exuct'ly what I have suid to-day, because I 
d pl~  ied the exploitation of youth. I, Sir, equully feel the bringing 
b!wllrd of a n~ tl l t l which rea.lly does not get l,I,t the root of the problem. 
\\> hat 1 WHut IS to !jet ut, is the root t)f the problem; what I want is to 
eradicate the dil:le'al;('. (An Honourable .\fem/wl': "Lunch.}". I think the 
F.ouolll'ubJe Member will have to be contented with a lunch ct words. 
(Laughr,er,) This is a very important question. I thought the Honour-
able the, Home Member was in u hurry to go on. I am not in Il hurry r 
however, to let the Bi'll PlU:Is. 811', nll thllt remains tc, be said is that 
then' iii no nccessity for the reference of the Bill t() a Select Committee, 
even from the Government point of view. From the point of view of 
my Honourable friend, Mr. Gaya Prasad Singh, he wunts circulation; 
freul the point of view of. the Honourable the' Home Member he wants 
u Selt!ct Committee. A Select Committee did examine the Bill in Simla,. 
und when the Honouruble Member is in a. hurry I do not rcally see why 
he. "hould wuste muob good time for no. purpose. The Select Committoe' 
will e;mvince only thot'le who nrc on it Rnd they do not require much 
convict·ion. 'l'hf;Y /ire already oonvinced about it. On the other hand, 
those who are opposed to the principle of the Bill will 'not be convinced 
by II Select Committee. Where, then, I ask, is the necessity for Q 
ll 1 (~ of this kind, whioh was onCe discussed in this House, being 
rcflH'red ttl H Sol(>ct Committ.eer If the Hill is to be had, let us have it 
as U IS. Unfortunatdy, no Lender of the Opposit,ion hOfi yet come 
forward' to say how he proposes to dell I with the Bill. We have tht! 
Congress Ilrgumellt that thcy want circulation. They want circulation 
of this Hill because they want more words, more comments, more opinions; 
08, this Bill. Government, at any rate, are not so anxious to circulate 
it. They nlso want time, they are not in a hUt'ry it Il.ppC:Rrs. If they are 
really in' u hurry, I do not see why they should refer it to a Select Com-
mittee at RII. Therefore, viewed from the Congress point of view and 
,'iewed from the Government's point of view, the extremes meet. They 
WAnt time. So far as I am concerned, I do not want time. I had made 
up my mind' uboui t,his Bill last year. This is fi superfluous 
picee of legislut,ion. . 'fhis is un unnecessary piece of legisla-
tion. 'l'hif' is a legislation which cannot meet the situation. You can 
mCf't that pitull.tiononly by attacking the labour prob'Jem. 't'his is II 
Bill which only issues an invitation to unemployed undesirables in 
EnglR,nd to come to India and get much newspaper advertisement, They 
ure no nodil's in their own eountn-; 110 both take!; 11ot.ice of them. but 
when they corne to this country, not only do' they I;ct newr:;pneer applausfr 
blit n o ~rnm nt Pliflsport nnd /I free pllsl'IHge. This is lilOf't extraordi-
nnr~ . It if! It thing which ('v(m the t t pll~ r will not like to enCOlJrnw', 
for why should the tax-puyer be nskeil to pay for the p08sRge of an 
~n lil l mnn who if! undesirnble? The tIl x-payer is paying the pnssage 
of dcsirllble Englishmen under the Lee dispensation. (Laughter.) But 
'why should he pay the pnssage of undesirable Englishmen, may I ask? 
And Government are reAlly insult,inS' the intelligence of the t,nx-Vflyer by 
A in~ t ~ tax-payer's representatives to vote for It propo8it.ion of t,his 
kind. Sir, I would rR.t,her SRy thnt t,he 1tonourflhlt, Ml·. GH."n I>rasfld 
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Hingh wants the tax-payer to tax his intelligehce and give his opimon. 
But he forgets that wben the Bill ie circulated for opinIon. it. is not the 
mon in thc: str('et. that is invited to ofIBr his opinion. If he wants to 
l lc~rt . n the opinion of his constituenoy he should have just gone to 
hi!; eonstituenc), aud IIscertuined it. Ilnd why should he ask for the circu-
'1Utian of this Bill '! If he hils not been able to make up his  mind. and 
if gentlemen Hitting on those Congress Benches have not been oble to 
m ~ up their minds IIbout the Bill. which is as clear as crystul, whoBe 
objects hHve been well-knovrn-if those gentlemen want time to mak'! 
up their minds. 1 clln only suy that they are tied up in a· knot. 1 really 
.do not lenaw whllt they meon by sKying that they want time, they want 
(·ire.uilltiOll, they want opinions. Supposing Mr. J lIst·ire Kumnroswumy 
SU8tri. to whorr; my Honourable ri ~d Diwan Chnmnn Lall referred. Sir 
Chimnnlnl Seta:lvad and able men like that, supposing they gave their 
<>pinions, would the Swara.jist opinion be altered? Sir. I know what they 
want, t.ut n ort llnt l~ ~ the Honourahle gentleman did not say what 
r~all  tiley want. They wHnt to promise, pause, prepare, postpone and 
end by l~tt.in  things 11IOllt·. 'l'his chnrge used to be kvelled against 
(;,)\'erJiment thnt the\' resorted t.o these tactics. The R!lme chat'ge, Sir, 
I ~ l against those-who fire aspirants for power. They also wllnt to 
pause, to prepare and to postpone. I for my part wiN fnce the Bill itS 
it is presented to me M.d oppose it, not for the sake of postponing it 
1'\S the CC'llgress gentry want, but because I want that a Bill of this kind 
should no' be supported by a House of this kind. This is 11 Bill for 
a rcspomdble G'overnment to bring forward. and 11 Hill on which they 
mut;t he prepared to face public opinion. Sir, viewed from the point of 
view of social stability, viewed from the standpoint of the rights of 
Imperial citizenship, viewed from the standpoint of the elementary prin-
ciplt! of English jurispnldence, viewed from the standpoint of the opposi-
tion to the Bill. or any Bi'll which violates that principle, I !lID afraid 
I CIlIIDot support thhl mEAsure, find thosp of my way of thinking will not 
he oble to support thi" measure. Such of those gent.lemen who support 
it I enD onl~  Ray Ilre unworthy of their aspirations, namely, responsible 
guvernment. ReRJ>oDsible government cannot be conooded to 11 people 
who d', not Rhow l'esponsibilitv. I,et there be a general election-on this 
J\i11. T,et thp Members go t~ t,he countrv and let them come bACk to 
this Hous£,. Let the GovE.'rnm('nt also go to 3 constituency. Just as 
we hove t,) fsee a constituency, 1 want the Government, to fnce !l con-
~tit nc . (An Hnnrlllrnb71' 'Ainmbrr: "Where is it?") 

JIr. B. Daa ( ri ~  Division: Non-Muha.mmadan): The Seel'etary of 

Stote if! their constituency. 

r~ O. S. Baqa Iyer: My friend Mr. B. Das says that the Secretal'} 
()f RhttJ iA their constituency. Thnt shows that Mr. B. Dns does not 
lenow their con tit nc~ . The British electorate is their constituency. 
'T'hf' ( ( r t.ar~  of State is responsible to the British Cabinet, the British 
Cnhinet is responsible to the British Pa.rliament, nnd the British Parlia.-
ment i~ responsible to t.h(' BritiAh electornte-a very large electorfl,te. 
Their l tit nc~  is their own countrymen in England. I want them 
to foee their const;ituency. I 'Would ask the Honourable the Home Member 
to t.nkc JeRVf.' , t·o 'go to Englnnrl nnel stand as a candidate for admission 
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to the House of COmmOlll) 011 thiti plll"ticular Bill. 1 have sufficient 
.(l)nndem:e in the spirit of a democratic constituency. I know, Sir, that 
:J, d~lll rat.ic constituency, brought up on the traditions on which the 
British Parliament and British democracy are brought up, will not t,ouch 
.this Hill, not even with H pair of tongs, except occasionally when they 
,!re red hot. Sir, the Englhlh constituenc'y will not stand this Bill. Why 
:;itould Governnwnt ask us to support Il HilI of this kind when their own 
.couutrymenare hesitating-perhaps they have not thought about it-
tn intl'OdUCf' a Bill of this kind in the Mother of Parliaments? We under 
till' Rf\f(lrms ticheme are supposed W take lessons from the Mother of 
larliaments. I am quite willing to undergo a few courses at Westminster 
und I am quite willing to profit from my lessons, but Sir, I do not propose 
.to "0 ollck on thE: few lessonEl I had at Westminster and the one lesson 
I l~d nt Westminster is the love of the principle of democracy. It is 
the love of this principle which has mnde the British people what t,hey 
nrc. You cannot trifle with the rights of un Englishman in England, 
"'It is the land that free men till" that is what-Tennyson said of England. 
J want to know what. this llmd is. Is this the land of slaves? It is 
not thnt land. English educA.tion and Engli8h traditions have ceased 
to make m: think in '8. slavish WilY. Even for the sake of the English 
principles, .~ ll for the sake of the English  education and the English 
id~al  which inspire the educated opposition in this House, even for 
tlw sake c,f that, I would ask the Honournble the Home Member not 
tl) Pl'o(lcl'd furt,her to the Select Committee. I do not ask him very much . 
.£ d<, not, 1i!l·Y "Don't proceed with this Bill." Do not take it to Select 
Committee; let us fight it out here and nnw and if we have the majority 
of votl'S, let us bury it on the floor of this House, though I know 
resurrection will takn place in the athel' pluce. (Laught.er.) II' on the 
other hllud they have the votes, Jet them carry the Bill with the support 
of tlwil' v0tes. Why should there be a reference to the Select Committee? 
'1'J1erc mAy be Rome fla.ws in drafting. If such flaws de really exi8t, all 
I can sny is this. Hemove those flaws by ilmendments on the floor of 
the House. It is easy to do so, and then, if the very intelligent men 
'in thi'l House who support this Bill, fail to notice one or two l ~  

t.here lire the more intelligent men in the other place, and they can make 
those verbal alterations. Once we agree to the principle, why refer it 
to the f:lelect Committee. Therefore th£> reference to t,he Committee is 
I,]t,og-ether superfluous, . alike from the Government's and our point of 
v·iew. And now, Sir, I have only to refer to the stRtement of Objectl'l 
Ilnd n(ln~ n  with which, the Bill is introduced. I propOse to' combat 
·thtlse obJects and renson!! one by one. 

The Honourable the Home Member SIlYR: 

. ~~id nc  has accumu!ated for some time pBst of the aul.Jvel·sive illtenlioll8 and 
nctlvlttes of the CommullIst TnterllationA.) geoE'rRlly, ..... 

1 will 1'!top there. I should like to know when t,he Honourable Member 
·got to know of the RubveJ'llive intentions and act,ivities of the Oommunist, 
[nternationll1 gl3nerally. I helieve his knowledge eannot be recent. T 
'believe, Sir, h(' kIlllw the suhverRive intentions nnd acti iti(~  of the Com. 
'!nuDist International generally when that body came int.() existence. All 
those who have heen keeping in touch with the Russian. movenient and 
with the retrogrellRion of ideas in Europe, are aware that t,he CommuniFlt . 
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International CaDle into exit;tence wit.h u pnrticuJur intention long ago. 
The very fact that those . intentions have Dot materialised, so fur u,; thi" 
count.ry is concemcd. ought to be sufficient. 80 far ~t  T am concerned /lnd 
SOfilf HS those who do not want the circulution of this Bill ar(> ('oncel'llert, 
to oppose this Bill. Of course the Home l'Iember refers to the purtielllnr 
efforts that the Communist International is directing against India. I 1I1ll 
af1'6id he might tbink perhaps I did him an injustice when I split his· 
aentenee in .. the Objects and Reasons " of the Bill in the middle. Tho 
efforts that they nre direeting against Indin eallnot bear fruit because India 
doeK not want COllllllUllisln. You cnnuot sow the sced of communism ill 
India and rea.p r. harvest. I think the Honomable t,he Home Member re£{'r-
red to some poisonous fruits, or something of that Idnd. Tllst is n very 
fine expression, but 1 do not think thut this poi ono ~ plant .0£ commuuism 
clln t,ake root in India. The soil is uncongeniaL It is. as I said, n noxious 
~ro t  of the We!\twhich cannot be transplAnted to India. It might have 
been transplantecl perhnps to some pnrts of Asia, but it cannor be trans-
planted to IndiR. Mightiel' t·hnn the Himalayas and the Hindu Kush 
mountains is the ni l~ of the rRce, the culture of the people, their tradi-
tions Rno t. m~rnm nt. Communi!;m cannot grow in fl soil which is not 
con~ nial to it. Therefore leave it to the people, to their temperament 
ond culture to protect that cu1t.ure. "'hieh needs no protection with nrti-
ficial legislRt.ion. 

In the Honourable the Home Member's Statement of Objects and' 
3 P.M. Heasoll8 it i.s stated -t,hllt t. ~.  ~n~ral policy of the omm ni~t 

movement lS to rouse a Splnt of dlscontent. arid lawlessness 1U 
the masses. 1 will leave it there for the time being. Discontent is there., 
Discontent was in India even when the Communists were not in Russia 
but in Siberia, when the Communist leaders were interned in Siberia, when 
the Czars were on the throne. Even in those distant days. there was dis-
content in India. The general policy of the Comullmist movemE!nt may 
be to rouse a spirit of difwontent. I know it is, but discontent was already 
there, as terrible as it it'l now. For instance. take the case of the non-co-
operation movement, which WRS only a symbol of that discontent,. It hao 
nothing cOnUntmistic about it, nnd therefore, Sir, do not give the National 
discontent a bRd nnme. Do not call it communism. Communists are in· 
existence.r know, but you cannot stop them so tong a~ discontent is there, 
and uS this BiU Munot remove discontent, lene it to the, people to c( ~bat 

theRe communist factors by propaganda. Communhnn cannot be killed by 
legislation. but it can be destroyed b~  propaganda. 

Sir, the Honourahle the Home Member's Stlltement' of Objects and 
Rensonl'! further r('fers to the ultirnnte objeC't of destroying bv violence both 
the Government established by law and the presput economic organisation' 
of Rociet.y. t have already referred to t,he economic organisation of society. 
which needs no protection of this kino. because it is very well organised, 
Ionly refer DOW, Sir. to the ultimate object of de!lltro:ving. by violenre, the 
Government' establishtl9,by Inw. WeH, the Goyernment eri'tahlished by law 
is tl om~ no .~ .. ii.t Honournble the Home 'Memo81' lm~ l Hutt, it i;; 
strong enough,' b ~ r i t d Q il ll~  f\ powerful ('nf-my in the 
PRst.'.& combinat;ionof enemie!l int,hetnst 1\'AI'. nt B- time when. RS:; Lor(T 
nt din~ SAid, India \1"8<J " bled 'white" of all white trno ~ in t·he ~o ntr. . 
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And lit a time like that, Sir, there W/IS not any danger because Ind.ians did 
not COIl!'idcl' that Englllnd's caillmity was India's opportunit,y, At any 
rate thcy did not (\onsider it so, and as there is no such danger at present, 
I do not !lee why the Government established by law should lose faith in 
their own Rtrength, and why they should resort to legislation as though 
they Wl:'f(> not ~trnn  enough to resist a hund{ul of communists. 

Sir, tilt· f:tntement of Objects und RetlSOns goes on to say that, for the 
promotion of this movement in India IlR in other countries, the Communists 
depend lurgely Oil the work of propagAndists who are despatched to this 
country for the purpose of forming organisations intended to promote and 
spread commtmistic ideas and doctrines, and of creating general unrest 
among the mass!;'!>. Eir, it is written in very good style, it is written in 
IIlmost convincing terml', but if you want to preverlt these communists 
corning (0 this country, prevention would be better than cure. ,You can, so· 
far ItS Englishmen are concerned, instruct, the India Office to see to thE.' 
('l(lllllinntion of the antecedents of Englishmen coming out to tbis co ni or~  

lind to refuRc them pHRRports if neeessflry. 'l'hat is Ii most eaRY method. 
Why allow them to come to thiFi country? I 'don't want communists and 
communist t.rouble, anei t,he Horne Member doeEl not want communiElt trouble· 
either. 1 do not, want the slightest disturbance in labour areas which may 
be cllused by t ~  communiRts. I 118ve already explained how,b'y deport. 
ing one or two men, you don't prevent other people from coming; but if 
you prevent them from coming, discontent in labour areas would cease. 
r would ask the Home Member to write a very good despatch to the Secre-
tsry of State for India and secure the support of the Governor General, 
telling-the Secretary of Stttt,e for India not to send theRe undesirables to us, 
We don't. want, and India does not, want undesirable Englishmen, and 
therefore these English undesirables may be stopped from coming by the 
mere addition of one more responsible officer to the passport office ill 
EnglAnd. Therefore. however understandable the Home Member's point 
of view mAy be, the promotion of this movement CAn 6e stopped by refUSH! 
of pflSI'portR to the men coming out t,o t,his oount,ry, 

'{'hen, ~n far Al'I they are concerned there will he no erent,ion of generat 
unrest IImong the mn ~  we are told .... ,  . 

Xr. B. Daa: On a point of infortnntion, Sir, .. 

Xr.President: Order, order. Mr. Ranga Iyer. 

Mr. c. S. lWlga ryer: Thank you, Sir, 
'l'hp Statement of ObjectR and Rellson!'! goes Oil to SHy: 

. 'It is. 1101· r ~ onQbl  that 'these agentd of communism. if they happen to obt.airr 
entrance tnto IndIO:, should he allowed .to stay in India with the object of undE'nnining 
th" whole stl'udurt' of the life of the commnnity." 

It if; not l'ellfmnable, I admit; it, iR more rl'MonHble that these agents shou d 
not: lw nllowed to cOllie to this country at nU, and therefore they should be 
prevf!nt.crl ~  tlw British Foreign Offief', or by the British Colonial or India 
Offiet'. from f'1Ii1ing out to this country. The'y should be refused passports. 
Then the question may arise, find t.h!' Honourable the Home Member will 
he jm;tified in raising thAt argument. supposing thpy tnke French passports. 
Well HIt',\' ('.(\n b!.' pl'cvent('cl from lUlHling-. 
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The BOIlouabh JIr. I. Orerar: How? 

Kr. O. 8. ~a %yer: As a lllatter of iact ;you ce.n always find out the 
moment they land in India what kind of luen have landed. Let the diffi-
eult.y that 1 prop<?se 1)(> solved by nppoint.ing officers in England. Let it 
he solved by appointing officers in India. They should not. be allowed to 
enter the co ntr~ . It does 'not mo.tter what they do. 

They should he asked to go back. 1£ they have no money to go back, 
put them in prison or deal ",it,ll t ~ l in some other manner. 

An Honourable Kember: Section 109. 

Xr. O. 8. B&D&a IJlr: My leamed friend on that side says there is some 
~ ction of t.he lnw which ce.n deo.l with these people. He says section 109. 
ur somet,hing of the kind. I do not mention theRe sections. I do not 
pre.tend to know these sections. All t.hat I am concerned with is that you 
must have one officer in England to prevent undesirahles coming to our 
country. ~ o  must have a similur officer in India. There nre the various 
ports in India where t. ~  can be prevent·cd from landing and spreading 
their tentacles into tht:-interior. That is ",hot I want, snd if this simple 
trick is resorted to, I do lIot think there is a necessity for a Bill of this 
kind. I doubt whether t.he Honourable t·he Home Member cnn throwaway 
this ~nl i  method of solving this difficult. problem. In that caRe, you would 
not nttuch the same n1llrt.vrdom to the wcialist or communist who comes 
into this country, and I d~ not believe in cheap or easy martyrdom. The 
Stntement of Objeets and Reasons furt.her goes on to say that there is also 
evidence to show. .  .  .  .  • 

Kr. PrestdMlt: Order. order. The Hononrable Member is repeating his 
own argumenta. 

Mr. O. S. Banga %yer: I must wind up if you think that I am repeating 
my arguments to which ruling I 11m obliged to bow. 

All that I CHn say in concluRion (Applause) is this. that u Bill of this 
kind need not receive the support of this House for the very ordinary 
reason that the low of the lanel is flufficient to deal with £he offenders. I 
pointed out during. the last session what sections of the law can deal with 
them, !llld I do not want to repeat those sections, Sir. though my repetition 
of those sections might be perhaps very relevant. AlltDBt I need say 
if! t.hat the civil sword is strong enough, wby r4ilBor;t to 8. new weapon. 
{Applause.) 

Thl' A o mbl~  then adjourned for Lunch till Half Past Four of the Clock 

The ARsemblv re-afoisembled after LUllch tit HuH Past Four of the 
(~ oc . r. r ~id n  in t.he Chair. 

l1~ .llakaDtha ~. (Orissa Division; ~on al1l1 o.dan  : Sir. 
my friend Mr. Ranga r~ o is not here now, spoke just before me 
f'nd it is to be regretted tl1Rt he brought int,o thia question mo.ny 
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.... ·xt,rsneous matters with which Members of this Houtl\c are not, concerned. 
1 \ViAb lw had only concentrated his ob~r ationl  on the motion for 
circulution of this BilI or its reference to 8 Select Committee. As for 
Illyself. 1,1m not much enamoured of this motion for circulation. It iii 
oviclent.ly a dilatory motion, and it has its URe only to that extent. And I 
must mllkc it clear that I shall have perhaps, it' need be, to go to the 
lobby with my Loader for obVious reason!>. 

The i1(lbate on this qU1>,stion is not new t.o-dav in this House, We 
hnd long discussioni on this self-sntne question' in Simla, and there 1 
WliR not, all the time present; but what 1 gathered afterwards WIlS that 
the ma.in burden o~ the. argument was that Government have already 
",0 mllny weapons In. theIr unnoury, that no new weapon is necessary 
for this purpose. From the speechCF; of ma.ny of my friends on this 
·side, it, would appear liS if, to Ilvoicl this measure, t.hey were going, per-
hElPS unwillingly, to give !HlDction to all other repressive measures and 
memlUres for exduding Europeans or Englishmen who are considered 
.undellimble. I am I'ere to give Hanetion to none of t.hem. 

But I am simpl'y wondering how long this kind of thing would go on; 
how long imperialism and cRpittilism would be nursed in glass houses. 

Mr. O. S. BanIa Iyer: Without cl\pito.1islll, Itow can t.here be 
labour? 

Pandtt lfUakantha D&8: Is labour a counterpart of capitalism? This 
i.; II ne ..... idea. I".bour hus nothing to do with oapitalism, as such. 

1Ir. O. S. Banga lyer: Hns labour n.nything to do with capital? Can 
It,hour exist in the nhsence of capital? 

Pandit lfUakaatha· Du: But in modern political philosQJlhy capitalism 
has a special signiticance. I have heard the argument particularly of 
Mr. Bango. lyer on the eviderwe adduced by t.he Honourable the Home 
;\iember t,o justify the Hill. To my friend Mr. Gayl1 Prasad the evi-
.dence was not sufficient, but to :Mr. Ranga Iyer st-rangely that evidence 
wus more tht\n sufficient. Even for arguments' ,,!tke, admitting t.hat, it 
i~ sufficient. 1 say communism is t,here, It is a menace nnd a terror 
I know. to the world 'f; imperinlisrtl and capitalif'1l11 which Ilre trembling 
to fall at the very thought of it. Communism is there, a new ideal of 
"-orld eivilizatioll. Ii is dawning on the horizon; it hOIl already eOllle 
liP. lind in ordinary course, it must, uffeet the destiny of all the .previous 
IWI\" ideals of the world. What doubt is there ubout it,? 

'l'here was always an existing order of things which was threatened 
h· liny new idenls th/lt clime up, Itud again t,hose that llrofited by the 
t in ~ existing have always opposed, in the course of history .. in th.ili 
rurt,icular manner, nil sneh new ideuls. We have had experIence In 
histor.v of fires nt Uunnymede during the reign of Bloody Mary. There 
\\·;.s IIll'lo the extreme pl'naJt.v of 1l1e Inquisition. But IJrotestnntism 
... ·'mld never be Jdllecl. It t~i mpbccl on the other llltnd. Galileo died 
:11 jrdl for somethin't which he said, which w.ppeared ItR communism to 
men who were int ~ t d in things or orders existing then. But who 
hilA lived? Galilt,o or the Pope who imprisoned him. 

It is a fact thRt (lommuuism hRS dawned. How? Who preached it in 
Hussia? Whnt number were exiled in Siberia nnd how long? Do .you 
remembpr? Was communism ",hut, ont in the snow of Siberia? You 
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('annot nOWtl18ke this Indian Empire (I hHrem, a Zenana of the 
British Irnperilllists, to be exploited in the dnrk. I suy cOlllmunislll hnl> 
come in. Let it come. and weAre ~r  to fAce it. 1£ vouare so Ver" 
suspiciou!'! of your CWfl ,position here, jf· the Governtnent is not broad· 
based on the very will of the people. if ~  have not convinced om 
people tll!tt ,Your Oovenlment is good And thAt the administration is 
quite stable, how cnn you protect nil ~ 1  existing order&! in this manner:) 
Can you ward off 1111 thc idetls of C0l11111Unism and other Buoh ideas 
hom the shores of on~bl  You may deport huH a dozen 01' a dozen 
Europeans. 01' Engliohmen for rt l n~ you know best; you m.a~  suppresf4 
the bCllutiful youth movement for you hflve power.' but will communism 
be warded off? Will not the rommuni!;t principle eome into India? As 
;t. is (l new idefl. it will. u.s it is a ad~  doing, pervade the atmosphere 
.... f . the world, and it must come to India 8S it has come to England or 
1.0 any c;ther country. 

You call it '0. revolutionary "omething. W1H1t is revolut.ion:) As II 

fltudent ofphilO8Ophy I do not understand the meaning of revolut·ion. I 
c:c not understand :t even in the dictionary. In the order of progresl'. 
{ know ever:"thing new iR fI stnge in evolution. The, idea .of re-volutioil is l\ 
('rest-ion of 1~( i llt.i ic understflnding. or of the people interested. 
THke the ca~  of R plant. and its flower, which, ao.,v botanist will tell yon 
j" R variation of· the leaf. A common ordinary man goes to a plAnt unn 
leaks at its flower. He finds something new and (,RIlR it perhapr-; n 
revolution in the lifo of the plant. But tio II scientiSt it is cl art~  II 

ftnge in evolution. It is nothing nEm'. So you mAy call it It revolutiO'tl 
whenever you find something new. St,range it is, that a new leaf, 80 
long 8S it lOOkS li ~ its predecessor. is nn indication of. evolution. and 
not the flower which is. perhaps th(· 811·nltnu.m bOl/um of the plant:' 
perhaps the bost stage in ihevolution-the object or the purpose fat· 
which the plant exist iii ! WlIO knows that this new ideal that is coming 
iR not the best stnge in the evolution of JlUman c lt r~

8n indicat.ion of the purpose for which humanillt' existfl? Let it have a trial 
1\.\1 over the world; jet it huve n trial in India. We fire here t,o a(~  it. 
Ilf: I have told you. 

You SAY :you try to protect U:c\ from ideAlr-; and id('Q,:c\ which some 
people I\re coming to preach here. In this connection you dAre to spenk 
of our culture. Wbat is our eulture? Indian culture iR always open to 
oIl sorlt:! of ideas ai,d movements and all ort~ of thoughts. No idea,. 
lOr idealshnve ever been shut out of (JUl' dOOl'R. Evtm in the (}1I\'6 of 
Brnhminism we ' had, our Charvaka philosophy whioh preso'hed :: 

" Yiir-a,ijirl't 8lfl.:!,alil /i,.d 1'lIaill krfl·a. ghrtam nil',!/. 

B 4a'm.ibh uttl"ll(1 ";ht/1l.'ja 11111/11 riigii.ma 1/(/11/ 1.'/1 tflB." 
That is ... enjoy 88 long 1i1'l you live;· borrow money, drink ghee (with 

thAt mon ~  (£or) after your bedy iR dmw to Bshes. you are not coming 
again ". Thnt was the Chittvaka system of philosophy preached by 
Brihllspati. It WfiB not only. t ol rat~ din Inclia, but was given 11.8 free a: 
Rcope AI! nny other philosophy in the lnnd. Culture was not dan l ~ d. The 
then ~ t.in  order of thingR did not come down like a ~  of cards. 
Rather Ollr culture was syntheti('ally supplemented by tbls aspel't of' 
human life. You spcak of pref;;('T'.·ing ('ultnre l\g'ainst idenl'l which nre foreh'n-
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to tilt:' ludiHlJ. 1 do not. uuderl'itrmd hf)\\' ~ l enn preserve culture bv word:ng 
·off m'pt:'ctR c,>f ~ lt. r  f\"Om ~ . shorel:i of nd~ .. It is impossible .. So I Bay 
the cr~  prmclple of the BJllls wrong and VWIOUS .. 

I!un 't, therefore take to these' meaDS, proved ineffective during ages, 
to :tIgllten your grip for a time and then to justify' your existence. You. 
l:Just take to other meuns of convincing people tha.t you ought to he here, 
that. the order of things yon huve established and ha.ve carried on fur 
thei<c l,j(J }'CIU"I!, the economic order, the administrative order---or whatever 
:;ou like to cllH it...-that nIl your order" of things nre stablc and are not 
hy ·be thrown as under' at the whisper of a new idea. In pluin words, 
Ci.onvince .people thftt you ~ o ld stay on here you should adopt other 
mellns nnd not the means you ate adopting. 'rhcse means are agllintlt 
kmr culture, our trnditioll, (Jur tt:'mperallH'nt.. W.I· cannot flgr('(' that 
fc.ople coming to preflch certain new ideo!'\ in India should be Rhut out. 
This is unthinkable. No Indians care for new ideas being preached 
i!.mung them. If :you go for public {)pinion, if ;you go on this issue for 
r.ny ~ ct ion  :vou will find that even the mnsseR you want to protect 
11 gain Rt, this new economic order of things wiII be aga.inst you. You are 
here for your own .[urposes. You interpret. the opinion of the masses 
f01 your O\\'n on ni~l1c  but. hllve Sou gauged what t.hat opinion .really 
i .~  Have yon lmdorstoodit carefu1/v? ~d you understood it even 
pflrt.l'llly. your opinion would be ot ~l i . Ru"t here we are to Teply' 
to 0" body. of irrespollsible peop'e who work fortbeir own 'Purposes and 
hllve not even the foresight to listen to rCIlSOn and that iS90W sucha. 
measure came to be c1iscUSACd in this II9use .. I oppose it; I op~  ... t ~ 

principle of thE! Bill.. . 
. Mi. w. ,l. ~ ra  (AsslulI: 'Xoluimlted OffICial): Sir; I.have not the 
philosophic tempemment of the gentleman who' hus just sat gown; He 
referred to HUl1uymede and tiS fllr as I l:ould hear him, on this side of the 
House hl' said India had bl'C'ome n bell of British Imperialists to be exploited 
in the clrlrk. 

lI(Ulourable Kembers: Harem not Hell. 
Kr. W. A. Ooqrave: I am sorr.\'. I caught on this side of the House 

the word "hell". Woll, Air, it if; difficult. to understand e;x:actly why 
t.his "hong spepch should hll"e been made by my Honourable friend Mr. 
Nillllmnthll DaR. 

Pandit Nllak&ntha Das: Was jt strong? 
Mr. W. A. Oosgrave: He used strong words when the whole object, of 

this Bill iF! not to deal with Indian communists, but to deal with British 
communists who come out to India t.o spread communistic propaganda. I 
WIlA not nt t.he September Retlsion, E,lir, when the previous Bill. a .di c l~  
but 1 havc road with the greatest. interest, and spent some tIme m perusmg 
t.be debates of that session, und I find that  that Bill was opposed for four 
reAsons' and I understand QFl far AR I could understand the .long 
'and interesting speech of Mr. BangoR Iyer, that. the points on which 
l.he Bill is opposed nrefirstly, t,hat it is repressive, secondly, that 
it is unnecessary, thirdly, that it will not b~ used. and folltt.hly. 
tbatit will be abused. Now of course the BIll may be descrIbed 
IlS represFlive legislation. All criminal legislation is of a more or ]e.88 
repressive nature, unless the .legislation app ~  to be. of the t ~ Of. leg'ls-
lation which WBS 'put down for Jnst r ~  S ~~ ttn  by ~ .l.c  It WRf! 
proposed to reduce or t~ an r Ray ?-emascu]i\te orn~ proVISIons of the 
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~diall Penal Oode. But becl\use legislation is repressive, or becnlUlI.' it 
tnes to repres!\ dangerous tendendes, it does not necessarily follow that, 
there is nnything inherently wrong in such legislation. I think all countries 
hn.ve to ndopt, some legiRltltion of It rf'pressive nature. Well, Sir, 11.11 regards 
thiS proposed Bill being unnecossllry, I ('an not understand my Honour"blf\ 
friend Mr. GnYI\ Prmmd Singh sflying that t.he Honourable the Home 
Ml·mber had given us no iufonllation as to what are the conditions in India 
with which thil' present Bill is drafted to den I. The Honourablo t ~ Home 
Member has told us, I think I may call it, the pitiful chapter of industrial 
troubles that have occul'l'\-!d in Bombav. that, have occurred in Calcutta 
flni! that are likely to OCcur m other industrial centres, unless some r ctio~ 
is t'llken prompt.Iy by this A88embly to deAl with British commuoiRtl< Il()ming 
to India· 

Now. Sir, 88 the Honourable the omlncr ~ Member poi~t . "ut Ill" 
September, jt is very difficult for Government always to .deBI with th(·se 
CaBes, because my lawyer friends on the other side im· 
mediately ejaeulate " Su.b-judicl!" or words to that effect. All 
caeespraeticalJy come under two classes. One IS Bllb-judice and' 
the other is rCB judicata. Well if \w dNI with cases three or 
four years' old, we are told that they are old cases and it is no use talking 
about them-reB judicata. On the ot ~r hand. if we try to refer to thinp 
that are going on at present, we are immediately told the cases urE' ,ub-
judice. This is .one of the. re&80nB why it is very difficult for the Gov· 
emment side toO put their case properly. I think that we ... oughi iIor.eali&e 
the force of the csses that have beeD quoted to-day in the eloquent speech 
of the Honourable ·tlUl "Bome Member. I know that such eases will not 
appeal to some gentteOltm on the other side, but I am sure that that pitifur 
cbaptet' of troubles tbat have beengoong on during the past two or three 
months will appeal to gentlemen who have-if I may use an expreaBion 
which I know is occasionallv sneered at-a stnke in the countrv, and to· 
gentlemen who have some r~ p ct for law Bnd order. Now. I would appeal 
partieularly on this matter to MemberR whose names are well known and 
wen honoured in places like Bombay. particularly to Members like Mr. 
Jayakor, Sir PUl'8hotamdas Thakurdas. and other gentlemen who must realise· 
what A state of things now prevaals in Bombay, very largely owing to thEl' 
influence of British communist ngit,otors. 

Now. Sir, all regl1rdB other objections, as my Honourable friend Sir-
George Rainy pointed out in the Simla session, the two other ohjections 
that have heen put forward are thAt the new Ball, if paRsed, will not be 
used, Rnd t,hat the new Rill. if passed, will he ahused. Those nre what I 
might, cRll contradictory stat,ements. Either one is correct or the other. 
If the Bill will not be used. what objection have gentlemen on the other' 
side? As regards ·abuse. since the Eill WI\S opposed in the Reptf'mber sf'.sAion 
conRiderahle improvement.s have been made in the Select Committee. Now, . 
Any pel"!lon who is aggrieved by an order under this Bill can app~  I kn?w 
people mav ohject to thl' short. spnce of Reven clovs: wpll. that III a IlU{lstlOIt 
for the Select Committee; nnd jf the Select Committpe like to alter the 
time from seven to. Ray, twenty days. I presume they will be entiUed t.o do 
so. But anybody who ,is njlgrieved by thill order will hAve It right to appeal. 
in whiClh caae the Government, will nppoint wbAt I ffiR.:V call 0 tribunal of 
three Sessions Judges witli not leslI t.han fivo years' service. Now, Sir, I 
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no~  my friend .l ~dit ~lo.dan Mohan :\Ialaviya ~r b d at the September 
l~ l  for three Hlgh Court Judges, on the analogy of the legislation of 
1008. But 1 do not really see why there shuuld be this lIuspieion of three 
HessionI'! .fudges with five years' service. Now, Sessions Judges are people 
with u considerable knowledge of law and pro.ctice-l see Mr. Allison is very 
plell8N\ at what I may call this good chit-but there ito; no reLl8011 to helie\:" 
t.hllt Hessions Junges are morl' nnwnnblc to Governl11('lIt influence than all\ 
othl'r people lire. In fact we have ;;Cl'U Ii ca~  reccuth·. I believe in ('IIi. 
euttn. whl're H Sessions ,Judge nllowed the Ilppeal of th,' leader of the 
Howl'llh riot. 'l'lw (iovcrnment of Beuglll-l ask Honourable Memuer6 to 
COrrt'l'j me if I 11111 wrong-uppell.lt·rl aguillst thnt onh'l' of acquittal on 
Ilppeal, lllld the Honourable Judges of the High Court rel.\tored the eonvic-
tioll. I !'Ul waiting to helU' cries of .. ~ al1lt  from the opposite benches. 
1'hpre Wfll! n Session .. Judge with mort' thon fiw .vears· service and he 
Ilcqu:itted on IippeRI, Bnd .yet that. sentence Will; restored hy the Honoumble 
.J udges of the Calcmttu High Court. Well. Sir, I onl~  quote this instance 
to !!how that 1 think that fI IfItnuine attempt hilS been made in the present 
BiB to provide adequate precButions of appeal; Rnd I hope that all broad. 
minded' gent.lemen. gentlemen who look at thelW' things 8& practical men 
of business. not as philosophers, and not perhaps as idealists. I hope that 
they will realise that the present Bill is R genuine attempt to deal with a 
verJ difficult sit,uation that has Brisen in this country. Now, Sir, I think 
allusions were made last session-none has been maae so far as I am aware 
to-day-t.o the Magna Charta, the Bill of Rights and various other things. 
In fllct. anybodJ would think, from the speeches which "'ere delivere8 at 
the September ~ ~on on the other side of the Rou.se, that this Bill "aEt 
something phenomenal, thRt itwns what is called in RUBsia, an a ~  

or something like thAt, or that it was something lik(' 1\ de('ree of t ~ Bourbon 
KingR. . ., 

D1WaD Ohaman La11: How iR it. different? 

Jlr. W. A. OCl8llave: It is verj' different. I aUi glud my HonoureJ>le, 
friend Diwan ChamlUl LalJ has said tha.t: it is quite ditterent from those 
things because this law ism,odeJlt>d, AS far flS I can flee, on the immigration 
11l ... ·S of the Unitl'd States of America nnd of eertu,in of the self-govemiJlg 
dominions. 

Dtwan Ch&ID&D LaU: No. 

:Mr. W. A. OOigrave: My Honourable friend Diwau Chaman LaI/ sa.ys 
"no". 1£ thiR House will allow me, and if you, Sir, will pennit me to do 
so, I would like to show the very mlll'ked resemblance between the present 
Bill and the Actfl in force ~n the United States and in the Dominions of 
CHnnda and Australin. I understand f.hat most of the Honourable Mem-
~ r  on tht' other Ride ure Rnxious to huve seif'gIOVf'rnment in this cOllntrr. 
eit-}wr on nn f'ntil'ely independent bllSis, or 011 the lines of one of the self-
governing dominions. Therefore I Ray, lind I hope t.hat even my friend 
D.i\\'HIl Chaman LnIl will agree wit·h me, when I read them here. Which-
ever Villi like vou mav take vour choice. You can eit,her see what is done 
in t. ~ United' Stutes; if o~ wnnt,' to have complete independence, or .you 
can see what is donr in Allstralin. or Canada., if you want to remain within 
the Empire. Now whRt does thiR Bill say in clause 2, sub-section (iii) (a)? 
It Rays dist.inctly "person to whom this Aet applies means any person who 
dirrct.1~  or indirrctiy ndvocAt.PR t,he overthro\\' by fOl'('e or violence o£ t.he 
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government established by lflw in British India, or the unlawful destruotion 
of property or nnla.wfn] intf'rference with the ownership of property. " Now 
what does the tYulted States Act SRV? Section 8 snve: 

.... <" 

"The following claU6lI of perllOns shall be excluded from admisaion into the United 
State •. " 

Dtwan Ohaman La1l: Admission, not deportut,ioll without, trial 

Mr. W. A. OoIgrave: Yes depoJ'tlttion a]so: I ""iIl read: 

:'anarchists,or perlKlnS who belitt,t ill, (I mp a i~ the word b li ~  or advocate 
thl' .overthrow hy force or violence of the Government or the UnitedStatell, or  of all 
forma of law, or who disbelieve in or are oppoaed to organized' government, or woo 
advocate the aSS8l1sina'ion of public officials or who advocate or teach the unJa-wfnl 
-deBt.nwtioo of property ... 

Now, my Honourable friend Diwa.n ChaUla.n LaU s,aid that prohibits the 
acimissiQD, but what ,about the deportation?· I will read on .  .  .  .  . 

aw.m... •• LaU: Without trial. 
JIr. W. A; oo.grave: Yes, without trial. Sections 19 to 38 !;uy t ~ 

.t4L liny time within five years after entry, any alien who,at the time of 

.entry, was 0. member of Qne or more of the classes excluded by law, any 

.HUen who shall have entered or who shall be found jJl the United States 
in violation of this. Act, or in violation of any other law of the United 
States, aq,y ali ~ who atony time n.fter entry, shall be f,ound advocating 
-or teaching theunlawfuldestrllction of property, 'or advoc,,""Iplg or~ .ac in  

anarohy, or theovetthrowby force or violence of the Government of the 
Unit.ed States or of all fonns of law, or the I1ssllssino.t,ion of public officials, 
8ha11 , upon the warrant of the Secretary of Labour, be taken into custody 
1l.nd deported .  .  .  _ _ ' .,' .  " 

.DiwlLD Oha.maD LaJl: May I ask the Honourable Member ~ t r he is 
aware that the man who is to be depot-ted hRs a right to challenge the 
order? . 

IIr. W. A. Oosgrave: That is a point that has been disputed by com-
petent authorities. It has been disputed by competent authorities, .. and 
us a matter of faet I am not certnin that ho is entit.led to get 0. free passnge 
home, as is provided for in this Bill. WEtll, if the United Stat,as Immigra-
tion Law is not an apt thing to compare-though personally I think it is, 
he(,,Q.Ulle aftera.ll the United States is Ii grea.t Government of one of the 
great English speaking communities, . Rnd the English language is the 
chief bond of union in this ~ l t  Assemblv-T think, Sir, if Mem-
bers do not like to hear what goes on in t ~ United States, the mst,anccs 
of CanMfl. and Austra.lia.ma.y l)p of particular interest to them. I would 
like to reAd wha.t goes OIl inClI.tl.adu first, because my Honourahle friend 
Diwn.n CbllmanLall ;who seems to be jnelined t,o dispute my facts. prud 
n viBit last, vpnr at Government expense, and trsvflllf'd first claRR both 
WRVA. to a~ad l. 1'10 that he nrobably knows something I\bout. Canada, 
and, probably takes It vffrY rreat interest in it .  .  .  .  . 

Dhr .. ·CJhamaD LaU: At the ,Canadian Government 'f! expense. I do 
not get a fr&epa18ageunder this Bill. 
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Mr. W. A. Ooqrave: 1 8hall now read what the law all the subject is 
.8S regards Canada;. 

"Persons who believe in," (mark again the words 'believe ill'), "persolls who 
;believe in or· advocate the overthrow by fOl'ce or violence of th", Government of Cnnada, 
Or who dillbelieve in or are opposed to organised Government, or who advooate the 
.ass .... ination of public officials or who advocate -01' teach the unlawful destruction of 
.property" , 

and 80 on. 

Now compare that with the sep-tion ..... 

Dtwan Oham.an Lall: May I inten'upt the Honourablc Memher? Is he 
5 a.ware that, under the Writ of HabfJaS Corpus, every Canadian haa 
P.M. a right to Clhallenge the Huthority under which he 'is arrested and 

·demand a. fa.ir trial? 

1Ir. W. A. Oosgrave: I was not referring to Canadians. I was referring 
to non·Canadians entering Canada.. In the Bill before the House we deal 
-with British subjects entering India. 

Pandlt KoWal Nehru (Cities of the United Provinces: Non·Muham· 
madan Urban): Are they alienB? 

Dlwan Obaman Lall: Are they aliens? 

Several Honourable Members: Are they aliens? 

Mr. W. A. Oosgrave: 'rhe aliens are dealt with, as we know in the case 
-of Mr. Johnstono the other day, under the ForeignerB Act. 

Diwan Ohaman Lall: He WllS an alien. Is a. British subject in Canada 
·an aJ.ien? 

Mr. W. A. 008Ir&ve: I ~ ill now go on, Sir. My Honourable friend 
Diwan Chaman LaB will fina that, in the law in Australia, there -is no 
mention of the word" alien" at all, so that W appears t,hat a.pparently it 
applies to a.nyone. Now, 1 would like t;o read to the House what the 
law in Australia is: 

"The inllngration into the Commonwealth of Australia of tho persons descrihed in 
'U\e following pal'ographs is prohiLited : 

(gd) OilY person who ndv.)eates the "Y.'rthrow hy force or violence of the estab· 
lished government of the Commonwealth ~r of nny State or of any other 
ei"iiizt·d country, 01' of all fot'IDS of law, or who advocates the abolition 
of organized government, 01' who advocates the assassination of publio 
officialR 01' who advocates or teaches the unlawful destruction of property, 
or who iK II meml,er of or affiliat,ed with any organization which entt'rt,ain5 
lind teaches "any of the doctl'in,'s 111I(t practicl's specified in this paca· 
graph .•. 

Now, if you will compare this with paragraph 2(iii) (a) of tho Bill 
under discussioJl, JOU will Reo n vory r8markable resemplance. I am of 
course a bnck honchor. I am not a draftsman of thp, Government of 
India but I should imagine that this Bill, when it wlla drafted,-the Acts 
from which I have quoted now relate to the great self·Governing Domi-
nions of Australia nnd Canllda,-I should imagine that those Ad,s were 
t'eferred to probably, or they were taken ail paraUeis when the present 
Bill W8,S drafted. 
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Nuw, Sir, what is the uction to be taken in the case of people of an 

undesirable nature ent.ering the Commonwealth of Australia? I see that 
my Hc:mourablc friend Diwan ChamllU Lall has left the house,-no. doubt 
to bring out authorities against me,-but in spite of his departure in sucb 
rapid haste, I reaHy must deal with this point, and that is, the amendiug 
Immigrution Aet of Hr25, which contuins leveral important amendments 
of principle, and they denI with the following things: 

"To deport persolls, other than those born in Australia, who have been concerned-
in AU8tl'&lia"-IlO mentioJl of Illiene--"in IlCtH direoted towards hindsing or obMructing, 
to the prejudice of the public, the transport or the conveyance of p&IIIIC!I1Iera, or, the' 
provision of necetlilary It,rvioes, and whose preaenc6 in Austl'8Ilia is couidered likely 
to be injurious to the peace, order ,and good government of the Commonwealth." 

Now, I shall read whut is the action to bll taken under this law: 

"Befol'e action (Jan be takt'n under the latter provilioion to deport any penon from 
tbll Oonu:oonwealth, he mUlL b4! required to appeN' before a specl8l1y appointed Board, 
to afford him an opportullity to show cause why he should not be deported." 

(" Hear, heur " from the Ewarajist Benches). 

Hono\ll'sble 'MemLel'B 011 the othel' side say "Heur, hear ", but I 
t,hink, if they will listen to the next sentence, they will see a very 
reruul'lmble resemblance h(1t·ween the procedure followed ill Australia a.nd 
the one laid down in the lIew Bill int,roduced this morning by' the Honour-
able thl' Honw Member. 

"The Board will coftsilft of tbree memhen nominated by the Ministe!·. and the 
Chairman mlL'lt II{! a persou who holds or b .. held the office of Judse, or of Police. 
8tipendinry "r Spe<'inl Ma.gilltrntc." 

Then· is no ltl('ntion ill AUl'tl'lllill of hllving three Judges with more than 
five .veAl's· St'l'Vi<lt'. Even II M Ilgistrntc' can be Chairman of t.his tribunal. 

Kr. O. S. BaDea lyer: Australia hus l\Iini.ers who nre responsible t·() 
the people. Indio haR not got Ministenl who nrc responsible to the people. 

Ilr. W ••• OoIgrave: I IIlll n·r." glad to filUl ~lr. l:ungtt lyer eoming 
out again with his voicl' nft,'r hi!>! perfOrlUuIH'C t.his morning. I understood 
he was going to take n rCRt c·ure. 

\\'el1, Sir, as regllrdf; 1.11l! ver) pl'rtiJwllt illtl rl ~lllltion hy my friend, 
who, I Hili glad to Rl'P, is hrwk agui'h, I would muke one point, and it is 
this. If you WlIot respollsihle government, you mllst ulj.\() have R responsi-
ble oppot;it,jou, lind I COnfeR!;, Sir, that p(~ (  lil\e some of those-I 
do not wnnt t(l mention nnnWB, to wllich we hllve listened this morning 
make one feel that the Opposition in this Housll ill not. quite responsible. 

Pandlt .otUal .ehru: T!'l the Government. reRponsihle? 
~  . 

Xl. W. A. 00."...: 'rhe Government ill rellpollsible for the good gov-
ernment of this oountry. (An Honoural}lc Memlll)r: "Question. ") 
(AnniTle1' Honourable Meml}cl" . "'I'<! whOl!'. lire they re.8Pollsible?·') In 
the prl'Rent Bill wo are onl,v deillmg lt l 1tll~  commUD1sts. 

Thn HonouT&hIe t.he Home Member hRs given a distinct 8S8uranee this 
morning, in his most eloquent speeoh,; to which we all listened with rapt 
nt1ienti01l, that the palllring of this Bill will not, be' takeDl al 8i pIJecedent 
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for pl:I.Sswg a auuirUlr Bill Itlttn' on a ~t ndia c llll. nit ~  I think 
t ~ or  t a~ ~ ap,prtliumsioJiL1II whWh 1ill, the heurts a.nd nunds of t~  
~ntl m ~ on the othel' .we.: that if they give ll~( llt ~o the pr ~t n~  Btll 
pallfoling into Jaw. or even gomg before u Select ( nllntt t ~  thl:') \\ tIl be 
Il.Bsumed tlutOlDllticully to upprove ~  the propo~al. or the . idea that there 
should be similar legislation for Indlan communlsts ar~ elltlrely n o~mdtld  
WeB, Sir, I do not WIlUt to say much more 011 thit) Bill except t.o r~lt ra.t  
my sincere hope that some of the RonoUJ1uble. mb~r  on tbl~ side, or 
I mav SIlV, on the Central sidt', or on the different. Bldes of thi8 o ~i 
who n~rl1  cannot see their .way t.o vote with the Government. wil 
support! the present Bill to-duy in t.he interests of the good Government 
and prosperity of India . 

•. I.a.lcIumd: .avalral (Sind: Non-Muhammadan Hura.I): Sir, I rise to 
oppose this Bill, I am. not ~or t ~ Bill being commi!,:ed to the Select Com-
mittee, nor am I for Itsclrculutlon. I for one, S'lr. cunnot oongratulat,e 
the Honourable the Home Member for having re-introduoeci thiI Bill. 
which is extremely repressive ill character. The Honourable Member 
lmows that when this Bill como before the Simla. Session, public opinion 
was against iil. and· I submit that there has been absolutely no change in' 
the public opilllion since then in regard to this measure. r submit therefore' 
it WAS not, ruscreet or statesmanlike on the part of the Home Member to-
have brought forward this mensure. This Bill, instead of being improved. 
has heen hrought in  in a much worse form than its predecessor. It now 
provides, in addition to the removal of persons, for the forfeiture of monies, 
Recnritics, goods Rno credits of t1l(' persons offending IIgninst the provisions. 
of this Rill. ' . 

1n thtts(' du)'s when In<lin IIspires to independenee and USKI'! nt least for 
fulI Dominion rule, uncI in these days when His Excellency the Governor 
·General, in his speech which he delivered the other dny here, said that 
:I:.he declarlltion of 1017 stands nnd will stand for all time a~ the solemn 
pleilge of the British people to do all that Clan be done by one people to 
1 ~ t Imot.her to at.t.uin full national political stature, nnn thnt tho pledge 
so given will never he dishonou,red-in theSfJ days to trample upon public 
opinion by introdueing thiA Bill adds insult to in r~ . Now. Sir, I am not; 
an ext,remist, but I hold N Il.tionaliAt, views and I would not like that nny 
l1.~nl m being he deported, much less deport,ed without trial. I oppo~ c 
thlF; Bill on principle, nnd t,hat principle is, .. Do unto others what you 
would be done by." That is the motto that We should follow. What. i" 
thl' p Ai~ion  Shall we be consistent in pnssing this Bill when India haf; 
been crylllg t.~ l  hOl1rse asking tha.t the repressive mellFlurcs that now exist 
on t,he tl tll~.o hook should be rep eaJed ? In the fuc£' of our asking that 
those r pr l .~ laws, sue:h as Regulation m of 1818. Bombay Regulation 
~~ of ,1827. find other like meBsureR, shollld be removed from the St,atute 
, oo'h' 'hvlth ,,:hRt fare Sh.RI1 we Rtand and sny thnt, hecause this is 1\ Bill 
m \\ Jr. Tndlfms arp, hmng excepted. we shouIO paRS it. Bnd with what 
~ onabl n  shlll1 we sn.y that we are fair in passincr the Bill? It was 
~n 1921 i.ha,t tht> Cent,ral Legislature made enneavours D) remove th(l exist-
mg r~p~ l  laws from the Statute Rook. In 1921' l\ Resolution WfI':; 
mave t ~  t,he, Council of Rtate that the repressive laws should he removed 
:?ve nr: w Iltciame 1 Oommittee, whiClh W8!'I caned  subsequently the nepl'eR-
. 11 R ,omml,tee, WAS formed. That Oommit,tee recommended that 
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the repressive laws should be tavn away from the Statute Book. ~tl 
that recommendation clUlle before His Ezoellency the Govemor General lD 
Council, wha.the said was this;.I will quote the -exact words. They appea.r 
in the Debates of the Assembly in 1924, Volume IV, Part III, page 2051: 

"The Oovemol' General in Coullcil has considered the report and has decided to 
accept the reoomml'nciations made by the Committee. Steps will be taken al BOon as 
may be." 

It is quite plain that His Excellency the Govemor General in Council also 
. accepted the principle that these repressive laws should not remain on the 
Statute Book. Now, &il, that" as soon as may be ", has not come yet 
and one does not know if it is coming till Doomsday. Anywa.y, in 1924, again 
a Resolution was moved by the Honourable Mr. Amur Nsth Dutt, nod that 
too was passed without an amendment, that theae repressive laws should 
be repeHled. In those debates it will be fOllnd that, even the Honourable 
Sir Han Singh Gour, who lust time voted with the Government on this 
Bill, and who has now found it fit to sit on the Central Committee against 
the poptllar wish, to assist the Simon Commission, said that the prinoiple 
of the Bill was wrong nnd that those repressive laws should be removed. 
With reglud to the deporting measuro, Regulation III of 1818, it is recog-
nised b:v many British people that it is B disgr&43eful Act on the Statute 
Book. I happened to read a question lately put by the Honourable Mr. 
Thurtle in the House of Commons as recently as the 29t,h January, 192Q, 
and it was this. He put a. questi!>n: 

"A.re not GOYCrnmelit Mhamed to acquiesce in the detention without trial under 
Regulation III TOO 

In reply, Earl Winterton only gave a series of evasive replies of the type 
wo are so well accustomed to on the tloor of this House. In theBe cir-
cumstances it would not be wise for the House to support such a Bill. 

The second point that I wish to make in opposing this Bill is t·bat no 
one should be condemned without a trial or condemned UDheard. What 
is this Bill, 8S it has been introduced? It is a Bill wbich gives power to; 
the Governor Generol in Council to make an order, without giving any 
notice and without a hearing, to the person concerned, that he Should be· 
removed. 'fhiR is an c;z; parte order. 'l'hat ex part'e order having been 
made, what is the procedure further? The procedure further is that he· 
• is not to be given any trial; not only not given a trial, but the infonna.tion 
which is before the Govemment, the details of it, the partioulan of the 
facts before it, should not be given to him. It is said in the Bill that a 
statement (An 'Honourable Member: A genoml statement), a general state-
ment of the grounds would he given to him. It may be only a skeleton 
statement. We all know how oopies of charge.sheets are ~i n to the 
counsel at the Bar. They more or less give a few words here and there 
which &1'8 wholly unintelligible. In like manner, in this case also the srune 
might be done. Sir, the Dlan is told that he will be put in possession of 
no papers, he will be given no trial, but he could appeal. Now, appeal 
against what? Whnt facts shall there be in his possession which he can 
Rhow t·o the Court, to those three Judges who will be appointed by the 
Governor General in Council? Again, the burden of proof is thrown upon 
the man, that is t.he procedure, which it against all principles of law. More· 
over, he has no right to go to the High Court or revision. This is the 
second objection against this Bill. The thirdo6jection that I would 
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raise is with regard to the fact whether the existing laws are p,ot sufficient 
for meeting the purposes of this Bill. I submit they are. 

Oolonel J, D. Orawford: Will the Honourable Member give us an 
example? . -

Mr. Lalchand lIavalral: I will. The word .. disaffection" in section 
124A of the Indian Penal Code has been interpreted and held by authorities 
to cover all practices, whether by word, deed or writing, which are lijtely 
to disturb the tranquillity of the State and lead ignorant persons toendea.v-
our to subvert the Government or the laws of the Empire. A person 
offending against the provisions of this Bill would come under section 124A, 
that is to say, whoever advocates the overthrow of the Government by force 
foments any agrarian or industrial disputes in order to subvert the Govern-
ment, or becomes a member of an institution and advocates or encourages 
such doctrines for the purpose of subverting the Government will be 
amenable to this penal law. This is a punitive action but if any preventive 
provision is needed. that also exists in section 108 of the Criminal Procedure 
Code. How easy it is in practice for the Executive under Chapter VIII of 
the Criminal Procedure Code, as we have had_enough experience of, to 
get 3 man incarcerated and refused bail. I submit therefore that for these 
reasons, Sir, this is a BilI which must not be accepted and I hope the 
House will throw it out. . 

Mr. President: I take it that it is the general desire of the House that 
we should adjourn. 

The Assembly then adjourned till Eleven of the Clock on Tuesday, the 
5th February. 1929. 
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